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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH AT PUNE

Original Application no.19/2023 (WZ)

Mr. Nagesh Vinayak Dhamale

Applicant
Vis
Ministry of Environment and Forests and Climate Change
(MOEF&CC) New Delhi
Respondents

AFFIDAVIT IN REPLY FIELD BY AND ON BEHALF OF RESPONDENT
NO- 9 : KUNAL SULAKSHAN ASSOCIATES
|, Mr. Hemendra Dahyabhai Shah, Age:65 years, Occupation: Business, one of the

partners of M/s. Kunal Developers, a partnership firm registered under the Indian
Partnership Act, 1932 having its office at - “Kunal House”, Opp. Kamala Nehru Park,

Off Bhandarkar Road, Shivajinagar, Pune 411 005, being Aséociate Partner of Joint

 Venture M/s. KUNAL SULAKSHAN ASSOCIATES, the respondent no.9 herein, do

hereby solemnly affirm and state as under:

1. { am one of the partners of Mfs. Kunal Developers and the said Kunal
Developers is an Associate Partner of the Respondent No.9 and is duly
authorised o swear the present affidavit. | am conversant with the facts and
circumstances of the present case and | am competent to file the present
affidavit.

| have read the coby of the above application filed by the appliéant and

understood the contents thereof. | have also perused the documents annexed
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as Exhibits thereto.' Nothing however, contained in the application be deemed
to have admitted by Respondent No.9 mérely because the same may not have
“been dealt with specificélly and/or traversed seriatim.
~ Atthe very outset, | deny the allegation, statement and contention made in the |
application against this Answering Respondent to the extent that the same are
'contrary to and/or inconsistent with what is stated herein. The Respondent
No.9 craves leave to file additional Affidavit in Reply, to add to or modify,
elaborate ény content herein and produce further documents / material to deal
with / traverse the said Application. The Respondent no.9 reserves its right to
file additional affidavit if so required.
| say that this Hon'ble Tribunal vide its order dated May 12, 2023 directed the
Respondent no.9-Project Proponent {o file full-fledged affidavit showing that-
the SEIAA has also approved height of the building A to J which the applicant
is claiming to be change in scope of the project. Hence, the present affidavit
is béing filed to bring on record correct facts with supporting documents. The
facts which are relevant for the purposes of the present proceedings are as
follows: | |
(a) | say that the Answering Respondent no.9 is a Project Proponént {(“PP”)
who had proposed a Residential Project Group Housing with Snopline at
the land bearing Survey No.10, Hissa No.1A situated at village Mamurdi, - -
Taluka Haveli, District Puné for whicn the PP had applied for environment
clearance. The proposal of PP was considered as per the EIA Notification
2006 by  the State. Level Expert Appraisal Committee Maharashtra
("SEAC") vide its 48“‘ and 54‘“ meetings and decided to recommend thé_' '

project for prior environment clearance to State Level Environment Impact
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Assessment Authority (“SEIAA”) and the proposal of PP was considered
by SEIAA in its 46" meeting held on 16M/17" May 2012, and accorded
environment clearance to the said project under the provision of
Environment impact Assessment Notification . 2006 and issued
Environment Clearance d_ated June 12, 2012 (“EC-1”) to PP subjectto the
terms and condition as stated therein and validity of the said EC was fora -
period of 5 years i.e., till June 11, 2017. Thereafter, as per Notification
dated April 12, 2016 the validity of the said EC-1 is automatically stand
extended to 7 years i.e., till June 11, 2019.

Hereto annexed and marked as Exhibit — “A” is a copy of the Environment

Clearance dated June 12, 2012.
Hereto annexed and marked as Exhibit — “B” is a copy of Office
Memorandum dated April 12, 2016.

(b) | say that thereafter, the said Answering Respondent no.9, further applied
for revalidation of the said EC-1 for the said project within validity of the
said EC-1. The proposal of the PP for revalidation was considered in 167"
meeting of SEIAA held on May 21, 2019 and as per decision taken in the
said meeting, the said EC-1 granted on June 12, 2012 is revalidated for a

period up to June 10, 2022 and accordingly issued revalidation letter on

May 27, 2019.

Hereto, annexed and marked as Exhibit — “C” is a copy of EC-1

revalidation letter dated May 27, 2019.

{c) | say that, thereafter, the Ministry of Environment, Forest and Climate
Change (“MOEF&CC”) vide its Notification No.SO No.1807 (E) dated

April 12, 2022 amended the provision of EIA notification 2006 regarding
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validity of Environment Clearance. In view df this notification,'the validity
of the Environment Clearances, which had not expired as on the date of
publication of nofification dated Aprii 12, 2022, automatically stand
extended to thé respective increased validity. Hence the validity of the said
EC granted to the PP was also automatically stood extended till June 11,
2022. The Ministry of Environment, Forest and Climate Change
(MOEF&CC) vide its Office Memorandum dated December 13, 2022 also
issued clarification for the applicability of said notification.

Hereto annexed and marked as Exhibit — “D” is a copy of Notification
No.SO No.1807 (E) dated April 12, 2022.

Hereto annexed and marked as Exhibit —« “E” is a copy of Office

Memorandum dated December 13, 2022.

(d) | say that, thereafter taking in to the account the outbreak of corona virus,
MOEF&CC issued a notification .dated January 18, 2021 and amended the
provision declaring that the pericd from the April 62, 2020 to the March 31,
2021 (oné year) shall not be considered for the purpose of calculation of
the period of va]idity of exiéting Prior Environmental Clearances. In view of
this notification, the validity of the said EC-1 granted to the PP IS also
automatically stood extended fill June 11, 2023. '

Hereto annexed and marked as Exhibit — “F” is a copy 6f notification
dated January 18, 2021. |

{e) | say that, as per the said Notification No.S_Q No.1807 (E) dated April 12,

‘ 2022, the validity of the said EC-1 is furtﬁ_(;i; e;tendable for a period of 3

years + 2 years = total 5 years. MOEF&CC issued a clarification for the

applicability of said notification on December 13, 2022, till that time, the



(f)

313

said Answering Respondent no.9, was advise by Environment Consuitant
that the Validity of the said EC-1is expired, hence the PP shall require to
apply for reappraisal of Environment Clearance, hence, on June 10, 2022,
PP has applied for reappraisal of Environment Clearance for the said
project, wherein the PP has informed the committee that, said EC-1 issued
earlier was for a total built up area 78406.27 square meters and the entire
project comprised of 10 residential buildings with building configuration
B+S+12 floors + one commercial building K with ground floor (as per
conceptual plan). The PP surther informed that till date the PP has done
construction of 61525.93 square metre built-up on the project site. There
is no construction more than 61525.93 square metre built-up on the project
site.

Hereto annexed and marked as Exhibit — “G” is a copy of Application for‘

prior Environment Clearance dated January 18, 2021.

! éay that the SEAC in its 150" Meeting Scheduled on 22nd 23 24t and
25% August 2022, while considering the applicétion of the PP, SEAC made
an observation that ‘here is a change in building profile and PP has
constructed different profiles than approved in EC-1 and in the earlier EC-
1 the building profile was sancﬁoned for residential building was B+ P + 12
floors and for commercial building it was ground floor, but PP has been
constructed building with building profile P+12 floors and G + first floor
respectively” and noted that this seems to be violation case and
accordingly the committee decided to refer the application to SEIAA for

further necessary actions.
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Hereto annexed and marked as Exhibit — “H” is a copy of minutes of
Meeiing of 150" Meeting Scheduled on 22, 234, 24" and 25% August.
2022 of SEAC. |

(g) | say that, the SEIAA in its' 252" Meeting held on October 21, 2022, has
asked the PP to submit clarification under the signature of PP, architect
and Environmént Consultants as on why SEIAA should nbt process .in
accordance with the minutes of SEAC and thereafter the said SEIAA has
differed the proposal for compliance from PP.

Hereto annexed and marked as Exhibit- “I” is a copy of minutes of

Meeting of 252" Meet{ng held on October 21, 2022 of SEIAA.

(h) | say that, thereafter the PP has submitted clarification as under:

(i) During EC-1 Meeting, conceptual plan was submit_ted having basement
profile for all residential buildings in 2011.

(i) On May 24, 2012 first sanction was obtained, in which 05 buildings
were having basement and 05 buﬂdings without bésements.
Considering'thist, sanction, the PP has staried with the construction of

- buildings that did not have basement. |

(ili) Later on, on June 26, 2014, secand sanction was obtained in which
basement was removed from the balance 5 buildings and as per the
sanctions remaining buildings were constructed.

(iv) The parking requiremént of after deducting the basement was sufficing -

the municipal norms and the same was sanctioned by municipal

| authority.
(v} As the basement is not constructed, large amount of pollution load due

to excavated earth material has been reduced during construction
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phase. Carbon footprint was also reduced by avoiding transportation
of large quantities of construction waste.

(vi) As per EC-1 dated June 12, 2012 building heights were given 35.95
metre which was considered from 1% floor and now building height is
considered from ground level.

(i) |say that, after submitting the above clarification, the said SEIAA satisfied

with the clarification, and after deliberation, the said SEIAA in its 255"
Meeting held on January 12, 2023, has decided to refer back the proposal
to SEAC for appraisal.

Hereto annexed and marked as Exhibit- “J” is a copy of minutes of
Meeting of 255" Meeting held 6n January 12, 2023 of SEIAA.

() |say that the SEAC in its 167" Meeting Scheduled on 21%, 22, and 23™
March 2023,.discussed, the proposal of PP and examine all issues relating
to environment including air, water, land, soil, ecology, biodiversity and
social aspect, and appraiséd the proposal as category 8(a) B2 as per EiA
Notification, 2006, and after de!iberation, the Committee has
recommended the proposal for Environment Clearance to SEIAA subject
to the compliance as stated therein. \

Hereto annexed and marked as Exhibit — “K” is a copy of minutes of
Meeting of 167" Meeting Scheduled on 21%, 22", and 23 March 2023 of

SEAC.

(k) Isaythat, thereafter, a ‘meetiﬁg of SEIAA was scheduled on 02" May 2023

to discussed'the ageﬁiﬂ_a of 260™ meeting, wherein the said SEIAA has

considered-the tproposal of PP and after deliberation, SEIAA in its 260"

(Day-1) meeting h_eld' on 02 May 2023, has decided to grant
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Environmental Clearance for FSI-40,647;2‘1 m2, non-FSI- 27,311.52 m2,
total Vbﬁilt-up 67,958.73m2 (as per Plan ﬂapproval No.BP/EC/ Mamurdi
/01/2023 dated January 10, 2023) and accorded Environment Clearance
to the said project under the provision of Environment Impact Assessment
Notification 2006 and issued Environment Clearanbe letter dated June 08,
2023 (“EC-2”) to PP subject t6 the terms and condition as stated therein.
The said EC-2 accorded, is valid for a peridd as per EIA Notification 2006
amended from time to time i.e., .tiEI 7 years

Hereto annexed and marked as Exhibit — “L.” is a copy of 260" Minutes
of Meeting of SEIAA scheduled on 02" May 2023.

Hereto anneﬁed and marked as Exhibit — “M” is a copy of the
Environment Clearance Letter dated June 06, 2023.

| say that, all projects that fall under the purview of the Environment Protection

Act, 19886, requiré an Environmental Clearance for running its operations, and

they were usually given before a project commences. Hence, during first EC
Meeting, conceptual plan of the broject was submitted having basement profile
for all residential bui[dings in 2011 and same was a préctice to be followed by
project propdnent. | say that, in the years 2014, Principal Secretory,'
Environrﬁent Department and MS, SEIAA issued a circular dated January 30,
2014 and stipulated the condition of obtaining prior Environmental Clearance

of the Project and stated that all building proposals under preview of EIA

~ Notification 2006 should first be considered as per the prevailing rules of the _' -

concemn authority & 1OD/IOA/ concession deccument or any other form of |

documents as applicable should first be issued clarifying it's conformity with
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local planning rules and provision there under before its submission for
_Environment Clearance.

Hereto annexed ahd marked as Exhibit — “N” is a copy of circular dated
January 30, 2014.

| say that, as alleged by the Applicant, there is no change in the height of the
buildings. As per EC dated June 12, 2012 building heights were given 35.95
metre which was considered from 1% floor and now .building height is
considered from ground level. Minimum standard heights of the one floor are
approximately 3 metres. In conceptual plan, the building was for B + P+12
floors. If we consider the heights from ground/parking level, the heights of the
building will be 13 (P+12 floors) x 3 = 39 méters. It would be evident, from the
Fire Provisional No Objection Certificate issued by Pimpri Chinchwad
Municipal Corporation dated November 2, 2010, wherein the height of the
buildings has been measured from ground level.

Hereto énnexed and marked as Exhibit — “O” is a copy of Fire NOC dated
November 2, 2010.

| say that, while obtamlng EC a conceptual plan was submitted by PP having
basement profile for all residential buildings in 2011 and thereafter on May 24,
2012 first sanction was obtained, in which 5 buildings were having basement
and 5 buildings without basements. Considering this sanction, the PP started
with the constructlon of bu:ldmg that did not have basement and later on, on

June 26, 2014, second sanction was obtained by PP in which basement was

removed from the balance 5 bu;ldlngs and as per the sanctions, remaining

buildings were constructed. | further say that, the parking requirement of after

deducting the basement area was sufficing the municipal norms and the same
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was sanctioned by municipal authority. As the basement is not constructed,
jarge amount of pollution load due to excavated earth material has been
reduced during construction phase. Carbon footprint wés also reduced by
avoiding transportation of large quantities ﬁf censtruction waste. Hence, there

is no violation of EC.

| say that, EC-1 granted to the PP was till June 11, 2023 and before expiry of
the said validity period, PP applied for fre_sh EC on June 10, 2022 and
accordingly SEIAA has isSuéd Environment Clearanbe letter dated June 06,
2023 to PP and the validity of the said EC-2 is for per period as per EIA |
Notification 2006 amended from time to time. | say that PP has redu‘ced the
total construction built-up area of the project from 78,406.27 square
meters to 67,958.73 square meters. The Comparative details of the :

building’s configuration is as below: -

Srl. Previo_us configuration Proposed Configuration

No. Building Configuration | Height | Building Configuration | Height

T |[Atod ssr s 505 TAT 5T T2 Fioors | 58

2 Commerciall G 4.2 Commercial | G 6.85
Buikding K | Building K

3 Club House |G+ 1 8.55 ,Club House | G + 1 8.55

4 Total construction built-up 78,466.27 Total construction built-up 67,953.73
square meters sqﬁare meters | '

| say that, the applicant has made allegation that, the Respondent No.9 has

carried out additional constructions and constructed buildings without have the

10
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Environment Clearance permission, is not true and correct. The Applicant is
misleading to this honourable Tribunals. | say that Respondent No.9 has not
carried out any Vadditional illegal construction without Environment Clearance
permissions. On the contrary, the Respondent No.9 has reduced the total
construction puilt-up area of the project from 78,406.27 square meters to
67,958.73 square meters. | say that the Notification dated May 05, 2022 issued
by MOEF&CC is applicable in the sense, if such puilt up area is increases by
PP more than what is permitted. This shall not be applicable in the event, if
PP reduced the puilt-up area of total construcﬁon. Such reduction of built-up
area of total construction will lnot cause any damage l hazardous to the
environment.

| say that, the allegation of the applicant that, the respondent No.9 has
constructed bhildings without the sanction of the pianning authority, 18 totally
false and not correct. The applicant himself has submitted various
commencement certificate and occupancy certificates, which indicates that
the construction completed by the respondent No.9 is legal and the same is
constructed after sanction of the plénning authority.

| say that the Respondent No.9 has completed the construction of all buildings
(except puilding “A’) as per sanctioned plan and the construction of building
“A” is yet to be started. Hence, it is not true and correct that the construction
peyond 61 525.93 square meters is raised by PP.

| say thai, the height of the commercial building is as per building plan
sanctioned by ihe municipal corporation. | further say that anything above 45
meters is counted in FSI, Hence, in the municipal corporation sanction plan,

the configuration is G+1, but it is merely due to the definition and does not

11

QD)
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mean that additional floors Have been consiructed by the PP on the site and
the same has been higﬁ_lighted in the EC meeting 167" and the contention of
the PP has been acbepted by the Committee after deliberate evaluation of the
same.

| say that, the allegation of the applicaht that ‘the respondent No.9 has not
obtained Consent to Operate’ is ndt true and correct, | say that, PP has
obtained Consent to Ope.rate énd Consent to Establish too and had applied
for revalidation thereof.

| sa‘y that, PP had applied for grant of Consent to establiéh for Residential with
shopline project. Accordingly, Maharashtra Poliution Control Board {“MPCB”)

on Décember 07, 2011 granted Consent to Establish to PP under Section 25

| of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21

of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Rule 5 of the Hazardous & Other Wastes (Management & Transboundary
Movement) Rules 2016 for Residential with shopline project 6n total plot area
is 31535 Square meters and proposed BAU (as per FSI) of 44,463.63 and
Construction BUA 69,656.50 Square meters. The said Consent to Establish

dated was valid upto the Commissioning of the Project or 5 years whichever

is earlier, however the effective date of the said Consent to Establish dated

December 07, 2011 was from the date of Obtaining Environment Clearance.
As, PP has obtained EC-1 on June 12, 2012, said Consent to Establish dated
December 07, 2011 was valid for 5 years from June 12, 2012 to June 11,
2017.

Hereto annexed and marked as Exhibit — “P” is a copy of Consent to

Establish dated December 07, 2011,

12
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| say that, thereafter, on May 16, 2016 (before expiry of the Consent to
Established) PP had applied to MPCB for Revalidation of Consent to Establish
for Residential construction projects on plot area is 31535 Square meters and
total Construction 63,872.58 Square meters  (78,406.27-14533.69).
Accordingly, MPCB vide its consent order No. Format1.0/BO/RO/CC-
1803000061 dated March Of, 2018, granted to Consent to Establish
(revalidation) for a period up to Commissioning of the Project or 5 years or co-
terminus with validity of EC i.e., upto June 11, 2019 whichever is earlier.
Hereto annexed and markedr as Exhibit — “Q” is a copy of Consent to
Establish (Revalidation) dated March 01, 2018.

| say that, thereafter, on March 02, 2022, PP has applied for Revalidation of
Consent to Establish for Residential construction projects having total plot
area is 31535 square meters and remaining Construction BUA 42938.27
square meters out of total Construction BUA 78,406.27 square as per EC
(revalidation) dated May 21, 2019. | say that, the application of PP wa.s
discussed in Sth CC meeting dated June 30, 2022 and SCN for refusal of
consent was issued on August 04, 2022 as PP has not obtained revalidation
of consent to establish after June 11, 2019, to which the PP has submitted a
reply on August 19, 2022. After due deliberation, in the 18th Consent
Committee Meeting of 2022-2023 held on October 31, 2022, Committee has

decided to grant Revalidation of Consent to Establish by imposing various

conditions as stated therein. One of the conditions was that PP shall submit

penal fees as Consent to Establish was valid tili June 11, 2019 and PP has

* applied for revalidation on March 02, 2022. The committee has decided that

13
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the Consent to Establish shall be iss_ued after s_ubmission of lapse _¢onsent
fees since 2019. |

Hereto annexed and marked as Exhibit — “R” is a copy of 18" Consent
GCommittee Meeting of 2022-2023 held on October 31, 2022.

| say that, in view of the ébove, PP has paid penal feeé of Rs.5,00,000/- and

Consent fees of 'Rs.1,00,00_01- totalling Rs.8,0C,000/- with MPCB. Thereaftér,

MPCB vide its consent order No. Formati.0/CC/UAN- 0000132227/CR/

2305001394 dated May 19, 2023 revalidate the Consent to Establish for
cOnstruction project named as M/s. Kuné! Sulzkshan Associates (Residential

Project Group Housing with Shopline), on total plot area of 31,535 square.
meters for remaining total construction BUA of 42938.27 square meters out of
proposed toté! cohstructi_on BUA of 78,406.27 square meters. | say that, said

Revalidation of Consent to Establish datéd May 19, 2023 is valid for period up

to Commissioning of the project or 5 years, whichever is earlier.

Hereto annexed and marked as Exhibit — “S” is a copy of Revalidation

Consent to Establish dated May 19, 2023.

! say that MPCB also granted Consent to Operate vide its order No.

\Format1 .0/BO/ROHQ/ CC-1 7070@0066 dated July 03, 2017 under Section 26

of the Water (Prevention & Control of Pollution} Act, 1874 & under Section 21
of the Air (Prevention & Control of Pollution) Act, 1981 and Authoriz_ation under
Rule 6 of the Hazardéus & Other Wastes (Managem'en'tA& Tr_an:sb-odﬁdary, -
Movement) Rules 2016 in favou‘r of PP for Construction Prdjéét ﬁéving tbial
plot area 31535 Square Méters & Completed _.anstructioh__TE_iUA' 714'533.69

Square meters out of total Construction BUA of 78406.27 tha::e meters. The

14
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said Consent to Operate dated July 03, 2017 was valid was valid up to January
31, 2019.

Hereto annexed and marked as Exhibit— “T” is a copy of Consent to Operate
dated July 03, 2017.

1 say that thereafter, MPCB further granted Consent to Operate (2" Part) vide
No. Format1.0/BO/JD(WPC)UAN-54721/CE/CC-1903001598 dated March
27,2019 to PP for Construc;cion project having total plot area 31535 Square

meters & Construction BUA 3779.08 Square meters out of total construction

BUA 78406.27 Square meters. The said Consent to Operate dated July 03,'

2017 was valid was valid up to January 31, 2020.

Hereto annexed and marked as Exhibit — “U” is a copy of Consent to Operate
dated March 27, 2019. A

| say that, October 06, 2022, PP has applied for consent to operate (part-ill)
with amalgamation of renewal of Consent to Operate (Part-l & 1) with
amalgamation for Residential construction prejects having total plot area
31535 square meters and completed total Construction BUA 35468 square
meters out of total Construction BUA 78,406.27 square meters as per EC
dated May 21, 2019. i say that, the appiicatioh of PP was discussed in 21st
Consent Committee Meeting of 2022-2023 held on November 26, 2022, after
due deiiberatien, it was decided by the committee to grant Consent to Operate
{part-1ll} with amalgamatien of renewal of Consent to Operate (Part- & il) by
imposing some conditions as stated therein. One of the conditions was that
PP shall pay penal fees as consent to operate (Part-l) was valid till January
31, 2019 & 2nd part was .valir._i till January 31, 2020 and PP has applied for

renewal of consent on October 06, 2022.

15
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Hereto annexed and marked as Exhibit — “V” is a copy of Minutes of 21st
Consent Committee Meeting-of 2022-2023 held on November 26, 2022.

| say that, in view of the above,. PP has paid penal fees of Rs.6,69,863/- and
further penal fees of Rs.10,04,784/-. and Consent fees of Rs.3,00,000/-
totalling Rs.19,84,137/- with MPCB. Thereafter, MPCB vide it order No.
Forrmat1.‘OICClUAN No.0000138210/CR/2305001641 dated May 22, 2023
granted Consent to Establish {part-lll) with amalgamation of renewal of
Conseﬁt Operate (Part-t & i) for consiruction‘ projectr named as M/s. Kunal
Sulakshan Associates (Residentia! Project Group Housing with Shopline), on
total plot area of 31,535 square meters for completed total construction BUA
of 35468 square meters out of total construction BUA of 78,406.27 square
meters.' The said Consent to Operate (Part—!ll) dated May 22, 2023 is granted |
for a period up to January 31, 2024, |

Hereto annexed and marked as Exhibit — “W” is a copy of‘Consent' to Opérate
(part-lll) dated May 22, 2023.

| say that, the gap period .in the Consent to Establish and Consent to Operate
was on account of outbreak of éorona virus. Morebvel_', for the gap period in
Consent to Establish and Consent to Operate, MPCB already imposed a
heavy fine upon PP and accordingly, PP has already paid penal fees of
Rs.6,69,863/- + Rs.10,04,794/- + Rs.5,00,000/- t_otalling Rs.21,74,657/-
(Twenty-One Lakh Seventy-Four Thousand Six Hundred and fifty-seven only).
further PP has also paid consent fees of Rs.1,00,000/- + Rs.3;00,000/-
totalling Rs.4,00,000/- (Four Lakh Only)

| say that the Applicant has made false aliegation that “the Respondent No.9

has not planted trees and did not carry out plantation and is misleading the

16
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appropriate govermment authority”. The applicant has further made a false
ailegation that ‘118 trees planet by the PP are not well grown ‘due to
negligence of PP’ It would be evident from Tree Survival Report (having
photograph of various trees on site) that the Respondent No.9 has planted
many trees in the said Project and the same are well grown. Yet, the project
of the PP is not completed and till then the PP has further time to plant further
trees if any is requiring to be planted as per permission/direction, and the same
will be done in due course béfore completion of the Project.

Hereto annexed and marked as Exhibit - «X” is a copy of Tree Survival
Report.

| say fhat, it is false allegation of the applicant that, excess debris has been
taken and trees have been cut down. | say that no excess debris has been
taken from the site, as the said site has ample space to store the same. 1
further say that, there were no trees available on the site and no trees were
cut down by the PP. | further say that, the Qenérator is fixed at the designated
place and not at the place where plantation of trees was planned. | say that
Solar Water Heater have been installed as committed in the said EC
permission, however solar PV was not committed.

| say that, the applicant has made false allegation that Respondent No.9 has
failed installing Rainwater Harvesting Systerﬁj | say that, the Respondent No.9
has already installed Rainwater Harvesting System in the said Project,
rﬁoreover, in the absent of such Rainwater Harvesting System, Municipal
Corporation would have not issued occupation certificate to Respondent No.9.
It would be evident from the certificate dated Aprii 20, 20186, certificate dated

November 14, 2017 and certificate dated April 04, 2022, all issued by Rainbow

17
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RWH Consultant, wherein the séid consu_ltant has cerified that Rainwater
Harvesting System has been duly instal!ed as | per norms of
governmentlmunicipél corporations. |
Hereto annexed and marked as Exhibit — “Y* (Colly) are the copies of
certifigate dated April 20, 2016, certificate dated November 14,‘ 2017 and
certificate dated April 04, 2022 along with its translation. |

| say that applicant has made false aliegation that Respondent No.9 does not
have the Savage Waste Water Managemént System & Pollution Ménitoring
Systems and alleged that Respondent No.9 is violating the stipulated diregtion
of the autﬁorities. | say that the PP has fully functional STP (320 KLD) and ﬁo
poliuted water is going to the sewer line. Fully functional STP and OWC is
available on the site. STP perfdrmance repo"rt is part of the Certified

Compliance report as submitted herewith as Exhibit-CC. | say that, as per

letter dated December 26, 2018 issued by Maharashtra Pollution Controf

Board (MPCB), the MPCB has decided that, the Board should not insist on
installation of monitoring system for the STP for residential project as it is not
economically viabte for residential sqcieties. |

Hereto annexed and marked as Exhibit — “Z” is a copy of letter dated
December 26, 2018 issued by Maharashtra Poliution Control Board.

| further say that, t.he applicant has made false allegation that Respondent
Nd.g has not made any setup for segregation and the solid waste
management is also not organised by Respondent No.9. | deny such
allegation made by applicant and have submitted an Analysis Report dated
March 28, 2013 issued by Maharashtra Pollution Control Board, which is self-

explanatory. | say that, vide Agreerhent dated August 12, 2022, the

i8
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Respondent No.9 has appointed SWaCH Pune Seva Sahakari Sanstha Ltd to
facilitate the management of solid waste at the Project site. Vide letter dated
August 13, 2022, SWaCH Pune Seva Sahakari Sanstha Ltd has noted in its
letter that they will facilitate the collection of segregated dry waste from the

residential project of PP and they further confirm that the Respondent No.9

have acquired the neceésary equipment’s and infrastructure for management

of wet waste at source.

Hereto annexed and marked as Exhibit — “AA” is a copy of Analysis Report
dated March 28, 2023 issued by Maharashtra Pollution Contro! Board.
Hereto annexed and marked as Exhibit — “BB” is a copy of letter dated
August 13, 2022 along with Agreement dated August 12, 2022

| say that the applicant has made false aiiegaﬂon that “Respondent No.9 has
violated Envirohment Clearance Permissions and there is massive violation of
the illegal construction and other necessary permissions”. | say that, since
there is reduction in construction area, no amendment was required to be
taken to the said EC. | say that, the Ministry of Environment Forest and Climate
Change, after inspecting the entire project, after site visit and considering the
review of additional documents submitted by PP, prepared report of
Compliance Status of environment safeguard in the project and issued a
Certificate Compliance Report-reg. dated January 03, 2023 to the PP. The
Respondent No.9 has complied and the said Certificate Compliance Report is
self- explanatory and the same will be read as a part this affidavit and shall be
pointed out the relevant part during course of argument.

Hereto annexed and marked as Exhibit — “CC” is a copy of Certificate

Compliance Report-reg dated January 03, 2023

19
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It is wrong submission of the Applicant that the PI5 has constructed residential
area in the Parking of BuildingofBand . -

| say that, there is no cause of action has ariseh against this Respondent no.9,
hence, the present abplication is not maintainable and needs to be dismissed-
for want of cause of action.

| say that, pi_aintiff has not made out any case against the respondent No.9
and has filed the false case against this respondent no.9 With sole motive to
extract the money from respondent No.9. The various submission made by
the .appiicant are false and are miéleading to this Honourable Tribunal, hence
required to put a heavy fine upon the applicant. The Respendent No.9 reserve
it’s; right to file further/additional Affidavit in Reply and craves leaves of this-_

Hon'ble Tribunal to file further affidavit, considering the facts and circumstance

_ of the case.

Responder_lt No.9 Submits that, the date wise table showing the validities of
Environment Clearance, Consent to Establish and Consent to Operate are as

under:

Environment Clearance:

7 Issued on Validity Valid up to

Environment Clearance (EC-1) Juhe 12, 2012 5 years June 11, 2017
As per Nofification Environment April 12, 2016 Validity of June 11,2019
Clearance ' , above EC-1 :

Extended to
_ ' 7 years
SEIAA 167th meeting (revalidation of | May 21, 2019 3 years June 10, 2022
| EC-1) : : .

As per Notification No.1807 (E) April 12, 2022 June 11, 2022
MOEF&CC ‘
Notification issued by MOEF&CC Jan 18, 2021 1 year June 11, 2023
.(on account of outbreak of corona . ' extended

virus- period from April 02, 2020 to

March 2021 shall not be consider for

20
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calculation of vatidity of prior existing

EC)

PP Applied for fresh Environment
Clearance

June 10, 2022

Environment Clearance (EX-2) June 06, 2023 7 years June 05, 2030
Consent to Establish:
Issued/ Validity Valid up to
: Applied on
Consent to Establish December 07, | valid upto the June 11, 2017
2011 Commissioning of
the Projector 5
years whichever is
earlier. however,
the effective date of
C to E was from the
date of Obtaining
- | EC
Applied for Revalidation on May 16, 2016
consent order No. March 01, for a period up to June 11, 2019
Format1.0/BO/RO/CC- 2018 Commissioning of :

1803000061 - granted to Cto E
(revalidation)

the Projector 6
years of co-
terminus with
validity of EC i.e.,
upto June 11, 2019

whichever is earlier.

GAP period June 12, 2019 to
March 01, 2022

(994 days or 2 years, 8 months, 18 days)

Applied for Revalidation on Mareh 02, - -
: 2022
May 2023 -
PP paid penalty amount
consent order No. dated May 19, | for period up to May 18, 2028
Format1.0/CC/UAN- 2023 Commissioning of
0000432227/CR/ 2305001394 the project or 5
grantedto Cto E {revalidation) years, whichever is
‘ earlier
Consent to Operate:

Issuéd/ Validity Valid up to

Applied on ‘
Consent to operate {part-1) (order July 03, 2017 January 31,
No.\Format1.0/BO /ROHQ/ CC- 2019
1707000066)
Applied for renewal of Consentto - August 17,
Operate on : 2018

21
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Consent to Operate (2™ Pari) vide
No. Format1.0/BO/JD (WPC)/UAN-
54721/CE/CC-1903001598

March 27, ' January 31,
2019 2020

GAP period February 01, 2020 to
October 05, 2022 (on account of
outbreak of corona virus) -

(978 days or 2 years, 8 months, 5 days)

Applied for renewal of consent to October 06,

Operateon - : 2022

May 2023- PP paid penalty amount

Consent to operate (part-lll) order May 22, 2023 January 31,
No. Format1.0/CC/UAN 2024
No.0000138210/CR/2305001641

in the circumstances, | pray that the application field by the Appllicant be

dismissed with heavy cost and further necessary orders be passed in the

interest of justice.

Solemnly affirmed at Pune )

This :;_“‘ day of August 2023)

DEPONENT
Mr. Hemendra Dahyabhai Shah

partners of M/s. Kunal Developers

(Associate Partner M/s. KUNAL SULAKSHAN ASSOCIATES)
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2

1, Mr. Hemendra Dahyabhai Shah, Age:65 years, Occupation: Business, one of the

VERIFICATION

partners of M/s. Kunal Developers, a partnership firm registered under the indian

Partnership Act, 1932 having its office at - sKunal House", Opp. Kamala Nehru Park,

Off Bhanda}kar Road, Shivajinagar, Pune 411 005, being Associate Partner of Joint

Venture M/s. KUNAL SULAKSHAN ASSOCIATES, do hereby solemnly affirm and

state that what is stated in the forgoing paragraphs are true and correct to the best of

my knowledge, belief, informationrand legal advice and | believe the same to be true.

Solemnly affirmed at Pune )

on thisq=_th day of August 2023)

Aerd

DEPONENT

Mr. Hemendra Dahyabhai Shah

partners of M/s. Kunal Developers
(Associate Partner M/s. KUNAL SULAKSHAN ASSOCIATES)
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1911112024

FUNE

STATE LEVEL

To

ENRVIRONMENT IMPACT ASSESSMENT AUTHORITY

SEIAA-2019/CR-TO8/SEIAA.
Environment Department
Room No. 217. 2™ Floor,
Mantralaya,

Mumbai- 400032,

Date: 27052014,

M/s. Kunal Sulakshan Assiocates,
Kamala House, Opp Kanla Nehru Park,
OfT Bhandarkar Road, Tum -305.

Sub
Shopline

: Revalxdaﬂen of Environmental Clearance for Proposed Group Housing with

at S.No. 3, Hissa 1 A& mamurdi, Tal Havelt, Dist Pune by M/s Kunal

Sulakshan Assiocates

1. App
2. Min
3. Tzarl

Ref

With refere
Environment Clearang

Environment Clearance

Your proposal for reva
and as per decision tak
(3) is revalidated for a

The terms a
ref. {3) shall remain the

Hcation for revalidation received on 10.05.2019,
ites of 167" meeting of SEIAA dated 21.05.2019.
ier FEC tetter no. SEAC-20H0/CR.B61/TC.2, dated 12.06.2012.

we 1o above subject matter. it is noted that. vou have received
¢ dated 12.06.2012.You bhave further applied for revalidation of
for said project within validity of the aforesald EC vide abowve yefi(1).
idation was considered in 167" meeting of SEIAA held on 21.05.2019
en in the meeting, the environment clearance granted vide dbU\C el
neriod up to 10.06.2022.

1d conditions stipulated in the EC leuer dated 1286.2012 vide above
same.
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TRiaer, I sfiX SeaTy uiEds W
it
7% Reet 12 a8, 2022

) FLAW. 1807(H).—FT HTHIR, WATaCw (F3AW) Afaaas, 1986 €1 &<y (3) H Iwamr 2 ¥
¥ (v) 9T IUETT (1) % fT vET afR T OO SR §U, qeelie adlaTr uEg e g 6

A % FATx wau ¥ v ud waiewr sARy s S gy, deniw WA 1553(30),
b e 14 R, 2006 T, wAtE<wr gwrATa Ruir sfig=mn, 2006 (R& o gq% wame o
. ATAF=AT FgT 7T B) T @

AR, G AqIal F MU U, g Iewmry g AR ofts aReeeet b9 sw gt
TR T QR0 g T sty Al w2t i Ffere mesrd, o wepd & &8, afty s, vl 1=,
qAETE $R TeEeTT Y F Hreor aREET o g i wer w8, S W afeEeeT
SEaTas o =T & arge grar § o w uet §, Fehw awere S Ut ot F g wtaor g
(55f) &t uaT SR e gy S

AT, s sy off, U aRasret % wrier & dafe ataofy 1@t aftg el
mﬁﬁdﬁﬁﬁm%ﬁtaﬁ'wwﬁwm%ﬁmﬁﬁﬁvwaﬁagmswm@
ity S it derar i Firar A aa gt

HI, @r AT @A (R di Rffem) saffiaw, 1957 (1957 %1 67) ¥ swadt ¥ sqr, @m
o @l (fere ol i) deivem sfafam 2015, % yiiw 4 ol & &, wft afw o = aot
ﬁm%ﬁmﬁ’qmrﬁ%‘_, I TLAATE, FeslT GERTE G 5 Gataeor H81 i1 eran 37, ST o

2661 GI/2022 _ (1)
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AT THAAT & T aaHTT § ST FATaeoft et e qafdensa & sefiqr srftrmaw i 9wt i safa
| T AR 2 4

qa: A, IeRi aEre, Tty (Feam) Fm, 1986 i w5 % sufiw (4) ¥ Ay afsae
T (FEET) AfAfay, 1986 (1986 FT 29) ®T 4T 3 FI ITLTIT (2) F ©T (v) =T ITgmr (1) g1
TRT QRAl T TN L 5, Arnind ¥ S et % P 5 % ufhaw (3) F @2 (®) % svefis gEmm i
a&maﬁaﬁqﬁﬁ%wﬁwmﬁwwaﬁ?aﬁwﬁaﬁwwaﬁmﬁﬁ
HeTTs: 1.9, 1533(31), ardra 14 fRreiare, 2006 T FT &, 3747 -

) w94 |

(%) TTIT (1) AT (i) F 17 T FE G STIRT T& A, A -

() At 5l 1 ST 6 7 AT A 8 et g vt wh R e a
&iwd & a7 wAeE FRT %7 8 F IR (i) F T wfiFa By wAr FYAT A7 AH+PAT 8, F goArT

TRIITAT a7 TIAHAEFT FTT FeYT=T F177 ; T S F 7% 8 & gafaa [Aufor sRIrT7ws & qrdt &

TG T TRIIAATS AT TAAIAIETT % AT 7 T9aT G774 G5 ¥ 359737 #7 qrida & &7 gy 1 | @
(i) ft Farerarer a7 7 TRATAT a7 T ¥ R 4 ¢ O wieiT wdt o sty ¥ o dr

g, - . '

(F) 77 77 TRIITTE I Fwarsl & a7 a3g a9 [FagE) 7 9% () (@) g Gt
FRYITATH 3T [FITFATI1 ST FHT $e17 & FHew<0 & qrge § 975 7 [379 a1 95 1(7)];

(7) @5 (F) ST (@) 7 [RiFe g aRaisars s 7@ st aRisrsi’ e aearyy ot akgisaran &
frary =7 gt gRIITTS ST [Farsaral F arat § @@ 97 :

(i) & % gRaiera T 2rsaoT [a5 8(5)] F wrast & waﬁ#é‘aﬁrﬁa@'%ﬁwéﬁm -
WWWW@W%W#WWWW@?W? o > 'f'

<4
m#wwwmwwﬁww%m#ww%@qmmmgmw ' i’ﬂ _'§f£
WW#WW%WWW@WW%WWW&W\%' "?”_7

mwﬁr%ﬁﬁmww@ww@#@w%w#mwﬁﬁﬂﬁmmﬁﬁﬁ#
aﬁmyf%‘fwéf
(iv) G TRITTATE # a7 & 7% g7 gaiaer g, GHT-T99 9%, J19FIH A a9, 5 ot gl g, F
s7eftr, ger FIASRT T SgEifeT T A Fa @77 graar § ReiRa ogiar staw & v gy
qeq 9 JY-9RT & Fieafad vRIISTTER a1 FarEerat F 5y § gatacer 9t #1 dear # aaty
FT ST A1 FUT F [, e T01 & A1 T@TIT ST GHAT &, § 07 F g B FerwrT q7fawy 938 F

FrFHIET fAErarT vala<or geear St #71 gatgar # a1, g aif £ gafacoiy 37 F FramaT qear
Fafer & dfiav FRIATTAT TEaaF § FAFEAT THAT 7 OF FawT B A R GGE0T 90T qoAIFT
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A [T 1I—&v 3(ii)] T T LIS ;| ST 3

T ZTRT 5T 9 T T H TTETT ARG THAT G, HAT SFAeTE THAT A, FRAVTAT
TEITTF & TAFAT TOTET & 0 FrdeT &7 Jgar Farer F a7 J1 gi4 97 qFaT gaGT Jar § g
TR qFiaeor GeeT JUTIT # AT 77 F [ g7 g7 v 4, @77 9g #1 F997 I GAT AT F
TR 37 g7 T, G 7 ages g1, aF H AGHT 1"

(@) "(ii) TET TG (i) S (i) F Fefiw BT F (07 ST BT (397 747 §7 Flow, 5% 7 ae1 &

") STET IT-URT (1), (i) 9T (iv) & arefier FAwame & g s sfarsiaa qiwrat & wreer 397 797 8

[T, . W20 3-22/10/2022-302 .11
THT FAT, AT g,

&ww-&ﬁw@ﬁmw%m JGTETC, 9O || @€ 3, IT-uT (i), eI F.AT. 1533(w),

T 14 Rida, 2006ﬁ*mﬂaaﬁrn€%ﬁaﬂiaﬁ1ﬁmmmaﬂ 2859(ar), ATEE 16 T,
o 2021 % arefiw effow are wenfara foram wr =m

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th April, 2022

S.0. 1807(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment and Forests,
in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to
as the said notification), vide number S.0.1533 (E), dated the 14" September, 2006 for mandating prior environmental
clearance for certain category of projects;

And whereas, based on the past experiences, it is noted that Nuclear Power Projects and Hydro Power
Projects have high gestation period due to various issues such as geological surprises, delay in Forest Clearance, tand
acquisition, local issues, rehabilitation and resettlement, etc., which are often beyond the control of project proponent
and in this context, the Central Government deems it necessary to extend the validity of Environmental Clearance
(EC) for such projects;

And whereas, for other projects also, considering the time taken for addressing local concerns including
vironmental issues related to the implementation of such projects, the Central Government deems it necessary to
nd the validity of such ECs;

And whereas, as per the provisions of Mines and Minerals (Development and Regulation) Act, 1957
of 1957), on and from the date of commencement of the Mines and Minerals (Development and Regulation)
endment Act, 2015, all mining leases are being granted for a period of fifty years, and accordingly, the Central
vernment deems it necessary to align the validity of mining ECs which is currently permissible up to a maximum
uration of thirty years, subject to review and appropriate environmental safeguards;

g Now therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
T section 3 of the Environment (Protection} Act, 1986 (29 of 1986), read with sub-rule (4} of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause
() of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environment and Forests, number S.0. 1533 (E),

dated the 14" September, 2006, namely:-

In the said notification,-
(i) inparagraph 9,- .
{a) for sub paragraphs (i) and (ii), the following sub-paragraphs shall be substituted, namely:-

(i} The “Validity of Environmenial Clearance” is meant the period from which a prior Environmental Clearance is
granted by the regulatory authority, or may be presumed by the applicant to have been granted under sub-paragraph
(iii) of paragraph 8, to the start of production operations by the project or activity; or completion of all construction

K
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operations in case of construction pr OJects relating 1o item 8 of the Schzdule, to which the application for prior

environmental clearance refers: - - : v

Provided that in the case of mining projects or activities, the validity shali be counted from the date of execution of the

mining lease.

(i) The prior enwronmental clearance granted Jfor an existing or.new project or acmn?y shall be valid for a period
of-
(a) thirieern years in the case of River Valley projects or activities [item 1(c} of the Schedule];

ittt

(b) fifteen years in the case of Nuclear power projects or acttwttes and processing of nucléar fuel [item 1(e) of the
Schedule]; . '

@n years in the case of all other projects and activities other than the Mining projects and River Valley Projects
and Nuclear power projects referred to in clauses (a} and (b).

(iii) In the case of Area Development profects and Townships [item 8(by]. the validity period of ten years shall be
limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that the period of validity of Environmental Clearance with respect o the Projects and Activities listed
in this sub- paragraph and sub-paragraphs (ii} may be extended in respeet of valid Environmental Clearance, by
the regulatory authority concerned by a maximum period of two years in the case of River Valley projects, five
Yyears in the case of Nuclear power projects and’ processing of nuclear fuel and one year in the case aof all other
projects, if an application is-made in the laid down proforma to the regulatory authority by the applicant within
the validity period of the existing Environment Clearance:

Provided further that the regulatory authonty may also consult the concerned Expert Appraisal Committee before
grant of such extension.

{iv) The prior Environmental Clearance granted for mining projects shali be valid for the project life as laid down in
the mining plan approved and renewed by competent authority, fmm time fo time, subject to a maximum of thirty
years, whichever is earlier:

Provided that the period of validity of Ernvironmental Cleararce with respect to projects or activities
included in this sub-paragraph may be extended by another twenty years, beyond thirty years, subject to the condition
that the adequacy of the existing environmental safeguards laid down in the existing Environmental Clearance shail
be examined by concerned Expert Appraisal Commitiee every five years beyond thirty vears, on receipt of such
application in the laid down proforma from the Project Proponent within the moxitum validity period of
Environmental Clearance of thirtly years, and subsequently on receipt of such application in the laid down proforma
Jrom the Project Proponent within the validity period of the extended Environmen: Clearance, every five years
Jor incorporating such additional environment safeguards in the Envirovmental Management Plan , as may be
deemed necessary, till the validity of the mining lease or end of life of mine or fifly years, whichever is earlier.”;

(b) for the brackets, figures and words “(iii) Where the application for extension under sub-paragraphs (i) and (ii) has
been filed”, the following shall be substituted, namely:-

“(vi Where the dpplication Jor extension under sub-paragraphs (ii), (iii) and (iv} has been filed in the laid down
proforma’”. . '

[F. No. [A3-22/10/2022-IA.111]
TANMAY KUMAR, Add. Secy.

Note:- The principal notification was published in the Gazette of India, Extracrdinary, Part TI, section 3,

sub-section (ii}, vide, number S.0. 1533(E), dated the 14" September, 2006 and was last amended, vide the
notification number S.0, 2859(E) dated the 16" July, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Read, Mayapuri, Mew Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR o8 s
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Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Dlwsion

*kE

_OFHCE'MFLMORAN HUM

Subject:

Y F.No. 1A3~22/28/2(}22-1A 111 [E 181584]

Indira Paryavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Dethi-110003

© Dated: 13% December, 2022

Clanflcatmn on the amendment to EIA Not1f1catmn 2006 issued vide

5.0. No.. 1807(E) -dated  12/04/2022 thh regard to validity of

' Envxronment Clearance regardmg

The Mmhtr*,f of Envu{mment Forest and Chmate Change (MOEF&CC) vide

ouﬁcahon no. 5.0. No, 1807(E) dated 12/04/’ 2022 amended the provisions of EIA
Nohficahcm, 2006 regarding valldﬁy of. hnvumxment Clearance as mentwned below:

- -_Type_nf Project T Earlier EC | Fu.rther _ Increased FC| Further
‘ o - . validity extendable | validity - extendable
(Yeaxs) (A) -for {Years) (Years) | for:(Years)
- (B) © 1 @
| River Valley projects 10 3 13 2
N Nuciearpm]ects _ I Y A 15 5
| Projects - other than Rrver T 3 10 1
')3,‘ Valley, ‘Nuclear and, Mmmg -
%4 1} Projects RIS _ :
By [ Mmmg Pro]ects R 30 {Subject to 20
i B S ‘adequacy of
EIA/EMP to
| be * reviewed
every 5 years
| after 30
“Years)

The Muustry is in recexpt of representatzons from different stakeholders

seekmg clarification on the vahdxty of Environment Clearance for different
deveIopmentaI projects in pursuance to the aforementioned Notification, The matter
has been examined and 1t is to clanfy that the apphcabﬂlty of the Notification is as

under
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% Reeft, FraaTe, Swad 18, 2021/9 28, 1942
NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942

TTET, a9 I Ay TREd JAe
CIECCEI
7% fReeft, 18 serardy, 2021

FLAT. 221().— FHT ATHL, THTEH TITE0 T T H=1T |, a0 (qeeo) sfafag,
1986 Fi T 3 Y IT-TRT (1) 3% IT-GTT (2) F @ (v) F AN STIAT orird] & TINT Fied g, TIELT
FuTETE i e, 2006 (R 2% 918 I ATAgEnT Fg7 T §) HEaT F. o, 1533 (), aE
14 fdax, 2006 g0 waifdra fram S o7 2, S afagEer & agger § o wdfta geftas v
TR A7 Tt ¥ forg 9a% fawa i srgfdiewr shvar sare e § ofada B s
HeaT g aanfeata, qfF &t st w59 % R, ofieismr sda gro G oft 9t s 9 g
e o & o weth R s & af qateofir sy @R g

AT FAAT AAE (FFE-19) F THT FT F@T gU ST qerETd T@E A F g aife
AHSTIT (T AT ATA) 7, &= § qiasrneit a1 Frarparat F safeas 57 warEg B @) agtaor
M a7 AT TREdT HATT I AT H Srqwra Aferwaw sty § 9 qF qutawity serafEt i
FafermTerar & fawame 3 forg srqvet it wear iy 7 &, i Fifdw 19 wgmmd onft o wamw 78 g8 &1
TS T I HATAY § Geterr 7 o7 R T 9w e § v g R I AiweTs (e A sifors)
& FHIOT, A H ey & ST T@Ar F59 g g g

! 305 Gi202 . - (1)
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era AT, FAIT TLFIT, qa‘faw(ﬁm)ﬁqw,1986%ﬁﬂﬂ5%(4)ae%m¢%dwﬁiw
L (deron) srfafaers, 1986 (1986 #7 20) | a7 3 Hit FT-g=T (1) T ST-URT (2) F G (v) T IEH
h sr%rq‘faﬁmﬁvmgq,mﬁaﬁwﬁnﬁ%ﬁaﬁs%wﬁww)%d@(ﬂ?)%aﬁﬁ'rrﬁﬁqﬁ
a&wa&gﬁs%mm%www,m—n,iézia*w@a*(fl),ﬁwf@ga,Wﬂwr{‘nﬁ’r
TN T S a7 AT SHfog=aT F7.90.1533 (1), A0 14 Rrdaw, 2006, ¥ Fufrfm ok

WY FTAT G, A - o . .

I AT H, |
(i) S A 11 “=or (2) R, ¥ i fr 7 % 3wty 7() §, g (viil) ¥ oaa e g
“(ix) ST # sl Rt aTa % @ U, 1 e 2020 ¥ 31 W 2021 £ w7 A
(RFE=-19) % wIT #r Twd 5 ol qewsara g Frrr 3 farg i wraeTa (e ar sifor)
ﬁﬁﬁw%%mﬁ%a%wwﬁgﬁﬁﬁ@ﬂmﬂﬁmﬁm%
W-%ﬁqﬁaﬁﬁéf%mm,aﬁwﬁﬁﬁsﬁ%ﬁaﬁwm%ﬁrﬁ
AT et e Rferrer e | - -

(ii)ﬁrﬁgaﬁ.%ww,ﬁﬂ;@f@ﬁﬁﬁwm,awﬁ[:- |

"9, T sl ¥ sty Reft At B @R g, 1 9o 2020 ¥ 31 W 20214 At F Aoy
AT (F113-19) F ST F 3@ U AR AT 38 T 35 R T it (e AT SiforE)
1 5% % o At el 3 sefie wiew O ot sty A e st e
W%fﬁqﬁwaﬁ%mmmﬁwwﬁwﬁwm%mﬁmm%ww.-
QR IRERIEEINRE PSR E R I i ' '

perreT——,

[T, §. 22-26/2020-Ar50.11]

feoqur : gor srfirg=eT W F ToreE, s, ST |, €% 3, Iu-g= (i) T&ar F1.31. 1533 '(ST),EITI'&'@'
14 o, 2006 1T Y ¥ 1 off A ST At e wran. 4254 ()76
27 THET, 2020 GIT AR AT woiverT B wrar am | R

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
' NOTIFICATION

New Delhi, the 18th January, 2021

S.0. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in .
exercise of its powers by sub-section (1) and clause (v) of sub-section {2) of section 3 of the Environment {Protection)
Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said
notification) vide number $.0.1533(E), dated the 14™ Septenber, 2006, making the requirement of prior
environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in
the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may
be, before any construction work or preparation of land by the project management except for securing the land; /( C/

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or
partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior
environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic
has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in
view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Cenitral Government, after having dispensed with the requirement of notice under clause
(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the
notification of Government of India, in the erstwhile Ministry of Environment and Forests, nomber S.0. 1533 (E),
dated the 14% September, 2006, published in the Gazette of India, Extraordinary, Part-11, Section 3, Sub-section (1),
namely:-

In the said notification, -

(i} 1inparagraph 7, in sub-paragraph 7(i), under sub-heading II. *Stage (2) — Scoping”, after clause (viii), the
following clause shall be inserted, namely:-

“(ix). Notwithstanding anything contained above, the period from the I April, 2020 to the 31" March,

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted’

under the provisions of this notification in view of outhreak of Corona Virus (COVID-19) and subsequent
lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in
respect of the said Terms of Reference shall be treated as valid. ”;

(ii) for paragraph 9A, the following paragraph shall be substituted namely:-

“94. Notwithstanding anything contained in this notification, the period from the 1" April, 2020 to the
31" March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior
Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus
(COVID-19) and subsequent lockdowns (total or partial) declaved for its control, however, all activities undertaken
during this period in respect of the Environmental Clearance granted shall be treated as valid.”.

[F.No.22-25/2020-1A.11]
GEETA MENON, Joint Secy.

Note: T:}'le principal notification was published in the Gazette of India, Extraordinary, Part I1, Section 3, Sub-section
(ii) vide number S.0. 1533 (E), dated the 14" September, 2006 and was last amended vide the notification
number S.0. 4254(E), dated the 27" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Dethi-110064
and Published by the Controller of Publications, Delhi-110054.
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YOGES% 0.
ATAGAD

: DISTRICT PUNE
GD. N0 1551 /
IXPIRY DATE
19/11/2024

( i : ‘\ LT R . e b R R
Ea54, '
Acknewledgement Shp Tor EC applicatton

This is to acknowledge that the proposal has been successfully uploaded on the
porial of the Ministry. The proposal shaill be examined in the Ministry fo ensure that
required information has been submitted. An emall will be sent sesking additional
information , if any, within 20 warking days. Once verified, an acceplance letier shail

be issued 1o the propject proponent .
Feliowing should be mentioned in further coespondence

1. Proposal No. ;. BIAMRHRNS2TTT 1212022

2. Category of the Proposal | INFRA-2
' Proposed residential praject group Housing with
2. Name of the pro ; _ Shopline at Sr. No. 10, Hissa 1A, village
. propasa " Mamurdi, Taluka Haveli, District Pune by M/s
Kunal Sulzikshan Associates

4, Date of Receipt of .

Proposal 1 10 Jun 2622

5. Mame of the Project proponent along with contact details
a) Name of the proponent : KUNAL SULAKSHAN ASSOCIATES
b) State : : Maharashira
¢} District - :Pune

d) Pincode 1411604

AL
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824122, 12:42 PM : Report

Form-«1

APPLICATION FOR PRIOR ENVIRONMENTAL CLEARANCE

1. Basic Informations

Proposed residential
project group Housing with

Taluka Haveli, District Pune
by M/s Kunal Sulakshan
Associates

. .Shopfine ‘at Sr. No. 10, . iCompany/Organisation KUNAL SULAKSHAN
Project Name Hissa 1A, village Mamurdi, Name ASSOCIATES

Kunal House, Opp Kamla,

vy

< Nehru Park, Haveli, Pune, (Legal Status of the th
Registered Address Maharashtra. Maharashtra {Company Others
411004
Address for the correspondence: !
(a)Name of the Applicant %Bijal Shah i
{b)Designation (Owner/ Partner/ CEQ) §Co-ordinator §
: Kunal House, Opp Kamla Nehru Park, Haveli, Pune, ¢
(c)Address Maharashtra.,,,Pune,Maharashtra-411004 E
(d)Pin code {411004 |
2. (e)}E-mail fAnkita.shah@kuna]group.in %
‘:"'-.“\ (f)Telephone No. : 50- ' §
D\ {g)Fax No. . § §
N R
o opy of documents in support of the
2 ¢4 petence/authority of the person NIL
P . . . - - .
8 king this application to make application
o ehalf of the User Agency .
SERAY)|

WTres

4 M5

) Category of the Project /Activity as per Schedule of EIA Notification,2006:

-———-";/if’((a)Major Project/Activity : 8(a) Building and Construction projects i
L/ (bYMinor Project/Activity NIL |
(c)}Category é B2 E
(d)Proposal Number |STA/MH/MIS/277712/2022 |
3 ; :
‘1 (e)Master Proposal Number(Single
Window) SW/277711/2022
(fIEAC concerned (for category A Projects INFRA-2
only)
{g)Project
Type(New/Expansion/Modernization) Fresh EC
(a)Number of States in which Project will 1
4. -1 be Executed
(b)Main State of the project EMaharashtra 1
Detzils of State{s) of the project
S. State Name District Name Tehsit Name, I Village Name

environmentclearance.nic.in/State/Form_8A_PDF.aspx?pid=204487&prono=SIAMHMIS/277712/2022
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No.
(1.} Maharashtra | Pune Haveli Marmurd ' ‘g

5. | Public Hearing?
{c)Reason

(d}Supporting Dotument

Details of Public Conspitation;
(a)Whether the Project Exempted from

' Yes

i-1

B LN

Y S AT WIS

Project Profile

Location of the project

Shopline 5r. No. 18, Hissa
1A, vililage Mamwrdi, Taluka

Town / Village
{Name of more than ong

Haveli, District Punhe

Plot/Survey/Khasra Ho.
(Name of more than one

ShoMo. 10, Hisse 1A

town may be entered by Mamurdi town may be enterad by

separating with) separating with) . m
State Maharashtra District Pune e
Tehshil Haveali Pincode 412181

Nearest rallway station Dehu road station g;ir;tance from the project 2.75

Nearest airport Pune airport ;f:a"ce from the project 22.73

Nearest : . .

Town/City/District Pure :i;:setance from the project 22

Headquarters

Village Panchayats, Zila

Parishad, Municipal :
Corporation, Local PCMC Upload GPS file Cony ol Xml File hd

body(Complete postal
addresses with telephone
nos. to be given).

Uploaded GPS file

Shape of the project fand

Block (Pelygon)

Site alternative under
consideration{If any}

Brief summary of project

Uploaded Brief summary of
project

Does your project -
location falls under out &
any following areas

None of ahove Areas

Proposed Built up area . |
(Built up area or covered
area on all the floors
puttogethér including its
basement and other -
service areas which are
proposed.in-the building
or construction projects)
{In Meter/Sqr)

~ 67958.73

Existing Buiit Up Areaf{in
Meter /Sqr}

51525.93

Does it attract any of the !
general conditions given |
below?

Mo

Does it attract the
specific condition given
below?

Interlinked Projecis

Whether separate

- {application of interfinied

iBate of Submissian

environmentclearan ce.nic.imaaia%ﬂnjﬁ\_imﬁa@wﬂmgamm?&ﬁmmﬁ AAMEUISI2T T 1 202022
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projects has been
submitted?

Whether the proposal
involves
approval/clearance No
under the Forest
(Conservation) Act, 19807

Whether the proposal
involves
approval/clearance No
undey the wildlife
{Protection) Act,1972?
Whether the proposal
involves
approval/clearance No
under the C.R.Z
notification,2011?
Whether there is any ‘
Government Order/Policy
relevent/relating to the
~ site?

\_.’ iForestland
involved(hectares)

Is there any litigation _
pending against the No
project?

No

Activity

Consti:h'ction, operation or decommissioning of the Project invelving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, etc.)

Details there of (with
approximate quantities/rates,
wherever possible) with source
of information data

Information/Checklist confirmation Yes/No

The existing land use pattern is
: residential. There will be no change
Permanent or temporary change in fand use, land cover or in land use pattern due to proposed

1.1 | topography including increase in intensity of land use {with No | project. Land cover will change as
respect to local land use plan) construction will be done. While
there will be no change in

topography.
1.2 | Clearance of existing land, vegetation and buiidings? Yes There will be clearance of existing

temporary shurbs.

1.3 { Creation of new land uses? No | Not applicable

Hydro geological study of the site

1.4 | Pre-construction investigations e.g. bore houses, soit testing? Yes
. was done.

The project involves construction of
1.5 | Construction works? Yes |10 residential building and 1
commercial building.

1.6 } Demolition works? Mo i There will no demolition work .

environmentcleafance.nic.iniStateIFcrm_&A_PDF.asax?piﬁmzﬂMB7&pmno=S$NMHfMISFZTFH 242022 . 313
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358

Temporary sites used for constructien works or housing of
construction workers?

Report

Mo

About 100 deocal workers from
nearby areas will be involved in
construction work hence no housing
is provided te workers,

1.8

Aboeve ground buildings, structures or earthworks including
linear structures,cut and fill or excavations and fill or
excavations

Yes

' Excavation for foundation shall be

jused for backfilng, site levelling

done. The debris removed would be

and internal road construction. Tep
soil will be stored for landscaping.

1.9

Underground works Including minirg or tunneling?

No

i No  underground works

including |
miting or tunnelling involved.

1.10

Reclamation works?

Mo

Not applicable

1.11

Dredging?

No

No dredging shall be required as no
offshore area is invalved,

1.12

Offshore structures?

No

No Offshore structures involved.

1.13

Production and manufacturing processes?

Ko

Since it is residential project, no
production or manufacturing
processes will be carried out. -

1.14

Facilities for storage of goods or materials?

No

No separate facilities are provided
for storage of goods or materials.
Raw materials required for
construction is stored at the camp-
sites during construction work.

1.15

Facilities for treatment or disposal of solid waste or liquid
effluents? :

Yes

-degradable waste te manure and

Disposal of solid waste and liquid
effluents will not cause physical
changes in  the focality. Total

wastewater generation of 316.4 KLD |

from project during operation will ]
be treated in STP of 320 KLD
Treated water will
fiushing (145.25
landscaping (30.0 KLD)
project site. Excess treated waters

disposed off in municipal sever line. })
STP of 320 KLD is existing on site §°

Organic Waste Convertor (OWCQC) Is
provided for converting  bio-

non-biodegrada

1.16

Facilities for iong term housing of operational workers?

Mo

Not App!icable. The proposal
pertains to building construction. No
Workers involved during aperatmn
phase.

New reoad, rail or sea traffic during construction or operation? |

Mo

No new road, rail ways shall be
developed during construction and
operation.

1.18

New road, rail, air water borne or sther transport
infrastructure including new or altered reutes and stations,
ports, airpeits etc?

No

tioft applicable It is Intended to

make maximum use of existing road |
network for mobilization of man and

materiais,

1.19

Closure or diversion of existing trenspart reues or
infrastructure leading to changes # fraffic wovements?

Ll

{ There will not be any dosure er

diversion of existing transpartation
routes.

1.2¢

enwironmeniceamne nicini@iateitoma_BA POFaspxlnid= R0 Srrano SRR ESIs T TV IR HIasT

Mew or diverted transn‘z.issim fies or pipelines?

¥ps

1 Koy

transmiasion as  well  as;

448
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| plpelines  shall be required for
facilitating various infrastructure
utilities for the residential buildings.

No changes in the hydrology of
watercourses  / aquifers are

. 3 . envisaged. Based on
1.1 Impoundment, damn;mg, c;xlve:tmg, reahgnmentjfzr;}ther No recommendations of hydro
changes to the hydrology of watercourses oF aguiferss geological survey, rainwater

harvesting is done to enhance the
ground water table.

There is no stream running across

1.22 § Stream crossings? No to the site.

No, there is no abstraction or
No | transfers of water from ground or
surface waters.

Abstraction or transfers of water from ground or surface

1.23 waters?

Not applicabie The site shall be
restored back to normal after
construction and surface run off

1124 g:’;ggsz lc?rh::rt:;f?? dies or the and surface éffectmg No |from site shall be channelized
e ) through storm water drains hence
no change in drainage pattern
envisaged. '

Movements of trucks/vehicles are
envisaged for transport of
construction materials. Road
) transport will be used for
ransport of personnel or materiais for construction, Yes transportation of raw materials &
ration or decommissioning? tabours during construction phase.
During operation phase, the road
fransport will be utilized by the
floating population for
transpottation.

Proposed project does not Involve
any long-term dismantling or
decommissioning or  restoration
works.

arm dismantling or decommissioning or restoration No

e
s "

J - A_h . 1’% Ongoirig acfivity during decommissioning which could have Since project does not involve any

e 27 {an impact on the environment? No {decommissicning thus no impact on
S ’ environment.

Construction Phase: Influx of people
during construction phase - approx.
100 nos. of local labors are being
Influx of people to an area in either temporarity or Yes employed. Operation Phase: On
permanently? completion of the project, there will
be regular movement of residents &
visitors. Total population is expected
to be 2770 nos.

1.28

No introduction of allen species is

1.29 { Introductien of alien species? No -
anticipated
No deforestation is involved and;
only site clearance will be taken up
1.30 ¢ Loss of native species or genetic diversity? No | and care wiil be taken to avoid loss
of any native species or genetic
diversity.
1.31 | Any other actions? No No . other actions/activities.
: envisaged.

environmentclearance.nic.in/State/Form_8A_PDF.aspx?pid=204487 Sprono=SIAkMiIS2 777 {2/2022 ) 513
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Use of Natural resources for construction or operation of the Project {such as tand, water,

S.No

Infonnetion/Checkiist confirmation

materials or energy, especially any receurces which are non-renewahile or in shert supply}:

YesiMMa

Details thareof fwith )
approwimate quantitiesf rakes,

- of infermation data

2.1

Land especéadh; undeveloped or agricuitural {and (ha)

Mo

Agricultural tand is net involved at |
the site. The existing site falls in
non-agriculture zone,

2.2

Water {expeéted_soume & competing usérs} unit: KLD

¥es

1 During Construction Phase: Source:

PCMC/Treated water from STP

Tankers Domestic & Flushing water:
5 KLD Construction water: 20 KLD |
During Operation Phase: Source:

Domestic  water: 235.30 KLp
Flushing  water: 148.25 KLD
Gardening: 30 KLD :

1 2.3

Minerals (MT)

hig

biot applicable

2.4

Construction mmaterial — stone, aggregates, sand / soil
(expected source — MT)

Yes

Locally available materials will be
used. Various construction materials |
ke cement, sand, steal, bricks, etc.

shall be required for construction.

2.5

Forests and timber {source — MT)

Yas

Plywood for doors shalt be used
which will be procured from local
market.

2.6

Energy including electricity and fuels {source, competing
users) Unit; fuel (MT),energy (MW)

¥*5_

Source: MSEDCL Connected foad: |

2225 kW Maximum Demand: 2225
KW Transformers: 5 X 630 kVA DG
sets: 160 KVA

2.7

Any othgr natural resources (use appropriate standard units)

No

Not applicable

Use, storage, transport, handling or production of substances er materials, which could be
3  harmful to human health or the environment or raise concerns sbout actual er parcewed risks to

human heatlth

B.0o-

Information/Checklist confirmation

YesfMo

Details thereof {with :
approximate guantitiesfrates,
wherever possible} with soures

of information data

Use of substances or materials, which are hazardous {us per

The expected hazardous wazstesf
shall be lubricating off & grease,

wherever possiale} with source ¢

paints, adsorbents, varnish etc, Thes

quantities used shali be wery low:

conditions?

3.1 zi;!-;c ;;1;@'::3;& rh:i?;;;:e!:eaith or the envirenment {(fera, Yes (<2000 fit/year) and  these’
chemicals / materdals shall bes
handled as per Harzardous wasie’
hangling (2608) rules, k

Changes in eocurrence of disease or affect tiszase vechrs . ; :
_ 3.2 {e.g. insect or waker borne diseases) Mo { Motapplicable
3.3 | Affect the welfare of geople ©.9. by changing fving i Pegple will not be fﬁgﬁﬁ‘fﬂiﬁ' 5

L 'ﬂ%mmmklemm;n&zmw&m_ﬁﬂ j%aﬁm{?@%ﬂﬂ@%ﬁﬁwdﬂuﬁﬁ%%Wﬁmﬂﬁ*&ma

%haar‘e in terms oF sia-mﬁmﬂé oF %&Kﬂmp
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employment infrastructure
development of nearby areas

vuinerable groups of people who could be affected by the

people will not be affected by
project rather project is aimed to

Any other causes

3.4 R - - . No provide good infrastructure and §
project e.g. hospital patients, children, the elderly etc. amenities to people in operation
phase.
3.5 No | Not Applicable

-

4 Production of solid wastes during construction or operation or decommissioning {MT/month)

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

Spoil, overburden or mine wastes

No

Not Applicable

A Y
ity
ol '

Municipal waste {domestic and or commercial wastes)

<
24

Yes

Construction phase: The excavation
waste generated during
construction is used within the site
for backfilting, site levelling, road
preparation etc for exisiting building |
and same shall be done for
proposed building. The domestic
waste generated from labour
activity shall be segregated to bio-
degradable and non-biodegradable |
and handled over to municipal
facilities for disposal. Operation
Phase: Biodegradable waste: 705
kg/day Non-Biodegradable waste:
470 kg/day Bicdegradable and non-
bio

Hazardous wastes (as per Hazardous Waste Management
Ruies)

Yes

Since it is Residential Project very
small quantity of hazardous waste
including spent oil or grease for DG
sets and other machineries shall be
generated which wil be handled as
per hazardous wastes (management
and handling) Rules, 2008.

Other industrial process wastes

No

rovohaa)

Not applicable

Surplus product

No

Not appiicable

Sewage sludge or other sludge from effluent treatment

Yes

32 kg/day Sewage sludge generated
from entire project which will be
dried and used as manure for
gardening.

4.7

Construction or demolition wastes

Yes

Construction debris shall be ‘used
for site levelling, backfilling and
base course preparation of
approach roads.

4.8

Redundant machinery or equipment

No

em.rimnmemc{earance.nic.in!Slale]Fonn_&A__PDF.aspx?p'idzmiMEﬁ&gsmncr—‘cﬁ%&ﬁ?.ﬁi.*h‘&ﬁl&v’z???1-&‘2022

No redundant machinery as the
constructionn and cother equipments

thvoived shall be transported out of

™3
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the oproject area once the(
construction work is over,

4.9 | Contaminated soils or other materials Ko | Not applicable

4,10 | Agricultural wastes ' ' -] Mo | Not applicable

Biomedical waste like PPE, Gioves,
Masks etc. generated due to Covid
19 pPandemic situation shall be §
segregated at designated place and
shall be handed over to authorized
vendor for disposal.

4.11 ] Other solid wastes , Yes

5 Release of pollutants or any hesardoeus, taxic or noxious substances to air(iKg/hr)

S.No ' - Details thereof (with

Information/Checklist confirmation YasiNo approximate ciuantlti_e g{ratés,
_ wherever possible) with souwrce

.of infermation dita

&

During construction phase
emissions from combustion of fossil
. . . fuels will be from use of
Emissions from combustion of fossii fuels from stationary or Yes construction machineries, vehicles
mobile sources and DG Sets. During operation
: phase emissions will be from use of

DG sets on power break down and § - _. —
vehicles for transportation.

No proeduction processes invg]\?"
since it is residential project.

5.1

5.2 Emissions from production processes ' No

Dusting may "occur during 10aHIN
and unloading of cement bags, -4and )

: etc. -however sultable mitigagand b’yb :
Emissions from matarials handling including storage or v measures like sprinkling of waker - :55987¢

_ es e : CHE o
transport may ke ‘carried out %o .cont f' ;
T : ' dusting. = Vehicles = having

ceriificates will be used
| transportation of materials.

3.3

Emission from plant & equipment is
not applicable however during
construction phase emission shal

Neo be from use of construction

machineries, vehides and DG Sets

etc, which will be controlied using
‘effective mitigation measures.

Emissions from construction activities induding glant and

S equipment

Dusting will accur during
transportation and handling of
construction materials  however
: suitable mitigation. measures lilez.
Dust or odours from handling of materials indluding ves | SPrinkiing of water may be carvied |
construction materigls, sewage and wasie out to control dusting, Mo adour -

: problem will occur from solid wiste .
since - proper . segregation apd
treatment is prepesed for he.
prosect, ;

5.5

: &
5.6 | Emissions from incinerstion of waste Mo | Not applicable as incinesration il |

. environmentclearance.nic.infSlwteiFor A FET owIpli=h e Svinemn-SANHMNSETTT 1202002 B3
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not be involved
5.7 Emissions from burning of waste in open air (e.g. slash No Mo burning of debris shail be
** 1 materials, construction debris) aliowed.
5.8 | Emissions from any other sources No Not envisaged.

6 Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No | Details thereof {with
approximate quantities/rates,
wherever possible) with source
of information data

Information/Checklist confirmation Yes/Ne

Operation of construction
equipments generate  sufficient
noise which will be controlied by
T adopting appropriate  mitigation
measures. Noise expected during
From operation of equipment e.g. engines, ventilation plant, Yes operation of DG set shall be around
crushers 65 dBA however DG sets shall be
used only as backup in case of
power failure. Further  proper
acoustic measures shall be provided
along with DG sets to reduce the
noise and vibrations,

6.1

No industrial or similar processes

From industrial or similar processes No .
involved.

There will be marginal Increase in
noise upta 65 dB (A) during
construction work and it shall be
localized to work site. The activities
will be restricted to the daytime.
Personnel protective equipment witl
be provided and their proper usage
will be ensured for eardrum
protection of the workers. 15 fi high
site barricading wili also done.

Yes

From blasting or piling No | No blasting or piling involved,

There will be marginal noise
generation from vehicle movement.
However, the noise levels will be
less than 60 dB (A). Further suitable
mitigation measures shali be
proposed to reduce the noise
generated as a result of
construction or operation traffic.

6.5 | From construction or operational traffic Yes

6.6 { From lighting or cooling systems No i Not applicable

6.7 | From any other sources ' No | WNot applicable

Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coasial waters or the sea;

£ [ £ 1 ) |4

environmentclearance.nicin/StatefForm_8A_PDF.aspx?pid=2044878prono=SIABMHAMSI2T7712/2022 9/43
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InfermationyTheokilist confirmation

Raport

Yasffo

Detatls thereof (with -
approximate quantities/rates,
wherever possible) with source

of information data

7.1

'] From handling, storage, use or spilfage of hazardous

materials

No

The collection, - treatment apd
dispesal of hazardous waste will be
as per hazardous * waste
{Management & Handling)
amendment rule 2016 and hende no
adverse impact on” . land
environment is envisaged. . '

7.2

Froh’\ ;discﬁarge of sewage or other effluents to water or the

land (expected mode and place of discharge)

Yes

Possibility of discharge of sewage
inte sewer line due to mechanical
failure in STP.

7.3

By de_'pos_.ition of poliutants emitted to air into the land or into
water o

Ne

Adequate stack height shall be
provided for .dispersion of the}
pollutants/ emissions from DG set,

7.4

Fr'om' any oth_er sources

Na

Not applicable

7.5

Is there a risk of long term build up of pollutants in the
environment frem these sources?

No

1 of builtup of pollutants. The fuel gas

1to the limits stipulated by CPCB.
The sewage will be treated and [ =

§ no

DG sets shall be operated in case of
power failure, Further adequate]
stack  height shall - facilitate
dispersion of poliutants and no risk

emissions from DG sets and stack
height will' be strictly in conformity

reused; hence no impact on land or § -
water bodies is anticipated. Hence §
long term build up risk of§ 5
poliutants in the environment from /
these sources is anticipated. ;. 7~

or the enwmnment

S No

' Informatien/Checklist confirmation

¥Yes/MNe

_ Details thereof {with
approximate quantities/rates,
wherever possible) with source
of information data

| From explosions, spiilages, fires eic from storage, handling,

Not applicable. There is no use or

environmental damage {e.g. floods, earthquakes, Iandslldes,

: ‘cloudburst atc)?

8.1 use.or pmductiun of hazardous substances No production of hazardous waste.

= : ' There is a risk of accidents during
8.2 { From any other causes Yes { construction, however proper safety
D R e measures will be taken. :
.8_.3 Could the project be affected by natural disasters causing Yes [s As per the flood hazard map

mﬁiroi)menlt_:leaxance iciniSisteomm_ B PR oo pld-SRas o nne= S NHRUS 2T TT 122022

1 expected in the area as there are no

available on Building. Material &
Technology Promotion Council India
porial, Pune area is not liable fo
flvods. « Landslides are " neot

hills near the site & also as per.
tandsiide mcidence Map available:
en Building Material & Technology |
Promotion Ceundil India portal the

~<C
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i : area s not susceptible to landslides.
e« Cloudburst may occur. s For
Earthquakes, this area falls under

seismic zone -III according to
Indian Standard Seismic Zo

Factors which should he considered (such as consequential development) which could lead to
9 environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality - '

Details thereof {with
approximate quantities/rates,
wherever possible) with source
of information data

S.No Information/Checklist confirmation Yes/No

Lead to development of supporting_utiiitiés, ancillary
deveiopment or development stimulated by the project

which could have impact on the environment e.g.:
° 2 P 9 The project will set precedents for

7 o Supporting infrastructure (roads, power supply,waste or development of fransport,
e 9.1 waste water treatment, etc.) Yes | communication, Environmental
o housing development infra-structure and other
o extractive industries developments in the area.
o supply industries
o Other

The proposed project will have
No | marginal & negligible impact on the
environment.

: Lead to after-use of the site, which could have an impact on
'~ 1 the environment

The project shall set precedents for
further development of transport,
communication, infra-structure and
other developments in the area.

‘\\X\et a precedent for later deveiopn‘ients Yes

. Not Applicable. As the
ve cumulative effects due to proximity to other existing or No environmenta! impact from the
nned projects with simitar effects project is marginat, no cumulative
: L effects are envisaged.

(1I1) Environmental Sensitivity

Aerial distance (within
S.No Areas ' Name/Identity 15km.) Proposed project
location boundary

As ESR of PCMC no area around
project site is protected under
international conventions national
or local legisiation for their
ecological landscape, cultural or
other related values

Areas protected under international conventions, national or
1 i local legislation for their ecological, landscape, cuttural or No
other related value

2§ Areas which are important or sensitive for ecological reasons No As ESR of PCMC no area around
- Wetlands, watercourses or other water bodies, coastal project site is protected under
zone, blospheres, mountains, forests international conventions  national

or local legislation for their
ecological landscape, cultural or
other related values

envirahmenldearance nic.in/State/Form_8A_PDF.aspx?pid=204487&prono=SIAINHMIS277712/2022 1113
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_ Aréa's usédb_.y protected, important or sensitive speciés of As per ESR of PCMC there ate no
-3 [ fiora or fauna for breeding, nesting, foraging, resting, over Ho wetlands, water course, biospheres:
- fwintering, migration forest or coastal zones - '
EEIE R As per ESR of PCMC no. gowt.
4" ¢ Inland, coastal, marine or underground waters No notified protected area found
R O R ' around project site. N
R s . : The oproject is located - within
5 State, _Natlor_:_al boundaries No Municipal limits- PCMC
3 6 F__{Qut_es_'(-)r fatilities used by the public for access to ¥ VESI? us fr outis or :_aciljtigs usﬁd _}_.by
‘.. 1 recreationi or other tourist, pilgrim areas es public  tor tourist area, pilgrim
R EEPEE area. (Mumbai Pune highway, etc)
g "b'gfgnéé,iﬁ_s‘fall'_at_ions No Not Applicable '
8. Dénéety’ populated or buitt-up area Yes Project located in rurat urban area
S . All infrastructure is present within
S5km of radius Hospital  Varad
B Hospital & Critical’ Care 2,24 km | :
' 9 Areas’ oc'c'upied by sensitive man-made land uses (hospitals, Yes gf;!gufm sz E:ﬂlsf ?ﬂc;ati?mt}Hgiﬂzg '
C h la f worshi ity faciliti )
. :sc ools, p ces o fnmrsh!p, community facilities) preschool 1.29 km Angle Public
' school 1.95 km Places. of worship
Vithat Mandir 1.19 km . Shankar
Mandir 1.21 km
: : Not applicable, ‘as there are no
S Areas containmg impaortant, high quality or scarce resources. areas containing important, high )
10 (ground water resources,surface No quality or scarce resources {As per i - -
resources forestry,agﬂculture fisheries, tourism mmerals) the google image & CGWA area / )
. report). 4 N
L . Not applicable. As per OM_-‘:-'vi o0y / iy
_ Areas already subjected to pollution or environmental letter no. J-1 1013/5/2010-IA.11 ._-*,';\m;
.11 | damage.(those where existing legal environmental No dtd 15.03.2010, Pune does. -§ . Gome
o J-standards are exceeded) come under critically polluted agga ¢ \ 7 o
. e . ";\:' -
RN s (CPA). RN
« For Earthquakes, this afrea;_fa,_!w
under seismic zone -1 according é’
to Indian Standard Seismic zoning 3 N
map and cemes undér fmoderaté-
damage risk zone. AH ‘relevant
: design parameters as per.zone III
_ Areas susceptible to natural hazard which could cause the will be considered for RCC design
12 project to present environmental probiems (earthquakes, No of the buildings. + Landslides are
o subsidence, {andslides, erosion, flooding or extreme or not expected in the area as there
. j adverse climatic conditions) similar effects are no hills near the site & also as
E R - per Landslde  incidence Map
} available on Building Material &
Technology Premstion - Council
India pertal the area is net
susceptible to iandshdes. = As per |
the fi ' L
o Document to be attached
1. jUpload a copy of PFR Uploaded a copy of PER.
2. |upload a copy of EMP Uploaded a cony of EMP.
"+ ' |Upload Scanned copy of . _ o
3 covering letter. Uploaded Scanned copy of covering lotber
'4' !Uptoad Addltmrmﬂ 4 Not Upleaded Additional Ris 7
: enwronmentclearanca mc W&mafmm A FEFanpx Pald=2 48T Bprono=StAMHARS2T 7T 1242032 i F i

<C
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5/24/22,12:42 PM Repor

attached if any(Single i
PDF) :

Whether it is a violation
case and application is
being submitted under No
Notification No.
$.0.804(E) dated
14.03.2017 ? _ ]

Essential Details Sought

S. | gps Sought Date EDS Sought Letter

NO Record

Additionat Details Sought

S.
No.

f’ D NO Record

ADS Sought Date ADS Sought Letter

Undertaking

1 hereby give undertaking that the data and information given in the application and enclosures are
true to bhe best of my knowledge and belief. And I am aware that if any part of the data and
information found to be false or misleading at any stage, the project will he rejected and clearance
given, if any to the project will be revoked at our risk and cost. In addition to above, I hereby give
undertaking that no activity/ constructicn/ expansion has since been taken up.

{ Name of Applicant Bijal Shah
| Designation Co-ordinator

ame of Company (Applicant Name KUNAL SULAKSHAN ASSOCIATES

Kunal House, Opp Kamia Nehru Park, Haveli, Pune,
Maharashtra. .

Print

~C

envimnmentclearance.nic.iniSiatelFonn_«EA_PDF.aspx‘?p‘:d=2m'ﬁTWMEAMHMBf2??712[2&22 / ) 13143
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SUKHWANI DEVELOPERS |

PP was absent, hence deferred the project.

....

23

P-23.

- SIAIMH/MIS/277712/2022. Proposed residential project _' grol_?p'_' Housing with

| Shopline at Sr. No. 10, Hissa 1A, village Mamurdi,

'Ta[ﬁ'lca" '.Have_li,j ' District - Pune by M/s - Kune

| Sulakshan Associate

Representative of PP Mr. Shah was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products Pvt. Lid.

It is noted that, the PP has submitted the application for prior environment

clearance of proposed residential project for total plot area of 31535.00 m2, FSI area of
40647.21 m2, Non FSl area 0f 27311.52 m2 and total BUA of 67958.73 m2.

Brief information of the proposal is as below:

I. | Proposal Number Proposal No: SIA/MH/M1S/277712/2022

2. | Name of Project Proposed residential project group Housing with Shopline at
Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune

3. | Project category 8(a), B2

4. | Type of Institution Private

5. | Project Proponent Name M/s Kuna! Sulakshan Associates
Regd. Office Kamala House, opp, Kamla Nehru park ,
address off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
e-mail _bijalshah@kunalgroup.in

6. | Consultant Sneha Hi-Tech Products Pvt. Ltd. Accredited
Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
valid till 15.02.2024 -

7. | Applied for Proposed Building Construction Project

8. | Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated
12.06.2012. Revalidation of EC dated 27.05.2019.

9. | Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,

District Pune

A




Minutes of 150" SEAC — 3 Meeting Scheduled on 22nd, 23vd, 24th & 25th August, 2022

10, Latitude: 18°39'53.37"N

Latitude and Longitude b
. ' | Longitude: 73°42'45.60"E
11. | Total Plot Area (m®) ~ | 31535.00 -
12. | Deductions (m?) 2,756
13. | Net Plot area (m?) 28779.00
14. | Proposed FSI area (m?) 40647.21
15. | Proposed non-FSI area 27311.52
(m?)
16. | Proposed TBUA (m?) 67958.73
17. | TBUA(m?) approved by | -
. Planning Authority till '
date 4
18. | Ground coverage (m*) & | 3315.41
19. | Total Project Cost (Rs.) | Rs. 75.40 Crs. . S
20. | CER as per Activity Location Cost(Rs.) Duration 1 - =
- | MoEF & Circular ] i
Dated 01/05/2018 ot
Not applicable as per OM dtd 25.02.2021 B ‘
21. | Details of Building Configuration: Reason for- . |
<Please use following legends: Floor=F, Parking=Pk, Podium="Po, Stilt=St, Modificatio -
Lower Ground=L.G, Upper Ground=UG, Basement=B, Shops=Sh> n/ Change . -
Previous EC Current Detail '
Building | Configuration | Height | Building Configuration | Height
| Name (m) Name (m) _
Ato] - |[B+S+12 3595 [Ato] P+12 floors | 39 Revalldatlon o
L ofEC R
‘Commer | G 4.2 Commercial | G 6.85 R
cial Building K S
Building SRR I
Club G+l 8.55 Club House | G+1 8.55
: House ~ Y
22. | Total number of tenements Tenements-483 nos. N
o shops 40 nos. PO
Users - 2415 nos. z
Commercial - 360 nos. al
Total users - 2775 nos. €
123 Water Budget Dry Season (CMD) Wet Season (CMD)
'| Fresh Water 232.75 Fresh Water 232,75 m*/day
m*/day

Recycled water

Recycled water

Recycled water -

Recycled water - 119.48 Recycled water - 115,48 mi/day
(Flushing) m3/day (Flushing)
HVAC 0 HVAC 0

30.00 Recycled water - 00.00 m*/day

<




Minttes of 150" SEAC — 3 Meeting Scheduled on 22nd, 23rd, 24th & 23th August, 2022

{(Gardening)

- {Gardening) m3/day-
. Swimming Pool 2.88 Swimming Pool 2.88 m?/day
m?/day
Total 385.11 Total 355.11 m¥/day
m?*/day
Sewage 317 Sewage generation 317 m*/day
generation m?/day
24 | Water Storage || purpose- Residential + Commercial
Capacity for
Firefighting/ Domestic Domestic water tank- 254.00m?
UGT (m3) water +30 m® commercial
' Fire fighting Fire Tank- 300.00m?
Raw water 100 m?
storage tank
Treated water - | 200 m®
A in STP for
flushing
25 Source of PCMC/Tanker water
water
26 | Rainwater Level of the Ground water 7 -9 m. BGL in pre monsoon,
Harvesting table: 6 - 7 m. BGL in post monsoon
(RWH)
Size and no. of RWH tank(s) NA
and Quantity:
Quantity and size of recharge 3 pits Existing at site
pits: As per EC- 6 nos. of Filter trenches
Size- 2.0 m. x2.0 m. x 2.0 m in stream bed
14 nos. of pits (2.0 m. x2.0m. x 2.0 m )
with 10 m bore
. Details of UGT tanks if any: No UG Tank for rain water harvesting
F.:.:.'::: 7 | Sewage and Sewage generation in CMD: 317 m® / day
(ko x Waste water STP technology: MBBR
o "./ Capacity of STP (CMD): 320 m® /day
& Type | Quantity(kg/d) | Treatment/disposal
Dry waste: 10 kg/day It will be segregated and handed
over to authorized vendor
Wet waste: 15 kg/day It will be disposed off through
Municipal waste collection system.
Construction waste- | At actual Utilized on site at maximum
extent.
Rest handed over to local body
29 Solid Type Quantity(kg/d) | Treatment/disposal
Waste Dry waste: 546 kg/day Handed over to Authorized
Manageme Agency
"‘nt during
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e

Operation | Wet waste: 751.5 kg/day Treated in OWC

Phase Hazardous waste: NA | NA
Biomedical waste | NA ‘ NA
E-Waste 1567.5 Kg/yr | Handed over to Authorized
' recycler for further handling & .|
disposal purpose.
STP Shudge (dry) 23 kg/day Used as manure after treatment
: in OWC
30 Landsca | Total RG area (m?): ‘ 2893.13 m?
pe Existing trees on plot 118 nos.
details | Number of trees to be cut or transplant 0 nos.
Number of trees to be retained 1 118 nos.
Number of trees to be planted on site 264 nos.
Total no. of trees . 382 nos.
31 Power | Source of power supply: MSEDCL : -)
During Construction Phase (Demand Load): | 75 kW e
During construction phase - DG set 62.5 KVA
During Operation phase (Connected load): 3260.1 kW
During Operation phase (Demand load): 1378.89 KW
Transformer: _ 3 nos x 630
o 160 KVA
DG set:
Fuel used: HSD
32 Details | 25.27 % Total Energy Saving
of
Energy
saving
33 Environment
al ' Sr. Details
Managsment |] No. : o
plan budget 1 Capital Cost-Site Barricading, Personal Protective
“during ~ Equipment, Site Sanitation- Mobile toilets& Debris
Construction Management
phase

2 | O & M cost

1 Water for Dust Suppression

2 Site Sanitation , Disinfection & Safety
3 Environmental Monitoring

4 Health Check up

5 Environment Management Cell

6 Total
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35 Environmental
Management plan Component Detail Capital Cost | O&M (Rs.
Budget during (Rs.) I.akhs/Y)
Operation phase Sewage STP Operation and 40 18
treatment its maintenance '
RWH Recharging existing 7 2
ground water table
Solid Waste Collection 23 13
Segregation and
management of
MSW
Hazardous -
waste :
Green belt Plantation of new 22.96 4.85
development trees and
maintenance of
existing trees
Environmental To monitor - 3
Moeonitoring sustainability of
Environmental
Infrastructure
Energy savings Energy savings 120.75 2
measures
Environment | To monitor on each - 6.48
Management environmental
Cell infrastructure
provided
Disaster "~ Emergency 101.45 25
Management | preparedness plan
cost to develop and
implement onsite
Biomedical Handling 5
Waste segregation and
Management management of
waste like mask,
shields, PPE kits
etc.
Total
35 Traffic Required as per DCR Actual Area per parking
Management Provided | (m?)
4-Wheeler 321 321 Ground — 12.5 m?
2-Wheeler 1011 1011
Cycle 884 884
36. Details of No
Court cases/
litigations w.r.t. the
project and project
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l location if any. |

o
I

- Deliberations:

_ PP informed that, they have received earlier EC vide letter dated 12.06.2012 ‘which |
was later. Revalidated vide letter dated 27.05.2019 for total built up area 78406.27Sq.mt. PP
further stated that, project comprises 10 residential building with building configuration
B+5+12 floors.and cdmmercial building “K” with ground floor. PP stated that, till datc total

: 61525.93'Sq_.mt construction done on site. PP further infdrmed that the validity of the EC

| expired, hence théy have applied as new project.

The case was discussed on the basis of the documents submitted and presentation made by the .

proponent. All issues relating to environment, including air, water, land. soil, ecology,

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) B2

During discussion following points emerged:
“Committee noted that, there is change in building profile: PP has constructed
_diﬂ’ereni profile than approved in EC. In the Earlier EC the building profile was

 sanctioned Jor residential building was “B+P_12 floor” & for Commercial it was only

ground floor but PP has been constructed building with building profile “P +12 ﬂoors”—'r &

“G + 1 floor” respectively. After detail deliberation & considering the above said changes

B ]

in the approved building profile, committee noted that this seems to be a violation case. T hé'

~<C
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_M.inutes of 252nd-Day2 (Part - B) meeting of SEFAA held on 21st Gctober, 2022.
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Item no. 20
Proposal No.:- SIA/MH/MIS/277712/2022  Typeof Project: EC

Subject- Environmental Clcarahpe for Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa IA, viliage Mamurdi, Taluka Haveli, District Pune by M/s Kunal

Sulakshan Associates

Project Details-
Representative of PP Mr. Shah was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products Pvt. Ltd.
Brief information of the proposal is as below:

I. | Proposal Number Proposal No: SIA/MH/MIS/277712/2022
2. | Name of Project Proposed residential project group Housing with Shopline at
Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune
3. | Project category 8(a), B2
4. | Type of Institution Private _
5. | Project Proponent Name M/s Kunal Sulakshan Associates
Regd. Office Kamala House, opp, Kamla Nehru park ,
address ., off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
e-mail - 7 bijalshah@kunalgroup.in
6. | Consultant | Sneha Hi-Tech Products Pvt. Lid. Accredited
: Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
valid till 15.02.2024
7. | Applied for : - | Proposed Building Construction Project
8. | Details of previous EC- .|EC vide letter no. SEAC-2010/CR-861/TC2 dated
S g 12.06.2012. Revalidation of EC dated 27.05.2019.
9. { Location of fpe"'prqjépt .7 | Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
SWEa "7 [ District Pune
{ 10. | Latitude anid Longitude | Latitude: 18°39'53.37"N
AT Longitude: 73°42'45.60"E
['11. ] Total Plot Arca (m?) 131535.00
112, | Deductions’(m?) 2,756
'13. | Net Plot area (in?) 28779.00
14."| Proposed FSI area (m?) | 40647.21
15. | Proposed non-FSI area | 27311.52
(m?) '
16. | Proposed TBUA (m?) 67958.73
17. | TBUA(m?) approved by | -
‘ Planning Authority till
date -
18. | Ground coverage (m?) & | 3315.41
% .
19. | Total Project Cost (Rs.) | Rs. 75.40 Crs.

Member Secretary : '(C’

Y B
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| CER as per
MoEF &
Circular
Dated
01/05/2018

20.

Activity

Location

Cost{Rs.)

1 Duzation

Not applicable as per OM dtd 25.02.2021

Shops=Sh>

| 21. | Details of Bailding Configuration:
' <Please use following legends: Floor=F, Parking=Pk, Podium=Po,
Stilt=St, Lower Ground=I.G, Upper Ground=UG, Basement=B,

'Reasen for
Modificas
on/ Change

Previous EC

Current Detail

Build
ing
Nam
¢

Configuration

Height
(m)

Building
Name

Configuration

Height
(m)}

Ato
J

B+5+12

35.95

Ato]

P+12 ﬂoofs

139

Com |G
merc
ial
Build
ing
K

4.2

Commercial
Building K

G

6.85

Club | G+1
Hous

e

8.55

Club House

G+1

8.55

22,

Total number of tenements

Tenements-483
shops 40 nos.

110s.

| Users - 2415 nos.
{ Commercial - 360 nos.
Total users - 2775 nos.

23 | Water Budget | Dry Season (CMD) ] Wet Season (CMD)
.| Fresh Water 232.75 Fresh Water 232.75 m*/day
| mi/day
Recycled water Recycled water
Recycled water - 11948 Recycled water ~ 11948 w%/day
.| (Flushing) m*day | (Flushing)
BVAC , 0 | HVAC 0 ‘
Recycled water - 30.80 | Reeycled water - 09.80 m*day
{Gardening) miday {Gardening) :
Swimming Pool 2.88 m*day | Swimming Pool 2.88 m¥day
Total {385.11 | Totat 355.11 e¥iday
' m>/day ; ' -
Sewage | 317 m¥day | Sewage generation | 317 m®day
generation ‘ : I
Mﬁmberm ~C Chairman
63




Minutes of 252nd Day 2 (Part - B) meeting of SEIAA held on 21st October, 2022.
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24 | Water Purpose Residential + Commercial
g?;:f;y for i| Domestic Domestic water tank- 254.00m* +30 m® commercial
Firefighting/ || Water |
UGT (m3) Fire fighting | Fire Tank- 300.00m?
Raw water 100 m?
storage tank
| Treated 200 m®
water in STP
for flushing
C L 25 | Source of PCMC/Tanker water
s water
' _ 26 | Rainwater Lewvel of the Ground water 7 -9 m. BGL in pre monsoon,
) : Harvesting table: 6 - 7 m. BGL in post monsoon
= (RWH)
LY\ Size and no. of RWH tank(s) | NA
9\\ 3 and Quantity: ' '
""“;\Q ) Quantity and size of recharge 3 pits Existing at site
‘;\S.’..g?& Tk pits: As per EC- 6 nos. of Filter trenches
?;;9_'\0?@ Size- 2.0 m. x2.0 m. x 2.0 m in stream
A bed
?-"?' 14 nos. of pits (2.0 m. x2.0 m. x 2.0 m
: } with 10 m bore
Details of UGT tanks if any: No UG Tank for rain water harvesting
27 | Sewage and | Sewage generation in CMD: 317 m° / day
Waste water | STP technology: MBBR
_ Capacity of STP (CMD): 320 m? /day
28 | Solid Waste | Type Quantity(kg/d) Treatment/disposal
Management | Dry waste: 10 kg/day It will be segregated and
A during handed over to authorized
e Construction vendor
T Phase Wet waste: 15 kg/day It will be disposed off
through Municipal waste
f : collection system.
| Construction waste | At actual Utilized on site at maximum
extent.
Rest handed over to local
body
29 | Solid Waste | Type Quantity(kg/d) | Treatment/disposal
Management | Dry waste: 546 kg/day Handed over to Authorized
during Agency '
Operation
Phase Wet waste: 751.5 kg/day Treated in OWC
Hazardous waste: | NA NA
Biomedical waste | NA NA

vy

IR
Member Secretury

PiLre
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E-Waste 1567.5 Kg/yr Handed over to Authorized
' recycler for farder hamﬂmg &
disposal punpese.
STP Sludge (dry) | 23 kg/day | Used as manure afier treatment
| in OWC
30 | Landscape | Total RG area (m?): 2893.13 m?
details Existing trees on plot 118 nes.
Number of trees to be cut or transplant 0 nos.
Number of trees to be retained 118 nos.
Number of trees to be planted on site 264 nos.
Total no. of trees 382 nos.
31 | Power Source of power supply: MSEDCI.
During Construction Phase (Demand Load): | 75 kW
During construction phase - DG set 62.5KVA
During Operation phase (Connected load): 3260.1 kKW
During Operation phase (Demand load): 137889 KW
Transformer: 3 nos X 630
160 KVA
DG set:
Fuel used: ' HSD
32 | Details of | 25.27 % Total Fnergy Saving
Energy
saving
33 | Environmental S _
Management Sr. | Details ' ! Cost (Rs.)Lakhs
plan budget No.
during 1 Capital Cost-Site 15.60
Construction . Barricading, Personal
phase Protective Equipment, Site : : N ey
Sanitation- Mobile toilets& | N
Debris Management
2|0 &Mcost

1 | Water for Dust Suppression

2 Site Sanitation , |
Disinfection & Safety 1.5

3 Environmental Monitoring | 2
4 Health Check up 5
5 Environment Management
Cell : 84

6 Total ' 33.54

Member Secvetary

65. /
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34 | Environmental
Management plas Component Detail Capital | O&M (Rs.
Budget during Cost Lakhs/Y}
Operation phase (Rs.)
Sewage STP Operation 40 18
treatment andits -
maintenance .
RWH Recharging 7 2
existing ground
water table
Solid Waste Collection 23 i3
Segregation and
management of
MSW
Hazardous -
waste
~ Green belt . | Plantation of new 22.96 4.85
development trees and
maintenance of
existing irees
Environmenta To monitor - 3
I Monitoring | sustainability of
Environmental
Infrastructure
Energy Energy savings 120.75 2
savings measures
Environment |To monitor on each - 6.48
Management | environmental ‘
Cell infrastructure
provided
Disaster Emergency 101.45 25
Management |preparedness plan
cost to develop and
' | implement onsite
Biomedical Handling - 5
Waste segregation and
Management | management of
waste like mask,
shields, PPE kits
efc.
Total :
35 | Traffic Required as per DCR Actial Area
Management Provided per
parki
ng
(m?)
4-Wheeler 321 321 Grou
2-Wheeler 1011 1011 nd —
I Pk [‘L
Member Secretary C/,Chai man
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Cycle 884 T 884 [12.5 |
' . : gz

| 36. | Details of ' No

Court cases/ '

litigations w.r.t.

.| the project and

- | project location if
any. :

SEAC Deliberation —

PP informed that, they have received earlier EC vide letter dated 12.06.2012 which was .iatef

Revalidated vide letter dated 27.05.2019 for total built up area 78406.275q.mt. PP further siated

that, project comprises 10 residential building with building configuration B+8+12 floors and

commercial building “K” with ground floor. PP stated that, till date total 61525 938q.mt

construction done on site. PP ﬁmhcr informed that the validity of the EC expired, hence they

have applied as new project.

The case was discussed on the basis of the decuments submitted and presentation made by the

proponent. All issues rélat'mg to environment, includ'ing air, water, land, soil, ecology,
- biodiversity and social aspects were examined. The proposal is appraised as category 8(aj B2,

During discussion following points emerged:
“Committee noted that, there is change in building profile; PP has constructed different profile .
than approved in EC. In the Earlier EC the building proﬁ]c was sanctioned for residential
building was “B+P_12 floor” & for Commercial it was only ground floor but PP has been
constructed building with building profile “P +12 floors” & “G + 1 floor” respectively. Afler
detail deliberation & considering the above said changes in the approved building profile,
committee noted that this seems to be a violation case. The proposal therefore cannot be
appraised at this juncture. Committee also noficed that, the PP has not submitted their
appliéation as per Notification issued by MoEF & CC dated 14.03.2017 for violation cases, €
hence Committee decided to refer the application to SEIAA for further nccessary action.” ' -
Recommendations of SEAC- ' :
Committee decided to refer the apphcaj:lon to SEIAA for further necessary action
Deliberation i in SETAA- :
SEAC-3 in its 150" meeting has referred the proposal to SEIAA for further necessary action in
the view of violation observed by the committee.
During the meeting, SEIAA asked PP to submit clarification under the signature of PP, architect
and Environment Consultant as on why SEIAA should not process in accordance w:th the
minutes of SEAC. SEIAA decided to defer the proposal for the compliance of above point,
SEIAA Decision-
;isi'-SEIAA decided to defer thﬂ
_ e S

Member Secretary

87 3.
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Minutes of 255" Day =3 (Part B) meeting of SEIAA held on 12% January, 2023

Hem no. 13 .
Proposal No.:- SIA/MHEMIS277712/2022 Type of Project: EC

Subject- Environmental Clearance for Proposed residential project growp Housing with
Shop}ine at Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune by M/s Kunal
Sulakshan Associates

Project Details-
Representative of PP Mr. Shah was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products Pvt. Lid.
Brief information of the proposal is as below:

1. | Proposal Number Proposal No: SIA/MH/MIS/277712/2022
2. | Name of Project Proposed residential project group Housing with Shopline at
Sr. No. 10, Hissa @A, village Mamurdi, Taluka Haveli,
District Pune
3. | Project category 8(g), B2
4. | Type of Institution Private _
5. | Project Proponent " Natne M/s Kunal Sulakshan Associates
S Regd. Office Kamala House, opp, Kamla Nehru park ,
address off Bhandarkar Road ,Pune-411005
Contact number | 020-30223022
. e-mail bijalshah@kunalgroup.in
6. | Consuitant -: . Sneha Hi-Tech Products Pvt. Ltd. Accredited
e Certificate No. NABET/EIA/2124/RA 0235 dated 05.04.2022
‘ valid till 15.02.2024
7. | Applied for’ Proposed Building Construction Project
8. | Details of previous EC  |EC  vide letter no. SEAC-2010/CR-861/TC2  dated
ST 12.06.2012. Revalidation of EC dated 27.05.2019.
9, | Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune :
10. | Latitude and Longitude | Latitude: 18°39'53.37"'N
: Longitude: 73°42'45.60"E
11. | Total Plot Area (m?) 31535.00
12. | Deductions (m®) 2,756
13. | Net Plot area (m?) 28779.00
14. | Proposed FSI arca (m®) | 40647.21
15. | Proposed non-FSI area 27311.52
(m?)
16. | Proposed TBUA (m?) 67958.73
17. | TBUA(m?) approved by  { -
Planning Authority till
date
18. | Ground coverage (m*) & 3315.41
%
19. | Total Project Cost (Rs.) | Rs. 75.40 Crs.

A

Member Secretary

i
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20. { CER as per Activity Location Cost(Rs.} Duration |
MoEY & '
Circular
Dated
01/05/2018
Not applicable as per OM did 25.82.2021
21. | Details of Building Configuration: Reason for
<Please use following legends: Floor=F, Parking=Pk, Podium=Po, Medificati
Stilt=St, Lower Ground=LG, Upper Ground=UG, Basement=B, on/ Change
Shops=Sh>
Previous EC Current Detail _
Build | Configuration | Height | Building Configuration | Height
ing | (m) Name ' {m)
e g4
Ato |B+5+12 3595 [Ato) P+12 floors | 39 Revalidatio | ¢ ).
3 - nof EC | ™
Com |G 4.2 Commercial | G 6.85 . /R?
Ierc ‘ Building K SR -
ial -
Build
ing
K
Club { G+H1 8.55 Club House | G+1 8.55
Hous
e
22. | Total number of tenements Tenements-4383 nos.
' shops 40 nos.
Users - 2415 nos.
Commercial - 360 nos.
. Total users - 2775 nos.
23 { Water Dry Season {CMD) Wet Season (CMD} 3
Budget o
Fresh Water 23275 Fresh Water 232.75 mfday
m3/day
Recycled water Recycled water
Recycled water - 119.48 Recycled water - 119.48 m*/day
{Fiushing) m®/day {Flushing)
HYAC 0 HVAC ]
Recycled water - 30.00 Recycled water - $0.00 m*/day
‘| {Gardening) m¥/day {Gardening)
Swimming Pool 2.88 m¥/day | Swimming Pocl { 2.88 m’/day
Total 385.11 Total 355,41 m'fday
m*/day ]
Sewage 317 m¥day | Sewage gemevation | 3T m¥day
{ generation
. e “?w?i
Member Secretacy Chatr
2
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Minutes of 255 Day — 3 (Part B) meeting of SEIAA held on 12™ January, 2023

24 | Water Purpose Residential + Commercial
Storage : s
Ca;:f;ty for | | Domestic Domestic water tank- 254.00m? +30 m* commercial
Firefighting/ water
UGT (m3) Fire fighting | Fire Tank- 300.00m*
Raw water 100 m?
storage tank
. Treated 200 m*®
water in STP
for flushing I
25 | Source of PCMC/Tanker water
water
26 | Rainwater | Level of the Ground water 7 -9 m. BGL in pre monsoon,
Harvesting | table: 6 - 7 m. BGL in post monsoon
(RWH)
: . | Size and no. of RWH tank{s) NA
-| and Quantity:
Quantity and size of recharge 3 pits Existing at site

pits: .

As per EC- 6 nos. of Filter trenches
Size- 2.0 m. x2.0 m. x 2.0 m in stream
bed

14 nos. of pits (2.0 m. x2.0 m. x2.0m
) with 10 m bore

Details of UGT tanks if any:

No UG Tank for rain water harvesting

27 { Sewage and | Sewage generation in CMD: 317 m> / day
Waste water | STP fechnology: MBEBR
Capacity of STP (CMD): 320 m’ /day
28 | Solid Waste | Type Quantity(kg/d) Treatment/disposal
Managemen | Dry waste: 10 kg/day It will be segregated and
t during handed over to authorized
Constructio vendor
-n Phase Wet waste: 15 kg/day It will be disposed off
through Municipal waste
collection system.
Construction waste | At actual Utilized on site at maximum
’ extent.
Rest handed over to locai
body
29 | Solid Waste | Type Quantity(kg/d) | Treatment/disposal
Managemen | Dry waste: 546 kg/day Handed over to Authorized
t during Agency
Operation
Phase | Wet waste: 751.5 kg/day Treated in OWC
' Hazardous waste: | NA' NA
Biomedical waste | NA NA

W!%;m/m‘my



Minutes of 255% Day — 3 (Part B) meeting of SEIAA held on 122 January, 2023

| E-Waste

1567.5 Kg/vr Handed over to Authotized
' recycler for further handlimg &
disposal purpose.
STP Siudge (dry) | 23 ke/day Used as manure after treatment
' : ‘ ! { im OWC
30 |Landscap | Total RG area (m?*): 2893.13 m2
[ edetails | Existing trees on plot 118 nos.
- Number of trees to be cut or transplant 0 nos.
Number of trees to be retained 118 nos.
Number of trees to be planted on site 264 nos.
, Tatal no. of trees ' 382 nos.
131 | Power Source of power supply: MSEDCL
During Construction Phase (Demand Load): | 75kW
During construction phase - DG set 62.5 KVA —
During Operation phase (Connected load): | 3260.1 kW (-
During Operation phase (Demand load): 1378.80 KW
Transformer: 3 nos x 630 /// 1 A~
| 160 KVA Ix/ o o
DG set: ' { 7 /elov.YOGE
- TAGH
Fuel used: HSD ) _Hf,‘mgm
32 | Details of | 25.27 % Total Energy Saving [0} M“:{E@gm
Energy | 2\ el
saving , & \\__
33 | Environmental _ N WME‘
Management Sr. | Details Cost (Rs.)Lakhs St —
plan budget No. ‘
during 1 Capital Cost-Site 15.00
Construction Barricading, Personal
phase Protective Equipment, Site D
Sanitation- Mobile toilets& -
Debris Management
21O & Mcost
1 | Water for Dust Suppression 5 ‘
2. Site Sanitation ,
Diisinfection & Safety 1.5
3 | Enwironmental Menitoring | 2
4 Health Check up 5
5 Environment Management
Celi 8.4
6 Total 33.54
TC .
P,
atha
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Minutes of 255 Day — 3 (Pari B) meeting of SEIAA held on 12* January, 2023

* !
T
@

34 | Environmental 7
Management plan Component Detail Capital | O&M (Rs.
Budget during Cost Lakhs/Y)
Operation phase (Rs.)

Sewage STP Operation 40 18
treatment and its
: maintenance
RWH Recharging 7 2
existing ground
- water table
Solid Waste Collection 23 13
' Segregation and
management of
MSW
Hazardous -
waste
Green belt  |Plantation of new} 22.96 485
development trees and
maintenance of
existing trees
Fnvironmenta| To monitor - - 3
1 Monitoring | sustainability of
Environmental
Infrastructure
Energy Energy savings 120.75 2
savings measures
Environment |To monitor on each - 6.48
Management | environmental
Cell infrastructure
* provided
Disaster Emergency  |101.45 25
Management |preparedness plan -
cost to develop and
implement onsite
Biomedical Handling 5
Waste segregation and
Management | management of
waste like mask,
shields, PPE kits
etc. -
Total
35 | Traffic - - | Required as per DCR Actual Area per
Management Provided parking
(m?)
4-Wheeler 321 321 Ground —
2-Wheeler 16811 1011 12.5 m?
Cycle 884 884
36. | Details of No ,
ME?’S;cretary "V - C a?zl;[an
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Minutes of 255" Day — 3.(Part B) meeting of SELAA held oa 12% January, 2023

Court cascs/ . o
litigations w.r.t.
the project and
project location if
any. .

" proponent. All issues relating to envirorment, including air, water, land, soil, ecology, )

| SEAC Deliberation —

PP informed that, they have received earher EC vide letter dated 12.06.2012 which was later
Revalidated vide letter dated 27.05.2019 for total built up arca 78406.278q.mt. PP further stated
that, project comprises 10 residential building with building configuration BA5+12 floors and
commercial building “K” with ground floor. PP siated that, till date total 61525.938q.mt
construction done on site. PP further informed that the validity of the EC expired, hence they
have applied as new project. '

The case was discussed on the basis of the documents submitted and presentation made by the

biodiversity and social aspects were examined. The proposal i is appraised as category 8(a) B2.
During discussion following points emerged: B
“Committee noted that, there is change in building profile; PP has constructed different profile: s
than approved in EC. In the Earlier EC the building profile was sanctioned for resndentaa} y
building was “B+P_12 floor” & for Comumercial it was only ground floor but PP has bess
construcied building with building profile “P +12 floors™ & “G + 1 floor” respectively. Aff
detail deliberation & considering the above said changes in the approved building proflje,™r . .0
committee noted that this seems to be a violation case. The proposal therefore cannot ? \
appraised at this 3uncture Committee also noticed that, the PP has not submitted th Q
application as per Notification issued by MoEF & CC dated 14.03.2017 for violation cases,
hence Commiitee decided to refer the application to SEIAA for further necessary action.” :
Recommendations of SEAC- ‘

Committee decided to refet the application to SEIAA for further necessary action
Deliberation in SEIAA- : Q
Proposal is an expansion of existing construction project. Proposal is referred by SEAC-3 inits
meeting in the view of violation observed by the SEAC.

PP has obtained earlier EC vide SEAC-2010/CR-861/TC2 dated 12. 06 2012 for total BUA of
44301.53 m?2 which was revalidated vide EC dated 27.05.2019.

" Proposal was then considered by SEIAA in its 252™ mecting and deferred for clarification on

why SEIAA should not process as per the minutes of SEAC. Now, PP submitied the
clarification dated 19.11.2022. '

PP submitted that,
1. During EC meeting, conceptual plan was submitted havmg basement pmﬁle for ali

residential buildings in 2611.

1O
Member Secretgxy _ ' _ / haimmin




Minutes of 255" Day - 3 (Part B) meeting of SEIAA held on 12™ January, 2023

v 2 On 24.05.2012, 1% sanction was obtained in which 5 buildings were having basement aad
5 hasement without basements. Considering this sanction, they started with the construction
of buildings that did not have basements.

3. Later on 26.06.2014 second sanction was obtained in which basement was removed from
the balance 5 buildings and as per the sanctions remaining buildings were constructed.

4. The parking requirement after deducting the basement was sufficing the municipal norms
and the same was sanctioned by the municipal authority.

5. Ag the basement is not constructed large amount of pollution load due to excavated earth
material has been reduced during construction phase. Carbon footprint was also reduced by
avoiding transportation of large quantities of construction waste.

6. As perthe EC sated 12.06.2012 building heights were given 35.95 m which was considered
from 1% floor and now building height is considered from ground level. |

7. Commercial building constructed on site is only Ground floor which is wrongly mentioned

f ) as G+1 floor in SEAC MoM. Commercial building is constructed as per EC.

In the view of above, PP vequested to refer back their proposal to SEAC for appraisal.
SEIAA after deliberation decided to refer back the proposal to SEAC for appraisal.
SEIAA Decision- :

SEIAA afier deliberation decided Yo refer back the proposal to SEAC for appraisal.

Member Secretary - | Cr}}a}\sn—fn
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Minutes of 167" SEAC-3 Meeting Schednled on 21st, 22nd & 23rd Mairch, 2023

Minutes of 167" meeting of SEAC-3 held on 21%, 22" and 23" March, 2023 through VC

-

Maharashtra SEIAA directed SEAC-3 to appraise the proposals by using information
technology facilities. Hence, SEAC-3 initiated to appraise the proposals received by the
SEIAA through Videoconferencing technology on Zoom platform on 28" & 29" March,

2023.

Dr. Deepak Mhaisekar, IAS Chairman 215, 22™ & 23" March, 2023

Rid. :

Shri Mukund Pathak Member 21% 22™ & 23 March, 2023

Shri Dattatray Thorat Member 21%, 22 & 23™ March, 2023
Shri Kiran Acharekar Member 215, 22" & 23™ March, 2023

Dr. Aseem Gokarn Harwansh Member 215 22™ & 23 March, 2023

Shri Joy Thakur ' Member Secretary | 21%, 22" & 23™ March, 2023

Chairman welcomed the members to the 167™ SEAC III Meeting.

Member Secretary ' Chairman
Page 1 of 75
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Minutes of 167" SEAC-3 Meeting Scheduled on 21st, Z2nd & 23rd March, 2023

-

Representative of PP was prese_ht durfng the meeting

- consultant M/s. Sneha Hi-Tech Products Pvt. Ltd.

long with environmenta

It is noted that, the PP has submitted the application for expansion in existing

Environmental Clearance for proposed residential project with total plot area of 31,535.00
m2, FSI area of 40,647.21 m2, Non FSI area of 27,311.52 m2 and total BUA of 67,958.73

m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/MIS/277712/2022
2 | Name of Project Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi,
Taluka Haveli, District Pune.
3. | Project category 3(a), B2
4 | Type of Institution Private
5 | Project Proponent Name M/s Kunal Sulakshan Associates
Regd. Office Ground iloor, Kunal House, Off.
address Bhandarkar Rd, Near Kamla Nehru Park,
Pune. ﬂ
Contact 020-30223022 X
number : //
e-mail bijalshah@kunalgroup.in o 1R
6 | Consultant Sneha Hi-Tech Products Pvt. Ltd. Accredited '
Certificate No. NABET/EIA/2124/RA 0235 dated
: 05.04.2022 valid till 15.02.2024
7 | Applied for Proposed Building Constraction Project
8 | Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated
' 12.06.2012. Revatidation of EC dated 27.05.2019.
9 | Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka
: ' Haveli, District Pune '
10 | Latitude and Longitude Latitude: 18°39'53.37"N
: Longitude: 73°42'45.60"E
i1 | Total Plot Area (m?) 31,535.00
12 | Deductions (m?) 2,756
13 | Net Plot area{m?) 28,779.00
14 | Proposed FSI area(m?) 40,647.21
15 | Proposed non-FSI area(m2) | 27,311.52
16 | Proposed TBUA (m?) 67,958.73
17 | TBUA (m?) approved by IOD No. B.P /EC/Mamurdi/01/23
X & Chairman

M_ember_S_ecreﬁury _
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Mirmtes of 167" SEAC-3 Meeting Scheduled on 21st, 22ﬁd & 23rd Mearch, 2023

planning Authority till date

18 | Ground coverage (m?®) &% 3,315.41
19 | Total Project Cost (Rs.) Rs. 75.40 Crs.
CER as per MoEF & Circular Activity Locatio Cost (Rs.) Duration

20 | Dated 01/05/2018

n

Il dated 25.02. 2021

NA, per OM No. F.No0.22-65/2017/IA.HI dt. 30.09.2020 & OM 22-65/2017-1A-

21 | Details of Building Configuration:
<Please use following

Reason
for

legends:FloorzF,ParkinyPk,Podium=Po,Stilt“:St,LowerGround=LG,Upp Modific

erGround=UG,Basement=B,Shops=Sh> ation/
Change
Previous EC/ Existing Building Proposed Configuration
Building Configurat | Height | Building | Configuration | Height
Name ion (m) Name (m) -
Atol B+S+12 35.95 Atol P+12 floors 39
Commercial | G 4.2 Commerci | G 6.85
Building K al
Building
: K
Club House | G+1 8.55 Club G+1 8.55
' House '

22| Tq p'tal number of tenements

Tenements-483 nos.
shops 40 nos.

Users - 2415 nos.
Commercial - 360 nos.
Total users - 2775 nos.

23 -.Water Dry Season (CMD)

Wet Season (CMD)

Budget Fresh Water

232.75 m*day | Fresh Water . | 232.75 m*/day

Recycled water 119.48 m*/day | Recycled water | 119.48 m*/day

(flushing) (flushing)

Recycled water ' 30.00 m*day | Recycled water | 0

(gardening) (gardening)

Swimming pool 2.88 m?/day Swimming 2.88 m¥/day

pool

Total 385.11 m*/day | Total 355.11 m*/day

Waste Water 317 m*/day Waste Water 317 m3/day

generation generation

24 | Water Storage Capacity for Fire fighting/ UGT Fire tank 300 m®

Domestic Residential-

water tank 254 00m3 +30
m?® commercial

Member Secretary

" Chairman
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Minutes of 167" SEAC-3 Meeting Scheduled on 21si, 22nd & 23rd Marc)'z, 2023

A

Flushing 200 m?
water tank
Raw water 100 m?
tank
25 | Source of water
26 | Rainwater | Level of the Ground water table 7 -9 m. BGL in pre monsoon,
Harvesting 6 - 7 m, BGL in post monsoon
(RWH} Size and no. of RWH tank(s) and | NA
Quantity ‘ '
Quantity and size of recharge pits 3 pits Existing at site
6 nos. of Filter trenches
Size-2.0m.x2.0m. x2.0m in
stream bed
14 nos. of pits (2.0 m. x2. Om X
2.0 m )} with 10 m bore
Details of UGT tanks if any NA
27 | Sewage and | Sewage generation in CMD 317 m° / day .
Wastewater | STP technology MBBR =D \/
Capacity of STP (CMD) 320 m° /day P
28 | Solid Type Quantity (kg/d) Treatment/disposa / | :
Waste Dry waste 10 kg/day It will be segreg NGO .
Manageme handed over to 4‘». g o .
nt during vendor > \“’{_ SN
Constructi | Wet waste | 15 kg/day It will be dispos S Q,{] Ry b.. .
on Phase : through Municipa : B 4‘
collection system. N Ol
Construction waste At actual Utilized on site at max:m{iw
extent. R
_ Rest handed over to local body |
29 | Solid - Type Quantity(kg/d) Treatment/disposal
Waste Dry waste 546 kg/day Handed over to Authorized
Manageme Agency for disposal
nt during | Wet waste 751.5 kg/day Treated in OWC
‘Operation | Hazardous waste Negligible :
Phase Biomedical waste- Biomedical waste | Shall be segregated at
like Mask, Gloves, | designated place near OWC
Face shields etc. and shall be given to '
(required for authorized vendor for
: Pandemic situation) | management.
E-Waste 1567.5 Kg/yr .| Handed over to Authorized
recyeler for further handiing &
disposal purpose.
STP Sludge {dry) 23 kg/day Used as manure for gardening
Member Secretary Chairman
Page 46 of 75 ’VC, ' :
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30 | Green Belt | Total RG area (m?) 2893.13 m*
Er::tvel()pm Existing trees on plot 118 nos.
Number of trees 1o be cut 0 nos.
Number of trees to be retained 118 nos
Number of trees to be Transplant 0 nos.
Number of trees to be planted on 264 nos.
site
No. of trees required 275 nos.
Number of trees after development 382 nos.
31 | Power Source of power supply: MSEDCL
During Construction Phase 75 KW
(Demand Load)
During construction phase DG set 62.5 KVA
During Operation phase (Connected | 3260.1 kW
load) '
During Operation phase (Demand 1378.89 KW
load)
Transformer 3 nos x 630
1 DG set 160 KVA
Fuel used HSD

. | Detatls of
-Energy

Total Saving =25.27 %

. |'saving :
33 Environme | Type Details Cost
" | ntal. Capital 15
2t Manageme O &M 1. Water for Dust Suppression 2
nt plan 2. Site Sanitation , Disinfection & Safety | 1.5
budget 3. Environmental Monitoring 2
during 4. Health Check up 5
Constructio 5. Environment Management Cell 84"
- n phase 6. Total 33.54
34 | Environme Component Detail Capital O&M
ntal Cost (Rs.
Manageme (Rs.) Lakhs/Y)
nt plan
Budget Sewage Treatment STP Operation and its 40 18
during maintenance
Operation | RWH Recharging existing 10.4 0.31
phase ground water table
Solid Waste Collection Segregation 23 13
and management of
MSW
Hazardous Waste NA - -
Green Belt Plantation of new trees 22.96 4.85
and mainienance of
Member Secretary Chairman
. Page 47 of 75 T C_
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Minutes of 167" SEAC-3 Meeting Schedwled on 21st, 22nd & 23rd March, 2023 ' }

development existing trees : . vl_
Energy Saving Energy saving measures 369 - 3.96
Environmental To menitor - ‘ 063
Monitoring sustainability of
: Environmental
Infrastructure
Disaster Management. | Emergency 101.45 .25
' preparedness plan to
develop and implement
on site .
Environmert To implement 648
Management Cell environmental ' '
mitigation measures _
Biomedical Waste Handling segregation - ) 5
Management and management of - o ,
waste like mask, ‘ S
shields, PPE kits etc. e
h Total , k
135 | Traffic Type Required as per Actual Area Per Car
. { Manageme | DCR Provided Parking (m?)
Ant 4-Wheeler ' 321 321 Ground — . -
12.5 'I‘hz ' //—_W
2-Wheeler 1011 1011 — //4“3~ >
X ' - L2/
| 36 | Details of Court cases/ NA prd
' litigations w.r.t. the project
and project location if any

o _ -Deliberatmns

PP mformed that this is proposed residential project group Housing with Shophne at Sl ‘No.

.' . .10 Hissa lA village Mamurdi, Taluka Haveli, District Pune, under the jurisdiction of Punpn

o _ _,Chmchwad Mumcapal Corporation ( PCMC). This is an Existing project. ' o O N
The previous EC granted to the project is EC expired, hence PP has apphed for reappralsal '

L PP has ear-her obtained EC dated 12.06.2012 for plot area 31535 sg.mt. & TBUA of 78406.27 sq.mt.

b (FSI44301 53 sg.mt and Non FSI- 3410474 sq.mt). Further PP Revalidated EC on 27.05.2019 which
© was valid upto 10.06.2022. .
. Till date PP have constructed Buildings B,C,D,EF,GH,I & J. and only construction of

. B%iﬂding Ais remaining.

: The comparative details of the haaidmg configuration s as below:

i 'Prevmus EC/ Existing Building Proposed Configuration
Bmiglmg o Conﬁgura,tm | Height Building | Configuration | Height
) 'Memgg@;r Secretary - I «Cm.ﬁurm -
: : o Page 48 of 75 T C_ '
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Minutes of 167" SEAC-3 Meeting Scheduled on 21s1; 22nd & 23rd March, 2023

Name

.. | Name n (m) {m)
Ato] B+S+12 35.95 Atol P+12 floors 39
Commercial G 4.2 Commercial | G 6.85
Building K Building K
Club House G+1 8.55 Club House | G+1 8.55

The case was discussed on the basis of the documents submitted and presentation

made by the proponent. Al issues relating to environment, including air, water, land, soil,

ecology, biodiversity and social aspects were examined. The proposal is appraised as

category 8(a) BZ.

construction.

Decision: -

During discussion following points emerged:

Fodekkkk

places as per Maharashtra Electric Vehicle Policy,2021.

“ ‘E.nirif-o,nmental Clearance to SEJAA, subject to compliance of above points.

1. PP to provide electric charging facility by providing charging points at suitable

2. PP to ensure that, the water proposed to be used for construction phase should not

| be drinking water. They can use recycled water or tanker water for proposed

. After dgliberation,‘. Committee decided to recommend the proposal for

+ | STA/MF/INFRA2/417000/2023

m2.

consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. - .

Brief information of the proposal is as below:

- Representative of PP was present during the meeting along with environmental

It is noted that, the PP has submitted the application for fresh Environmental
Clearance for proposed residential and commercial project with total plot area of 95,022 m2,

FSI area of 2,94,251.94 m2, Non FSI area of 1,73,046.54 m2 and total BUA of 4,67,298.48

1. | Proposal Number

| SIA/MH/INFRA2/417000/2023

Member Secretary

Page 49 of 75
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Minutes of 260" Day 1 (Part - B) meeting of SEIAA held on 024 May, 2023

Item no. 20

Proposal No.:- SIA/MH/MIS/277712/2022

Type of Project: EC

Subject- Environmental Clearance for Proposed residential project group Housing w1th
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune by M/s

Kunal Sulakshan Associates
Project Details-
Representative of PP was present during the meeting along with environmental consultant M/s.
Sneha Hi-Tech Products Pvt. Litd.
Brief information of the proposal is as below:,

1 | Proposal Number STA/MH/MIS/277712/2022
2 | Name of Project Proposed residential project group Housing with
Shopline at Sr. No. 10, Hissa 1A, village Mamurdi,
Taluka Haveli, District Pune.
3 | Project category 8(a), B2 '
4 | Type of Institution Private
5 | Project Proponent Name M/s Kunal Sulakshan Associates
Regd. Office Ground floor, Kunal House, Off.
: address Bhandarkar Rd, Near Kamla Nehru Park,
Pune. |
Contact 020-30223022
number -
e-mail ‘bijalshah@kunalgroup.in
6 | Consultant Sneha Hi-Tech Products Pvt. Ltd. Accredited
' Certificate No. NABET/EIA/2124/RA 0235 dated
05.04.2022 valid till 15.02.2024
7 | Applied for Proposed Building Construction Project
8 | Details of previous EC EC vide letter no. SEAC-2010/CR-861/TC2 dated
12.06.2012. Revalidation of EC dated 27.05.2019.
9 | Location of the project Sr. No. 10, Hissa 1A, village Mamurdl Taluka
‘ Haveli, District Pune
10 | Latitude and Longitude Latitude: 18°39'53.37"N
Longitude: 73°42'45.60"E
11 { Total Plot Area (m?) 31,535.00
12 { Deductions (m?) 2,756
13 | Net Piot arca(m?) 28,779.00
14 | Proposed FSI area(m?) 40,647.21
15 | Proposed non-FSI area(m2) | 27,311.52
16 | Proposed TBUA (m?) 67,958.73
17 | TBUA (m?) approved by 10D No. B.P /EC/Mamurdi/01/23
planning Authority till date v
18 | Ground coverage (m?) &% 3,315.41.
19 | Total Project Cost (Rs.) Rs. 75.40 Crs. .
. CER as per MoEF & Circular Activity Locatio Cost (Rs.) Duration
20 { Dated 01/05/2018 g n
Member Secretary - T C :%Eﬂn:kn
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Minutes of 260" Day 1 (Part - B) meeting of SEIAA held on 02 May, 2023

NA, per OM No. F. No 22-65/2017/AA11 dt. 30.09.2020 & OM 22- 65/2017-IA-
ITT dated 25.02. 2021 .
21 | Details of Bulldmg Conﬁguration: Reason
<Please use following for
legends:Floor=F,Parking=Pk, Podlum—Po Stilt=8t,LowerGround=LG Upp Modific
erGround—UG Basement=B8,Shops=Sh> ation/
Change
Previous EC/ Existing Building’ Proposed Configuration
Building Configurat | Height | Building | Configuration | Height
Name ion (m) Name (m)
Atol B+S+12 13595 [AtoJ P+12 floors | 39
Commercial | G . 4.2 Commerci | G 6.85
1 Building K al
Building
K .
Club House | G+1 8.55 Club G+1 8.55
House
22 | Total number of tenements Tenements-483 nos. -
' shops 40 nos. =l LN
Users - 2415 nos.’ ' vrnz
Commercial - 360 nos. Q? 7N
Total users - 2775 nos. o é;%glg‘z
23 | Water Dry Season (CMD) Wet Season (CMD) ;: Yoy
Budget Fresh Water 232.75 m*day{ Fresh Water 232775 m3/ i) h;,gag
Recycled water 119.48 m*/day| Recycled water | 119.48 m3/da
(flushing) _ (flushing) \\f lg {
Recycled water 30.00 m®/day | Recycled water \"”-‘
(gardening) . {gardening)
Swimming pool 2.88 m*/day | Swimming 2.88 m*/day
' pool
Total 385.11 m*day| Total 355.11 m*/day
Waste Water 317 m%day | Waste Water | 317 m®day
generation generation
24 | Water Storage Capacity for Fire ﬁghtmg/ uaT Fire tank 300 m?
Domestic *| Residential-
water 254.00m3 +30
tank m? commercial
Flushing 200 m?
water
tank
Raw 160 m® -
watertank
25 | Source of water

- MEmber Secretary
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26 { Rainwater
Harvestin

g(RWH)

Level of the Ground water 12_1ble

| 7 - 9 m. BGL in pre monsoon,

6 - 7 m. BGL in post monsoon

Size and no. of RWH tank(s) and

T Quantity .

NA

Quantity and size of recharge pits

3 pits Existing at site

6 nos. of Filter trenches

Size- 2.0 m. x2.0 m. x 2.0 m in
stream bed

14 nos. of pits (2.0 m. x2.0 m. x
2.0 m ) with 10 m bore

site

Details of UGT tanks if any NA
27 | Sewage and | Sewage generation in CMD 317 m* / day
Wastewater | STP technology MBBR
Capacity of STP (CMD) 320 m*° /day
28 | Solid Type Quantity (kg/d) Treatment/disposal
Waste' Dry waste 10 kg/day It will be segregated and
Manageme handed over to authorized
nt during : vendor
Constructi |-Wet waste 15 kg/day It will be disposed off
on Phase ' ‘through Municipal waste
: . collection system.
Construction waste Atactual - Utilized on site at maximum
extent.
i Rest handed over to local body
29 1 Solid Type Quantity(kg/d) Treatment/disposal
Waste Dry waste 546 kg/day Handed over to Authorized
Manageme _ K Agency for disposal
nt during | Wet waste 751.5 kg/day Treated in OWC
Operation | Hazardous waste Negligible
Phase Biomedical waste Biomedical waste | Shall be segregated at
like Mask, Gloves, | designated place near OWC
| Pace shields etc. and shall be given to
(required for authorized vendor for
Pandemic situation) | management.
. E-Waste 1567.5 Kg/yr Handed over to Authorized
' recycler for further handling &
disposal purpose.
STP Sludge (dry) 23 kg/day Used as manure for gardening
30 | Green Belt | Total RG area (m®) : 2893.13 m?
Developm —
ent Existing trees on plot 118 nos. =
Number of trees to be cut 0 nos.
Number of trees to he retained 118 nos
Number of trees to be Transplant 0 nos.
Number of trees to be planted on 264 nos.

Member Secretary
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Member Secretary

70

i 7

.| No. of trees required 275 nos.
_ Number of trees after development 382 nos.
31 | Power Source of power supply: MSEDCL
' During Construction Phase 75 KW
{Demand Load) . .
| During construction phase DG set 62.5 KVA
During Operation phase (Connected | 3260.1 kW
load)
During Operation phase (Demand 1378.89 KW
load) '
Transformer 3 nos x 630
DG set 160 KVA
Fuel used . HSD
32 | Details of | Total Saving=25.27%
Energy :
| saving
33 | Environme | Type Details Cost
ntal Capital . 15
Manageme | Q & M 1. Water for Dust Suppression 2 ;
nt plan 2. Site Sanitation , Disinfection & Safety | 1.5 FePoN
budget 3. Environmental Monitoring . 2 wl t S )
during 4. Health Check up 5 R\ AN
Constructio 5. Environment Management Cell 8.4 W A\
n phase 6. Total 33.54 \\\{,«.}
34 | Environme Component Detail Capital 0&M ‘\i t‘::."
ntal Cost (Rs.
Manageme (Rs.) Lakhs/Y)
nt plan, '
Budget Sewage Treatment | STP Operation and its 40 18
during ' maintenance )
Operation | RWH Recharging existing 10.4 0.31
phase ground water table
Solid Waste Collection 23 13
Segregationand
management of
MSW
Hazardous Waste NA - R
Green Belt Plantation of new trees 22.96 4.85
- and maintenance of
| development existing trees
Energy Saving Energy saving 36.9 3.96
. measures
Environmental To monitor - 03
Monitoring sustainability
of
Environmenta
! : S
& cﬂz}l}l\nﬁn |
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Infrastructure

Disaster Management | Emergency 101.45 25
preparedness plan to
develop and
implement
on site
Envirenment To implement 6.48
Management Cell environmental |
mitigation measures
Biomedical Waste Handling segregation - 5
Management and management of . |
waste like mask,
shields, PPE kits efc.
‘Total
Traffic Type Required as per Actual Area Per Car
Manageme -DCR. Provided Parking (m?)
nt 4-Wheeler 321 - 321 Ground —
. 12.5 m?
2-Wheeler 1011 1011

Details of Court cases/
litigations w.r.t. the project

NA

and project location if any

SEAC Deliberation —

PP informed that this is proposed re51dent1a} project group Housing with Shopline at Sr. No.
10, Hissa 1A, village Mamurdi, Taluka Haveli, District Pune, under the jurisdiction of Pimpri
Chinchwad Municipal Corporation ( PCMC). This is an Existing project.
The previous EC granted to the project is EC expired, hence-PP has applied for reappralsai PP
has earlier obtained EC dated 12.06.2012 for plot area 31535 sq.mt. & TBUA of 78406.27
sq.mt. (FSI44301.53 sq.mt and Non FSI- 34104.74 5. mt) Further PP Revalidated EC on
27.05.2019 which was valid upto 10.06.2022.
Till date PP have constructed Buildings B,C,D,E,F,G,H,I & 1. and only construction of
Building A is remaining.

The comparative details of the building conﬁguranon is as below:

Member Secretary

71

Previous EC/ Existing Building Proposed Configuration -
Building Configuratio | Height Building Configuration Height
Name n {m) *| Name (m)
AtolJ B+S+12 35.95 Ato] P+12 floors 39
Commercial G 4.2 Commercial- { G 6.85
Building K Building K

zrc__ &Dﬁiﬂ '
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|ClubHouse  [Gf1 =~ "T85 lubHouse [G+1 | 8.55 |

The case was discussed on the basis of t nts submitted and presentation made by the

proponent. All issues relating to envi including air, water, land, soil, ecology,
biodiversity and social aspects were exas e proposal is appraised as category 8(a) B2.
During discussion following points em o
1. PP to provide electric charging faci
per Maharashtra Electric Vehicle P

2. PP to ensure that, the water propo

viding charging points at suitable places as

used for construction phase should not be

drinking water. They can use recycl r tanker water for proposed construction.

Recommendations of SEAC-
After deliberation, Commitiee decided t

nd the proposal for Environmental Clearar_lc_é:
to SEIAA, subject to compliance of abo
Deliberation in SEIAA-

- Proposal is an expansion of existing con

roject. Proposal is recommended by SEAC-3
ance for total plot area 0f 31,535.00 m2, FSI
2 and total BUA of 67,958.73m?2..

0" meeting in the view of violation observed

in its 168" meeting for grant of Enviro
" area of 40,647.21 m2, Non FSI area of 2
Proposal was earlier referred by SEAC-
by the SEAC. Proposal was then consi

referred back {0 SEAC for appraisal.
- PPhas obtained earlier EC vide SEAC-2
~on 27.05.2019.
At the outset, SEIAA asked PP whethert
as mandated by MoEF&CC Office Mem:
obtained the same dated (03.01.2023. SEI
‘the points raised in the Certified Compli:
SEJAA also asked PP to submit undert
. submitted the same dated 28.04.2023:.
SEIAA after deliberation decided to gr
Total BUA- 67,958.73m2. (Plan approv.
SEIAA after deliberation decided to gr|
following conditions-

1/TC2 dated 12.06.2012. same is revahd L d’f‘/ O :
eceipt of Certified Compllance Report(C %
ated 26:09.2022. PP submitted that, they
the same and asked PP to strictly, comply wi
rt (CCR) dated 03.01.2023.

ding the complying the SEAC conditions. PP

FSI- 40,647.21 m2, Non FSI- 27,311.52m2, |
{C/Mamurdi/01/2023, dated-10.01.2023)
onment Clearance subject to compliance of

¢ permeability of water. However, whenever
grass pavers of suitable types & strength to
s to allow effective fire tender movement.

1. PP to keep open space unpaved so
.pav'mg is deemed necessary, PP
increase the water permeable are

2. PP toachieve at least 5% of total
3. PP Shall comply with Standard
issued by MoEF& CC vide F.No.

it

Member Secretary

uirement from solar/other renewable sources.
ions mentioned in the Office Memorandum
8-1A.HI dt.04.01.2019.

“AC- Cj;glﬂm:lm g

EIAA in its 255%™ meeting and proposal was’ 2
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4, SEIAA after deliberation decided to grant EC for — FSI- 40,647.21 m2, Non FSI-
27,311.52 m2, Total BUA- 67,958.73m2. (Plan ap'proval No-BP/EC/Mamurdi/01/2023,
dated-10.01.2023) '

SEIAA Decision- : |
SEIAA after deliberation decided to grant Environment Clearance.

i

| Mernb‘er Secretary - 73 C]Ira\ipm
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- Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

CLEARANCE

The Co-ordinator
KUNAL SULAKSHAN ASSOCIATES

Kunal House, Opp Kamla Nehru Park, Haveli, Pune, Maharashtra. -
411004 ‘

ENVIRONMENTAL

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
. under the provision of EIA Notification 2006-regarding

SirfMadam,

Environmental Clearance (EC)
,ﬁs‘A_ vide proposal number
sarticulars of the environmental

This is in reference to your application for
in respect of project submi%ﬁ«;ﬁﬂﬁ” RS
SIAIMHIMIS/277712/2022 datedgdt-J,
clearance granted to the projggf:
_ o

R

EXP

. 1. EC ldentification No.
_'\ I 2. File No.
‘ = 3. Project Type
| GN/ \ m 4. Category . .
RN 5. Project/Activity inclydi Construction projects
PN Scheduie No. L) o
o o\ g N e _
oA 6. Name of Project 5 s@enttal project group
e : ' it Shopline at Sr. No. 10,
= L : -%1 g8 4 AFillage Mamurdi, Taluka Havel,
A e =4 Bistrict Pune by M/s Kunal Suiakshan
. Associates
Qj? 7. Name of Company/Organization =~ KUNAL SULAKSHAN ASSOCIATES
e 8. Location of Project Maharashtra
9. TOR Date N/A

The project details along with terms and conditions are appe}\ded herewith from page
no 2 onwards. : .

-and Virtuotis Environmentaf Single-Window Hub)

‘(Pro-Active and Responsive Facilitation by Interactive,

{e-signed)
, Pravin C. Darade , .A.S.
Date: 06/06/2023 ' Member Secretary
SEIAA - (Maharashtra)

Note: A valid environmental cléarance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

e

EC Identification No. - EC23B038MH186318  File No. - SIA/MH/MIS/277712/2022  Date of Issue EC - 06/06/2023 Page 1 of 11




. ~ STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
No. SIA/ME/MIS/277712/2022.
Environment & Climate
Change Department -
Room No. 217, 2™ Floor,

_ Mantralaya, Mumbaj- 400032.:
To

- Mis. Kunai.Sulaks}ian Asséei'ates

Consultant

cate N NABET/EIA/:)IMRA 0235 dated
05.04.2022 valid till 15.02.2024

-7 | Applied for : | Proposed Building Construction Pro_]ect
. 8 | Details of previous EC EC vide letter no. SEAC-2010/CR-861/T C2 dated
o 12.06.2012. Revalidation of EC dated 27.05.2019.
9 | Location of the project Sr. No. 10, Hissa 1A, village Mamurdi, Taluka

Haveh, District Pune

EC Identification No. - EC23B038MH186318  File No. - SIAMH/MIS/277712/2022 Date of issue EC - 06/06/2023 _ 2 of 11
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10 | Latitude and Longitude Latitude: 18°39'53.37"N"
: : ' Longitude: 73°42'45.60"E
11 | Total Plot Area (m?) 31,535.00
12 | Deductions {m?) 2,756 _
13 | Net Plot area(m?) - 28,779.00
14 | Proposed FSI area(m?) 40,647.21
15 | Proposed non-FSI area(m2) | 27,311.52
16 | Proposed TBUA (m?) 67,938. 73
17 | TBUA (m?) approyed by et gIOlﬁl‘" :
: S

i8
19

CER as; % Duration
20 | Dated 0} -

NA, pesz VN

‘ @ME GSfQOJﬁiIA-
I datéld 25 .

PR,

Reason
for
Modific
ation/
Change

21

%Wet Season (CMD)
Fresh Water ; '| Fresh Water 232.75 m3/day
Recycled water 119.48 m*/day| Recycled water | 119,48 m*/day.
(flushing) ' (flushing) *-
Recycled water 30.00 m*/day | Recycled water | 0
(gardening) (gardening)
Swimming pool 2.88 m*/day | Swimming 2.88 m*/day
T : pool .-~ : :
Total 385.11 m*/day| Total 355.11 m®/day
i

EC Identification No. - EC23B038MH186318  File No. - SIAIMH/MIS/277712/2022 " Date of Issue EC - 06/06 3 Page 3 of 11
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Waste Water 317 mafday Waste Water | 317 m*/day
generation generation '

24 | Water Storage Capac:1ty for Fire fighting/ UGT Fire tank 300 m?

Domestic Residential-
water 254.00m* +30
tank m* commercial
Flushing | 200 m?*
L water
tank

| "Raw’.

| watertank:

26 | Rainwater m. BGL in pre ‘monsoon,
Harvestin. - 1 BGL in post monsoon
g(RWH) T

3 p1ts Existing-at’ srce
6 nos. “of Filter: trenches
- Slze-ZOm x20m x2.0mi
2| stream bed G
14 nos: ofp1ts (2 O m. x2 0 m.
| a0 i +12.0m ) wnth 10 m bore
A Details of UGT tanksiifany ™ .| NA~

27 | Sewageand |.Sewage generation in CMD 317 m? /'3'day

Wasfewater ‘|- STP téchnology;: " .| MBBR
B Capac:ty of STP (CMD)‘ o 1320 m® /day |
28| Solid .- Type Quantlty (kg/d) Treatmenb’disposal

o a _WaSte D.ry'waste AR 10 ko/day | Tt will'be segregated and

“Manageme-| 7 e L | handed over to authorized
|ntduring | 'l vendor
Constructi. Wet waste © L Tt will be dlSpOSCd off
onPhase | . - | through Municipal waste
o s | collection system.
| Construction waste | Utilized on site at maximum
' e --| extent.
DR L | .. ...0 . | Resthanded over to local body

29 | 'Solid Type. | Quantity(kg/d) - . | Treatment/disposal
Waste | Dry waste | 546 kg/day Handed over to Authorized
Manageme. ‘ C Agency for disposal
nt duriz'lg Wet waste 751.5 kg/day Treated in OWC
Operation 70 dous waste Negligible

EC Identification No. - EC23B038MHK 186318 File No. - SIAIMH/MIS/277712/2022  Date of Issue EC - 06/0

Page 4 of 11
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Biomedical waste Biomedical waste | Shall be segregated at
’ ' like Mask, Gloves, | designated place near OWC
Face shields ete. and shall be given to
(required for authorized vendor for
. Pandemic situation) | management.
E-Waste 1567.5 Kg/yr Handed over to Authorized
' 1 recycler for further handling &
: : disposal purpose.
STP Sludge (dry - Used as manure for gardening
30 | Green Belt | Totdl RGiared:
Developm
ent

3nosx_6.3”0'.,. :
1 Ry P . . N

3?‘;

- Details of

saving | L

33 | Environme | -| Cost
Manageme | 17 Water for Dust Suppression - © 2
nt plan 212, Site:Sanitation ; Disinfection & Safety 1.5
Ezfiiegt 3. Environmenial Moniioring - 2
Constructio 4. Health Checkup e >
n phase . -5. Environment Management Cell 3.4

6. Total 313.54

34 | Environme Component Detail Capital 0&M
ntal ' Caost (Rs.
Manageme (Rs.) Lakhs/Y)
nt plan
Budget Sewage Treatment STP Operation and its 40 18
during maintenance

:

EC Identification No. - EC23B038MH186318  File No. - SIAMH/MIS/277712/2022  Date of Issue EC - 06/06/20

T

5of 11




408

Operation | RWH

phase

Recharging existing
ground water table

104

0.31

Solid Waste

and management of
MSW

Collection Segregation

23

13

Hazardous Waste

NA

Green Belt

.Plantation of new trees
and maintenance of

4.85

development

| existing trees

qurgy :

Sdving

‘| Energy saving,.
| measures’

3.96

03

Management Cell .

. " 7| mitigation measures

.. Biomedical Waste."
| Management. " .7
+ e o0 waste like mask
| shields, PPE kit

 Handling segregation™ |

and management: of

35

| Manageme

Traffic |

‘ Reql';i'red as per..

‘DCR

T Area Per Car
| Parking (m?)

- 4¥Wheele1"- ) —

21

[ Ground —

12.5 m2

B :‘ ji—Wheéllef' g

36

Details of Court cases/ . _
litigations w.r.t. the project
and project location if any -

NA"

The comparative details of the building configuration is as below: . |

Previous EC/ Existing Building -

Proposéd Co_nﬁ'guration

Building

Configuratio

Height

Building

Configuration

Height

Name n

(m)

Name

(m)

AtoJ

B+S+12

35.95

Atal

P+12 floors

-39

Commercial G
 Building K -

4.2

| Building K

Commercial | G

6.85

Club House

G+1

3.55

Club House

G+1

8.55

3.

i

The proposal has been cohsidered by SEIAA in its 260" (Day-1) meeting and decided

“1C

EC ldentification No. - EC23B038MH186318  File No. - SIAMH/MIS/277712/2022  Date of Issue EC - 06/06/20¢3
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to accord Environment Clearance to the said project under the provisions of Environment Impact
‘Assessment Nptification, 2006 subject to implantation of followrng terms and conditions-
Specific Conditions:

A. SEAC Conditions-
1. PP to provide electric charging facility by providing charging points at suitable places
as per Maharashtra Electric Vehicle Policy,2021.
2. PP to ensure that, the water proposed to be used for construction phase should not be

drinking water. They can use r water for proposed construction.

General Condrtlons ’
a) Constructron Phase - T;-j

f muck ‘7C0nstructron spells “including _brtumrnous material durmg”
ton. the nerghbourmg
£ general safety. and
th approval of 'mpetent

o :'commumtres and be dlSpOSf:d takmg the |
' .;-health aspects of people only - the'approved ‘Sites W
. amthority. .. et o S _
I Any hazardous waste generated durmg c_ strugtion phase sheuld be drsposed of as
per applrcabie rules and: norms wzth necessary appi vals ‘of the Maharashtla Pollution
Control Board. « TR S
IV. Adequate drmkmg water and sanitary facrhtres should: be provrded for construction
workers at the site. Provision should be made for”mebxle toilets. The safe disposal of
wastewater and solid wastes generated durmg the construction phase should be
ensured. . :
V. Arrangement shall be made that waste water and storm water do not get mixed.
V1. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.
VII. The ground water level and its guality should be momtored regularly in consultation
with Ground Water Authority. -

Page 7 of 11
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VIII. Permission to draw ground water for construction of basement if any shall be obtamed
- from the competent Authority prior to constructtorr’operatron of the project.
IX. Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.
X. The Energy Conservation Building code shall be strictly adhered to.
XI. All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within. the praject site.
XII. Additional soil for levelling of the - prop it¢"shall be generated within the sites (to -

improved.
. Soil and gro’"

XVIL

Ambtent norse levels sho';
'mght :Incremental pol]ut‘

”mblent alr:and norse level durmg constru ;
strpulated siandards by CPCB/MPCB Gk ; .
' Dresel pow.,r generatmg ts proposed as source of backup power for elevators and1
il . durmg construction phase’should be of enclosed type and
eonform to rules made under the Envrronmen Protectioo) Act, 1986. The helght of

§ '_stack of DG sets should be  equal to the hexgh ed for the eombmed capacity of all

. Use.low sulphu diese] i preferred.: The: location of the DG sets
may be decrded w1th in consultat;on wrth M_ arashtra-,,‘ _ollutron Control Board.

XIX. Regular supervrslon of the above and other measures for momtormg should be in place
all through the construction: phase, s0 as to avoid d:sturbance to the surroundmgs bya
separate envrronment eell /de31 gnated person e :

B) Operatron phase:- Lo R ;
I  a)The solid waste gene*ated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
_ outside the premises. ¢} Dry/inert solid waste should be disposed of to the approved
~ sites for land filling after recovering recyclable material.

I E-waste shall be disposed through Authorized Vendor as per E-waste (Management

and Handlir.g) Rules, 2016. :

IIf. "a) The installation of the Sewage Treatment Plant (STP) should be certified by an

_ase soas to conform to the

EC Identification No. - EC23B038MH186318  File No. - SIAMMHMIS/277712/2022 Date of Issue EC - 06/06/2023 Page 8 of 11
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independent expett and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage /Liquid waste and explore the possibility to.recycle at
least 50 % of water, Local authority should ensure this.

Project proponent shall ensure completion of STP, MSW disposal facdrty, green belt

PP to provrde adequate eleetnc ehar )'ng points for electrlc vehlcles (EVS) .
Green Belt Development shall be carried out; eonsrdermg CPCB gu1de11nes 1ncludmg
selectmn of plant Spemes and in con tatron w1th ‘the loeal DFO/ Agrlculture Dept

A separate environment managemeént’ cell : with quallfied staﬁ' shiall’ be set up for
rmplementatlon of the stipulated enwromnental safeguards ‘ S
Separate funds. shall be allocated: for lmplementatron of envrronmental protect1on

- measures/EMP along with item-wise. breaks-ap These cost: sha]l be included as part,
“ of the pro _]ect cost. The funds earmarked for the env1ronment protectlon measures shall

not be.diverted for other PUIPOSES, i
The pro_tect management shall adve se a le

n ,two local newspapers wrdely

-’~01rculated in the- region’ ‘around the projéct, one’ of whtch shall be in the Marathi

language of the local ¢oncernied wrthr even days of i rssue of this letter, mformmg that
the project has been accorded env1ronmer1tal clcarance and copies of clearance letter
are available with the Maharashtra Pollutron Control Board and may also be seen at
Website at parivesh.nic.in S i
A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO if any, from whom suogestlon s/representations, if any,
were received while processing.the proposal The clearanee letter shall also-be put on
the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector

"TC_.

EC Ildentification No. - EC23B038MH186318  File No, - SIAMH/MIS/277712/2022 Date of Issue EC - 06/06/2023
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parameters, indicated for the project shall be monitored and'dispiayed at a convenient
location near the main gate of the company in the public domain.
C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

I. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the-provisions of Environmen : , 1986, legal action shall be
initiated agamst}the pr0_| ect- pro »on t Was um:l that constructlon of the project

€ | SEIAA as apphcable to
d add:thnal _}cnvn_ronmentai

-shall be ma
1mposed and t

SEIAA for cIearance a frcsh rel
assess the adequacy of cond1t10
‘ protecnon measures reqmred, 1f any R PRI .
VII This env;ronmental ciearance is 1ssued subject ta clbtammg NOC fr, _ Forestry &
© 0 Wild life angle mcludmg ciearance from the standing cam' lttee of the Natlonal Board
. for Wild life as if applicable & this environment clé

" “that Forestry & Wild hfe clearance granted tof

‘ separately on mer:t

oes not necessanly unphes
roject Wthh w1ll ‘be con51dered

4, The envuonmental clearance 1s bemg;issued w1th0ut pre_puchce to the actlon 1mt1ated under
EP Act or any court case pendmg in the court of law and it does not meén that project proponent
has not violated any env1ronmental laws in the past and whatever declslon under EP Act or of the
Hon’ble court will be bmdmg on. the prOJcct proponent. . Hence ‘this clearance does not give
immunity to the project proponent in the .case ﬁled against hira, if any or action initiated under EP
Act.

5. This Environment Ciearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ MOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stlpulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

EC ldentification No. - EC23B038MH186318  File No. - SIAMMH/MIS/277712/2022 Date of Issue EC - 06/06/2023 Page 10 of 11
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7. Val1d1ty of Environment Clearance: The environmental clearance accorded. shall be vahd
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Preventlon and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling} Rules, 1989 and its amendments, the pubhc Liability .Insurance Act, 1991 and its
amendments.

9. Any appeal against this Enwronme
{Western Zone Bench, Pune! 4
Hall, Pune, if preferred;:v

&%hall lie With the National Green Tribunal

A

e

Validity wn
Digitally signed Pravin C.
Darade , LA.S.

Member Secre

EC [dentification No ‘EC23B038MH186318  File No. - SIAMHIMIS/277712/2022 Date of Issue EC 066!666!/22%%3 ngzh’ﬁ of 11
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Goverament of Maharnshira

SEIAAIMACRAOZ TCS

Enviranment department,
Room Ne. 217, 2 floor,
Mariralaya Annexe,
Mumbi 400 032

Date: . 3P Janwary, 2014

CIECULAR
Sub: Isspance of IODAGA/Concession documents et refated to construction projects.

The Ministry of Enviromment and Forests, Government of Indin tssued ELA Notitioaso
2006 muandating prior snvirontnent s:lws'énééz_ihr_‘cunstnmiraﬁ projecis having ol amstucic
area 20,060 sgom or mare {ncluding FBE & Mo F‘KI} The Minisiry also constituted State Lowo
Expent ,e{ppraisal Conmittzes {SEEZA&:?} & Slate E.!._;.e-vc1 Erevironment  Asscssmicrt Ahorsi

(SEIAAY in the Biate 10 appraise such projects and uccord prior environment clesrances

2. Duriag SEIAA meotings, il is o,l',ts'{-h?é;d that, the building plans in the proposals wubs
consideration aie not the one wh‘#«;@_w_\\a@l&p@timized primarily Ly local planning authority 1 ndo:
the circumstanees. it is diffieult 1o uwnderstard The proposed concissions hike claiming of arcas e
of FSL total ¥S1 potsntial, Tungible FSI, deficiency in open space, RG aren provided on the
ground, amenty spaces to be handod over etv in the building plans. These concessions wui <t
onformity with the provisions of e DCR have o be verificd and certified by the conpeten:
authority. This is of uimest impertarce as these things are required in deciding locsinn <
govitopmental infrastruadtare ke STV, sobid waste frestment plants. min water harvesin:
mechanism. DG sets, UG tanks, woe plantation space, mechanism for Yight und ventilation 4.
bascments, pollution cotitrol mechamism in parking slots ete, This is also requiredt in cabeudiney
the gross pottution kead of the project.

3: Mas furdser observed by the Awbodity that there ane profosals for amendment in the prio

;&&wimmncni clearance due v amended builcing plans for the reasons explained above. For every

-~=smch amendment in building plans, the proiect propoment has to amend the PO caviromnen:

clearance and for this he hus to appreach (0 SEACYSEIAA wzain and again. This delavs v
coustruction projects and also piles upi pendency before SEAC/SEIAA,

AU




4. Authority deliberated the issue at length, Authosity in its 64% mweting abse disoutsed vais wi
Chiel Engineer of MCGM. 0 undersiand the poinf of view of the jocst planning smbarity, ALy
detailed deliberations, it is conchided 1hat while granfing cuvironmental clearmmce 5o the prizes
its conformity with the provisiona of the DR hss to be verified. Minutes of diw mecting o
macde available on website ity ahamsiin.gov.in.

4. In view of above, all plamning authoritiey/ building an approving amborities are herelo
tformed that all building ptt}ﬁils;nls under preview of EIA Notification, 2006 should fing )
eonsidered as per pmvni Ting rales of the concerned authority & IODVIQA/concession dociment o
any ather form of documents as applicable should first be iasued clarifying s conformity wa
tocal plagning rules and movisions there nader before its submission for Emvirooment
Clenrnce. This shoudd be issued avipulatiag condition of abisining price environment clearancy -
the project before initiating any construclion unless spedificed by any other cireulars/O8 suuc

LY.

eat
N M
{R.AT gjeé'v} :

Principal Seoretary,
Environmunt departnent &
MS, SEIAA

Copio: _

1} Additional Chief Secretary, Ravenue Department- for infoemation- it ig reguested 1o
torward the above Office Mermonm uhm 1o the Concemed Anthoritios ﬂﬂxﬂ‘k%kjﬂdﬂr yaur
Jurisdiction.

2y Principal Secretary- K, tiisan De velopment Depariment- for information- i is Fegustet -
to forward the above Otfice Memorandum to the Coneaemed Authorities mm%uﬁ&m- ni
Jurizdiction, _

1) Divisional Commuissioner- fonbuin! N?asi!iik!?l:ncmumagabwamravaﬁifNag;mr~fm
information pod necessary action,

4) Municipal Commissioner- Munmicipal Corporation of Greater Mumbai/MNavi Mumbar P
Municipal Corporation/Pimpri Chincliwed Municipal Cotporation/Solapur Municipst
Corporation/Sangli-Miraj-IKupwad Musicipal Cofporaion/Kolhapur M wmivipal
Caorporation/Nashik Mumicips; 'lffmjp{;raﬁmﬁﬁumnggﬁaﬂ Municipal CorporationDagpa
Municipal Corporntivn’ Anuavati Municipal CorporstionUilhasnagar Municipa
CorporatiowKalyan Dombivalt Munisipal Cotpovation Nanded- Waghala Monicipal
Corporation/Bhiwandi-Nijampuar Muridcipel Corporation/Akoln Municipal
Corpomation/Malegaon Municipai Corpovation/Mira-Bhyandar Municipal
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Corporation/Jalgaon Mupicipal CorporationDhule Municipal Corporation/Ahamadnap.:

Municipal Corperation/Vasai- Virar Municipal Corporstion/Prabhani Musicipal
Corporation'Chandrapur Municipe! Corporation/Latur Municipal Corporation-for
information and necessary sction.

5y Managing Pirector, CIDUO-fa information and secessary action.

6} Mewopolitan Commissiongr, Mumbai Mewopolitan Region Development Authosity. 1o
indormation and necessary action.

7} Vice- Chainman & Managing Director, Maharashira S1ate Road Development Corport

~for information and secessary action.

B} Dircetor OF Town Planing Maharashara State Pune Cemre Bldg G Opp Sasen Howeor

Pune-d1 101

2} Chief Executive Officer, S{ur Rehsbilitation Authority, Anant Kanekar Marg. Basr:
{E1 Mumbai- for information and pecessary action.

10} Member Secretary, Mahanshtra Pellution Control Board, Sion {E), Mumbai- for
information and necessiry sction. ‘

111 Member Secretary, State Level Expert Appraisal Cornraittee- WA for information !
necessary achion,

12) Commissioney, Thare municpal tSIporakish

13) g0, M1DL
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Pimpri Chinchwad Municipal Corporation
Fire Department !
No. Fire / & / WS /460 72010 ,
Dt g /¢f /2010

ol

ire Provisional No Objection Certificale fnr Buildings
. ’§

With reference to the application c!t?‘!f“'f/ 2 of the under mentioned applicant,

technical site inspection had been carried out by the Officer of the department in accordance
with the submitted plan copies and documents.

Provisional Fire No QObjection Cerificate is being herewith issued as per Rule

£.2,6.2.1 and amendmant of Rule {9 ot Development Control Rules of PCMC, subject to
corapliance of the following conditions.

B!dgf‘im "!-ieigp_im{i\i'(rs} from 'a.ﬁl::ﬂfmﬁuii; upx;-ea {Sg.mit} Occupancy t;pé T
AEc 2 o1 Ih— 4000 53 Ur(faeh) | Hesiolaahell .,
EF 2 o2 i, L0360 5 4 —U— —t
- 2qe® —u—~ | 3eFerSE - s
% PR I gswg e e T b
L [ B s® b~ 2£62- 45 -u— | e !
"f L & Eott— TIF B2 i c‘fm'm”«g’w

This temporary MOC is issued for plan sanctioning of the buildings and layout only,

from fire prevention point of view aud all other rules governing of department are applicable
from time to time : ‘

I._Side margins clearance for the maneuverability / accessibility of the fire ﬂghtirfg vehicle
" should be kept free of obstructions. all the time

vi-bire, Ambulance, Police, MSER, etc Emergency Consact Numbers Board to be
displayed prominenily at the gate

G- Overhead Fire water tank - 10,0600 KHs capacity 1o be provided. ’ . L ?
Wirlnderground Fire tank — 50,0600 Is capacity for Buildings up to 35- Mtrs 'height .

and 75000 Lirs capacity above 35 wuirs heiuhi 1o be provided with fire service
inlet/cutlet. ar accessible pasition

4

é)l-}‘lRiser cum Down Camer System of 47 din, Jindal Hisaur/ Tata/Zenith/Prakash

Surva/APL- Apollo, C class Gl pipe. 3 HP Terrace pump with accessories of IST mark
forr building + 24 mis height.

&}.»Risurlru m Bown Coweer Srstern of ' din, findal Hisar Tata/Zenith/Prakash

Suryn APL-Apoleo, C ofass Gi pipe, w b 3 7 Verrace Puinp and minimem 40 HP
Ciround Coupled Pump and above capacity fur group of buildings based on calculations
& $.8/G.M Couplings. The those Pipes. Hyitrant Valves, Hoss Rest Type-U, Nozzle
fituings sic, w be 15T Mark for bidas » Tdos helght.

o-tadependent Duct provision to be made for Riser cum Down Comer System.

v Sprinkler Sysiem to be provided for Basements Parking areas.

\3/&4'.(:.?. and P.A. Communication System with Talk Back facility to be provided.

&Fire Staircase to be provided with Fire i3oors

JOH#ire cum Stretcher/Hospital Lift (large) with fireman’s switch to be provided,

\Ll4Andependent Refuge Area min.15m2 to be provided at the front & conspicuously T [
mavked for identification 10 be provided at 24 mtr floor from ground level.

¥ *
1T A ERGR e eu s - - - -
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J},&'mu:(yardf}’a_rfrmg.ﬁydn_mg With ope M y Coﬂecténg Head for each, WINE to be &
pm\.f:dgd apari from the bu:idmg in front, a accessible position

{4 Externag Glags Pane{ing fo be Fire, Heat & Iy
in Exit /

L PaCct resistant Giagg Panel not o he used
of Escape foutes, e.g. Staircas

es, Lobby etc.
mp Installation ang Emergency Lighting System 15 be connected ¢,
Backup System. . '

RIS LPG Reticulateg Systera (Gag Bank) insea;

J 7. Electricaj Instaliation to pe carried out a5 per indian Elec&ic-ity Rules j956 by
-COmpatent agency/person, Adeguate bumber of MCBs, ACBs 1o be brovided,

tation is breferred from fire safety point

\NOC Applicable Points No..-.f.;_.%,..,-.d?.fg;é St

NOC Remaris i any i, R S

The abovementioned conditions and fire Installationg should be fulfified prior
Y0 submission ang clearance of Fiaal Fire NOC

_ L i ificates towards the
equipments tg pe produceq with Fiaat NOCO ‘prSpasa!. _

*Pifference feeamount il'hq:ny, ¢
Applicany/ Occupier, :

Prg

: osed Site Addregs -

By ASSLE 7 Gom ) |
RSN g | . | | —~
SNO S tefid s - : | o

e

- v - e e b, m%“w“""“”“
Fire NOC Fees R | Receift Date

Toteor 28 = o tose si3.5E
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 AHARASHTRA POLLUTION CONTROL BOARD

el . 2 0781 /2401 0437 ' Kalpataru Point,
:’2!)! : 2232 -2'358! e 2nd . 3rd & 4th ficor,
: ' : Opp. Cineplanet,

Hisit ws at . . _
ite : hitp: .mah.nic.i SR Near Sien Gircle, Sion (E),
Wedbsite : hitp//mpcb.mah.nic.in “vy

E-mail : mpchb@vsnlnet | Mumbai - 400 022.

EiC No: PN-11498-11
Infrastructure Project/L Sl A
Consent No. BORO{HQYPune/CE/CC- 302 Date: g ?'l."i 212011

Consent to Establish under Section 25 of the Water (Prevention & Contro} of Pollution}
Act, 1974 & under Section 21 of the Air {Prevention & Control of Poliution) Adt, 19{%1 and
Authorization under Rule § of the Harardous Wastes {Management Handling &

Transboundry Movement) Rules 2008. _ ' .
[To be referred as Water Act, Air Act and HW (M,H &TM) Rules respectivelyl.

Consent to Establish is granted to,

Mfs. Kunal Sulakshan Associates,
£.No: 10, H.No; 1A, Mamurdi,
* Tal Havel, Dist: Pune.
LY .

J e bcated in the area declared under the provisions of the Waier Act, Air Act and Authorization
: N-‘(, under the provisions of HW {M,H &TM) Rules stibject to the provisions of the Act and the Rules
! and the orders that may be made further and subject to the following terms and conditions:
1. The Gonsent to Establish is valid up to Commissioning of the Project or 5 years
whichever is earlier. ‘

For development of land / plot as new construction activities for construction of
residential with shopline project named as M/s. Kunal Sulakshan Asscciates, S.No:
10, H.No: 1A, Mamurdt, Tal: Haveli, Dist: Pune on total plot area of 31,535 sq.mir,
Proposed BUA [As per FSI] of 44,463.63 squntr & Construction BUA of 69,656.50
sq.mir including utilities of construction of residential with shopline project as per

construction cormmencement certificate issued by local body. _

. This project requires Environment Glearance under EIA Notification dt: 1470812006 of MoEF, GOY

i1 as amended on di: 1112/2009. Therefore the effective date of this consent to Establish shall be
fram the date of obtaining Environment Clearance from Competent anthority by the project
proponeat. ‘ :

. CONDITIONS UNDER WATER (Prevention & Controf of Poiiuﬁbn} ACT, 1974: -

{H The quantity of sewage efffuent from above construction project shall not exceed 314.0 mP/day.
(i) Sewage Effluent Treatment: The Appilicant shall provide a comprehensive sewage treatment
plant and tredtment as is warranted with réference to effiuent qualily and corresponding mode of
disposal and operate and maintain the same comtinuously so as to achisve the quality of traated

effiuent to the following standards: -
1. pH . Notto exceed 6510 8.0
2. ' Suspended Sofids Not to exceed ., 100 mglt %
-3 BOD 3 days 27 °C. Not to exceed 20 . mgh

4. Fecal Coli form Not to exceed 500£100A . :
5. ‘Residuat Chlorine Not o axceed 04 g ' ?
5. Detergent Not to exceed 01 - ;
7. Finatinig matiers Notto excesd 10 i
8. cOoD o Not to exceed 56 '

1<
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‘ 12
sewage effluent Disposal: - i _
The treated domesiic effluent shall be 80 % recycled and. reused for ﬂushmg,_garde_nmg and
rest shall be discharged into Orainage line of local body In no case, effluent shall find iis way o
any water hody directiy/indirectly at any time. . o
{The project proponent authorities should opt environmental friendly technologies fike
ozonation, UV.treatment etc by teplacing chiorination]

Non-Hazardous Solid Waste: -
The total quanfity shall be segregated and treated as follows: -

Sr | Type of Segregated sofid waste Quantity | Treatment |  Disposal
f S Keayy {
R Bio Degradable Waste 212 | Composiing Used as
2 ,.T..... RS ""““”Mﬁﬁsb'?‘sms"gﬁaé"é i ‘:..V - i ‘_ .,.,: ) 4'?' N mw@grﬁth
_3. [ Non Bio Degradable Waste ~ | I _ Landfili site” |

Other Conditions (During construction phase):- T )
All activities shall be in resonance with the provisions of Indian Forest Act, 1927 (16 of 1927),
Forsst {(Conservation) Act, 1980 (89 of 1980) and Wildlite {Protection) Act, 1972 (53 of 1972),
and special notification published for area wherever applicable and all the Environmeantaf

pt as per prevailing Rules. __ '
xtraction of Groundwater for the project shall require prior permission of the State Grourxi
Water Authority or other relevant authorities, as applicable; ' )

Near the activities that are related to water (like activity of water parks, water sports) and/or in

nallas crossing the townshipicomplex premises, shall be lined, covered and made water tight by
thie applicant within the premises with intenmittent inspection of chambers following good -

engineering practices as per the regulations of local body. ) ‘

The Agplicant shall Prepare management pian for water harvesting, roafrwatexj_z._r_ec{,aam;‘tj_oq;
water/storm water conservation and implement the same before handiing over of complex far
ocoupation. L ' o
Applicant shall provide fixtures for showers, toilet, flushing and drinking should ba of low flow
either by use of acralors or.pressige reducing devices of sensor hased control.

The Applicant shall draw plans for the segregation of sofid wastes 1.t biadegradable and non- .

biodegradable companents. The ‘hiodegradable material shall be recycied through scientific in-
house composting {i.e vermi-cornposting faciiity within premises) with-the approval of local body.
The proper demarked area shall be identified for collection & storage of MSW property which,

shail be finally disposed off at approved Municipal Sofid Waste landill site of local body

Solid if‘s}aste {M&H) Rules, 2000.
Applicant shall be responsible to take adequate precautionary messures as detalled in this
consent.

- The applicant/generator shall be. responsible for safe and scientific collection, fransportation,

treatment and disposal of Bio-Medical Waste as per the provisions made under the Bio-Medical

Waste (Management & Handling} Rules, 1998, Any activiy as defined under BMW (M8 -

Rules has to cbtain a separate Authonzation from Maharashtra Poliution Controt Board, g

athh et

ER et ymamtmasen Lol
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st water uitra violet radzaimn shall he used in place of chiorination
T etion activiting shuuid be operated only during non peak haurs.
rete-used in bmic}mg construction should apply separafely for cans&m from

The appheant, ﬁurmg the canstnmi;cn stage shall provide
“workers residing at stte.

disposal as per M &H} Rules 2000.

" Ctrttlng of trees

mption for the following categories shall not exceed, as_;_;mj;ep
FromULB  From other sources ' R
(inCHMD)  {nCMD)

378.0 NA '

2 NA <

jution) ACT, 4981; -

ba' ﬁquippad with co rehénéwe cont is warranted with reference 1o
operate and mamtam-ﬂaeasama continuously so as tJ achieve the:

Septic taik and soak- pit of adequate capacity for the domestsc effluent generateﬁ dlus tﬂ
Proper loading and unioading of construction material, excavated matenat aﬂd 21‘3 pra@ars

' mxtted however in unavasdabte conditions necessary ;;efmrssmn frcs«m o

: _'ply wrth all the. provisions of, the Water {Prevention and Conirol af '_
7 {to be referred as Cess Act) and Rules as Amended,. 2003 4rid Rules”

) of capacily 130 KVA each and kL

mneyat&chedmns: A
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Vi)

)
i)

b/ </ . 3void f : -

S/ Construction material shall be ¢arried in enclosed vehicles during construction activities,
7. Conditions for Uﬁlﬁiéé like Kitchen, Eating Places etc: -

1.

423
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Conditions for DG Sets: - ‘
Noise from DG Sets shall be controlled by providing acoustic enclosure or by treating the room
acousticaily _ ) )
Applicant should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room shall be designed for minimum 25 dB(A) nsertion loss or for
meeling the ambient noise standards, whictiever is on higher side. A suitable exhaust muffier
with insertion loss of 25 dB(A) shall alsc be provided. The measurement of insertion joss shall
be done at different points at 0.5 meters from acoustic enclosure/ room and then average.
The Applicant should make efforts to bring. down ngise level due to DG Set, autside the
premises, with ambient noise levet requirements by proper setting and confrol measures,
Instaliation of DG Set must be striclly compliance with recommiendations of DG set
manufasturer; _ 3 ) _
A proper routine and preventive maintenance pracedure for DG Set shall be set and followed in
consultation with the DG manufachurers, which would help to prevent noise levels of DG Sets
from deteriorating with use. o
The DG set shall be operated only in ‘case of power faillure. The applicant shall make
arrangement for regularelectrical power:
The Applicant shall not cause any nisance in the surrounding area due to operation of DG
sefs, :
In case of problems, the D.G. set shall not be operated until it is ‘set back to satisfactory

\ . position.

Other Conditions: A

The kitchen shall be provided with exhaust’ system chimney with oil mtéhéi‘:iéonggfc;tgd to
chimney through ducting. ' '

- The toilet shall be provided with exhaust system corinected to chimney thrpugh:dimging;

The air conditioner shall be vibration proof and the noise shall not exceed 68 4B (A),
The exhaust hot air from A.C. shall be attached to Chimney at least 5 mbrs higher than the
nearest taflest building through ducting and shall discharge into open alr in such way that.no
niisance is caused 1o neighbors,. ' i o

The Applicant shall take adequate measures for control of noise levels from its own sources
within  the complex {residential cum Commercial) in respect of noise to less than 55 dB(A)
during day time and 45 dB(A} during the night ime. Daytime is reckoned as between & am. to

10 p.m. and Nighttime is feckoned between 10 p'm. to 6 a.m,

Construction equipments generating rioise of less than 65/90 db{A) are permitted.
No constiuction work is permitted dusing nighttime.

CONDITIONS UNDER HW (M, H &TM) RULES, 2008:

The applicant shall handle hazardous wastes as specified below:

]

Sr.No. | HW as per Type of Waste ‘Quantify . Disposal
. Scheduled .
__Industry Shail not generate any fype of Hazardous Waste

e authorization ks hereby granied o operate a facilty for collection, storage; FaARSHaR Hnd
disposal of hazardous waste. T ”

The applicant shall certify that the bricks used it consiruction are manufactured using the ash
from Thermal Power stations if it is within a radius of 100 k. from Thermal Power Plant and
submit the names of bricks manufacturer. : 1L 2

/"

z .&?}’ma&
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The applicant shall obtain Consent to Operate from Maharashira Poliution Control Board
bafore commissioning of the project. SR

' .The'apﬁiié:amﬁiﬁi% @ﬁ@p‘l environmaent fricndly technology in development of the project, 7

The applicant shel take the proper remediation measures to ensure that jhe ground water and

: soil contamiation is prevented and follow die difigence at the construction stage. _

11, The applicerd shall use fly ash based matefialiproducts as per the provisions of fly ash

3 - Notification of 14 08.1999 and as amended on 27.08.2003. o ‘

12, Enetgy conservation measures fike instatlation of solar panels for lighting the area outside the
building shauld be integrated part of the project design, o

13.  This Board reserves the right to amend 6r add any conditions mﬁ'ﬂa consent and the same shall

ansportation of minerals & metats / consfruction debris with effect from -

14.

4
tee of Rs. 5.0 Lakhs towaids the sompliance. of
B, Pune within 7-days, -

i (Mifind Bhaiskar)
Member Seo:etaxy :

Asieoit

8072011 [ i5E Bank
TR0t ~
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.
“ | MAHARASHTRA P LLUTION CONTRGL BO&RE}

Phone : 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Malungs

14037124/4035273 Scheme Road No. 8, Opp. Cine Planet Clnema, Neéar
Fax v 24044532/4024068 /4023516 Sion Circle, Sion (E),
Email : rohg@mpcb.gov.in Mumbat - 400022

Visit At :  http:/mpeb.gov.in

Infrastructure /LSI -
Consent order No: Format1.0/BO/RO-H/ ¢ ¢-[86.30000 €] DateO | 163/2018

To

MI; Kunal Sulakshan Associates.
8. No. 10, H. No. 1A, Mamurdi,
Tal-Haveli, Pune.

Subject: Conseni to Establish (revalidation) for Resxdent:al cum Comggci&l _
project under Red Category. .

éﬁ‘ !
Ref
1. FEarlier Consent to Establish granted vide letter no. BOIRO(HQ){P\A%; {fE!C C-202
dated 07,12.2011.
1 2, Environmental Clearance granted vxde no. SEAC-zBl' ICR 861fI‘C~2 dated
< 12.06.2012.

3. Consent to Operate (part) granted vide no. Fo;:
1707000066 dated 5.7.2017.
:  Minutes of Consent Commitiee meeting held on»le.‘lZF

2 17 and 20/12/2017.
Your application MPCB-CONSENT-00000173030 Qfﬂ* 16/056/2016

‘gor. Consent to Establish (revalidation) for B@%ﬂi tial project

q]nder Section 25 of the Water (Prevent:on %’ anfrol of Pollution) Act, 1974 & under
ection 21 of the Air (Prevention & Co; f Pullutmn) Aect, 1981 and Authorization
under Rule b of the Hazardous and 0 Wastes (M & TM) Rules, 2016and Municipal
Solid Waste (Management & Handh ule, 2000is considered and the consent is

. hereby granted subject to the follo’vgng erms and conditions and as detailed in the
" schedule I, I, II1& IV annexed to'thistorder:

1. The consent to establish evalidatlon) is granted for a period up to
commissioning of the,tpgioject or B years or co-terminus with validity of EC i.e.
upto 11.6.2019 whaghgver is earlier.

‘ oy 2. The proposed capital investment of the project is Rs 143.11 Crs. (As per CA,
i Certificate submifted by project proponent)

8. The revahdated Consent to Establish is valid for construction of Residential
building i’x;gject by M/s. Kunal Sulakshan Associates S. No. 10, H. No. 14,
Mam v Eune on total plot area of §1536.0 sq.m. and total construction built up
area 663872,58 sq, mtrs ( 78408.27 -14538.69) including utilities and services as
per commencement certificate issued by local bady. '

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description Permitted quantity | Standards to | Disposal

No. of discharge (CMD)  be achieved _

1. | Trade effluent NIL : N}k I NA

2. | Domestic effluent | 811 As per 80% should be rensed &

' Schedule -I | recycled and remaining
should be discharged it '
munisipal sewer i
_ ,,,//
e vy —
UAN no. 06000017303, Kuna! Sulakshan Associates Page 1 of 6
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5. Condxt:ons under Air (P& CP) Act, 1881 for air emissions;

Sr.  Descr 1pizou of ‘:.tad‘.!

No. source .00

1 | DGSet :
~ 6,_Conditions under Solid Waste Management Rules, 2016:
0. Type Of Waste | _Quantity & UoM | Treatment Disposal |
1 | Bio-degradable: | 212 Kg/Day owe Use as Manure ;
12 | Non- { 141 Kg/Day Segregation | Segrogate and Hand over to Local
: bipdegradable | ‘Bady for recycling ) :
[ |STPshudge [ 4TRgday Teeasmanure 1

7. Conditions under Hazar&ous an& Other W&stes M & THM) Rui@s;;g ;Qi% for
~ treatment and disposal of hazardous waste; NIL. o ‘
8. The Board reserves the right to review, amend, suspend, x‘evake g,w
and the same should be binding on the industry. ey
9. This congent should not be construed as exemption from tmnmg necessary
NﬂClpermlssion from any other Government authorities. o
10. Project Propoment shall comply the Construction smd Demolition Waste
Management Rules, 2016 which is notified by mestry of Environment, Forest
and Climate Change dtd.20/08/2018.
1. Project Proponent shall submit an affidavit in Buaz::k’s prescnbed format within
15 days regarding the compliance of condxtmni of EC/CRE clearance and C to B.
12. Project Componeni shall comply th’b he conditions stipalated in
‘Enviroumental Clearance obtained vnde no. SEAC-2010/CR.861/TC-2 dated
- 12.06.2012; : S
18.In case the project is not cnmpieted thm validity period of EC, PP shall not -5\:-?' .
carry out construction work vgvi ohtgining reva!id&teﬁ EC for remaining ;"‘\‘\‘%’ é:ﬁ’
pxojec.t. - T

For angd on e a:l.f ofthe

1. Ragmnal Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri-Chinchwad --

They are directed to ensure the compliancs of the consent conditions. The Bank

* Guarantee of Rs, 10 lakh as presevibed in previous Consent to Establish, if submitted by
the }?—'P shall be released and fresh BG as pre schedule 1 of this consont shall ke

ained.

. 8 COICAC desk- fiir record & website updation purposes.

AN 1io: 0000017303, Kunal Sulakshan Associates age 2 of 6
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2)

3)

4

Schedule-I
& conditi for complianece of W Pollutio trol:

A} As per your application, you have installed Sewage Treatment Plants {STPs) with
the design capacity of 320 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage s0
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

Sr No. [Parameters wndards prescribed by

01 0D (3 days 270C)
02  [Suspended Solids

03 |{COD 100 T
Ty
) The treated effluent shall be 60% recycled for secon g\urggses such as toilet flushing,
air conditioning, firefighting, on land for gard atc and remaining shall be

discharged in to the municipal sawerage ayste %»%%
D} Project proponent shall operate stp for five yea jrom the date of obtaining occupatmu
certificate.
The Board reserves its rights to review plans,Spe mﬁcatmns or other data relating to plant
setup for the treatment of waterworks er the-purification thereof & the system for the
disposal of sewage or trade efflu ors« wconnectmn with the grant of any consent
conditions. The Applicant should% ﬁpnor consent of the Board to take steps to
establish the unit or estabhsl@;anjr %eatment and disposal system or and extension or
addition thereto

Tas
&

?o
Project proponent shal! inai;all onlme monitoring system for monitoring of BOD,
S8 and flow parame%gm}t:ﬁe outlet of STP.

The industry shoylg ensure replacement of pollution control system or its parts afier
expiry of its expected Jife as defined by manufacturer so as to ensure the compliance of
standards and éagety ‘of the operation thereof.

In casg, the vcgtex consumption of the project is not covered under the water consumnption
af lgﬁalbg +in that situation, the project proponent should submit the CESS Returns in
the ‘prefcribed format given under the provision of Water (Prevention & Control of
Pollution) Cess Act, 1977 and Rules made thereunder for various category of water
consumption.

In case the water consumption is duly assessed under the quantity of water consumption
of local body, the project proponent shonld submit certificate to that effect from the
concern local body with the request not to assess CESS on their water consumption, being
already assessed on the water consumption of local bedy. '

Sr. Purpose for water consumed | Water consumption
no. L quantity (CMD)
1. Domestic purpose . i - 818

LAN no. 0000017303, Kunal Sulakshan Associates V Page 3 of 6
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1. As per your application, you have pmpose(i to mstalﬁ the Aiv poﬂm‘&mx condenl

- N (&P systemand also proposed £o erect following stack (s) and to observe the

' 3 The Applicant should obtain necessary prior pemimamn for providing additional

2. The applicant should operate and maintain above mention e% u- p&!iatmn

No. Attached’

| DG Set (130 | Acoustic |
1 KVA) enclosure | each

® abeve roof of the building in which it is installed.

i
R

control system, so as to achieve the level of poﬂutagzts, e following
standards. 5 ‘.

| P'artictﬂa.i‘;a-mattér i Not to exceed 1 150 m Tf‘lm

_replacement alteration well before its life<c 2n end or erection of new poliution

gontrel equipment. S
The Board reserves its nghts t»a varyall éng

contiol equipment with necessary spamﬁcamon@%?zd operation thereof or alteration or

1) ”of the condition in the consent, If dueto
{He such variation {including !;ha ehange of

- UAN 100000017303, Kunal Sulskidian dssovisies Page 456
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Schedule-111
Detai nk (GGu to

Sr. | Consent Amt of Submission | Purpose of BG Compliance Validity

No. | (C to | BG Period Pariad Date
E/O/R) Impesed

1 Consent to | Rs. 15 Days Towards compliance [Upto Five years
Establish (| 20 lakh of BEC and consent Commissioning
revalid_ation) conditions £ the project

s i

%
i
2

o

F bt

UAN no. 0000017303, Kunal! Sulskshan Associates Page 50f 6
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chaduie-IV

1) Tha apphcant should prov:de facility for collection of sainples of sewage effiuents, sy
© emission# and hazardous waste to the Board staff at the terminal or designated points ané
- ghould pay to the Board for the services rendered in this behialf.
2} The firm should strictly comply with the Water (P&CP) Act, 1574, Air {?&{‘?} Ast, 1%1 g
environmental protection Act 1986 and Solid Waste Manag&menﬁ Rules, 2016 aod E—Wﬁaﬁ&
o (Management) Rules, 20186,

' 3} Drainage system should be provided for collection of sewage offluonts. Terniinal mah@%s
should be provided at the end of the collection system with srrangement for megsuring the
flow. No sewage should be admitied in the pspesfsawam downstream of fhe terminsl
manhplea Ne sewage should ﬁnd its way other than in désigued and provided collection

Ay I\Tnisa fmm the D.G. Set should be controlled by pmvxdmg aﬁ ;
. by treating the room acoustically. T
b} Industry should provide acoustic enclosure for wntmi of sibise. The acoustic
enclosure/ acoustic treatment of the room should be ées:gged for mmzmum 2& aB
{A) insertion loss or for meeting the ambient na,’
N higher side. A suitable exhaust muffler with mse‘ri:_ loss of 25 dB (A) should also
be provided. The measurement of insertioxn os wﬁl be done at ch%wnt points at

. 0.5 meters from acoustic enclosure/room and eﬁ*avemge

¢} The industry should take adequate %q;asaxxes for control of noise levels from

its own.gources within the prem:segmg:equﬁt ofhoise toless than 55 dB{A) during -

day timeand 45 dB(A) during the: Qgg&%gne Day timie is reckoned betwaens gam..
1o 10 p.m and night time is oy ﬁ:«@gtween lﬂpmteﬁ a.xm.

d) Industry should make effor a&ng 5

- industrial premises, thhm \bient noise reguirements by proper sitting am§~ :

control measures, S 7
¢) A proper routine and rev ntwe mamtenance procedure for DG set should ba set
: and followed m tmn with the DG manufacturer which wonld help to

prevent noise lev’é{gap G set from deteriorating with use.
f D.G. Set shou i ke eraf.ed only in case of power failure.

nt’ &hould comply with the notification of MoEF dated 17.05.2002
ng noise lmit for generator sets run with diesel
he applicant should provide onsite municipat solid waste processing aysten
ly- wﬂ;h Solid Waste Management Rules, 2016 & E-Waste () Rules, 2016.
dertal in respect of no change in the status of consent conditions and
thg consent conditions the draft can be downloaded from the official webh site

6 Solidyy

g

9)' .Tha ﬁrm shoﬂld submit to this office, the 30th day of S»apmmixer every year, the
environment statement report for the financial year ending 31st march in the prescribed

Form-V as per the provision of rule 14 of the Environmental (Protection) Second ﬂm&&ﬁ' .
yuls 1992,

o 10y The applicant shall olitain Consent to Operate from Mabarashire F@iﬂa@m'
: Co;zt!:ol Board before commissioning of the project.

[ }% ‘é\/j' -
UAN no. mmez Kureal Mmmm@ P @ of 6
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1. Shri Pravin Darade, 1AS, Member Secretary,
Maharashtra Pollution Control Board, Mumbai
Shri. R. G. Pethe, Retired WPAE,MPCB

Shri Y. B. Sontakke, Joint Director (WPC),
Maharashtra Pollution Control Board, Mumbai
Shri V, M. Motghare, Joint Director (APC)
Maharashtra Pollution Controi Board, Mumbat

The following members of the Consent Committee were present:

- Chairman
-~ Member

--Member

—-Member

|3

MAHARASHTRA POLLUTION CONTROL BOARD

Minutes of 13th Consent Committge Mecting of 2022-2023 held on 31.10,2022 at 1:00 pm at Dalamal House, Nariman Point, Mumbai.

hairman of the committee welcomed the members of the committee and allowed proceeding of the meeting to start. The minutes of thc 16th Consent Committee
eting of 2022-23 held on 14.09.2022 circulated vide email were confirmed. ‘

Application | Industry Name | Decision on | Consentt Section | Remarks/ Discussion

Unique & Address grant of granted for

Number consent period upto

AAgenda A: Conscot to Establish :

MPCB- Satyajeet Enviro | Approved Commissioning | PSO Committee noted that PP has applied for Consent to Establish for

CONSENT- | Solutions Coensent to of the unit or BMW CTF for incineration capacity of 100 Kg/hr at Velapur, Dist.

0000103122 | Velapur Establish five years Solapur.
whichever is This case was discussed in st CC meeting 2022-23 and accordingly
eatlier technical presentation was given by PP on 01.07.2022 before

Member Secretary.

PP submitted compiiance / conf mmation to the requirements of
BMWM Rules, 2016 & CPCB Common Treatment Facility
guidelines. SRO, MPCB, Solapur confirmed the compliance of
same.

After due deliberation, it was decided to grant Consent to Establish
to proposed BMW CTF A/p Velapur, Dist, Solapur covering
Jjurisdiction of Tal. Malshiras, Madha, Sangela, Pandharpur, Barshi
and Karmala Dist, Solapur by imposing BG of Rs.5.00 Lakh for not
to take effective step till obtaining environment clearance from

Establish/Operate/Renewal

18% CC Meeting

'31.10.2022
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Road,
Shrirampur

BMW
Authorization
, Consenl to
Renewal

HCE has not submitted following information called through mail
ded 20.08.2022:
4 Explanation for delay submission of application by 172
days after lapse of validity.
b. Architect certificate for area details is required.
c. Compulsory documents are not submitted.
d. Quantity of biological studge generation from STP details
of laundry activity.
e. Details of temporary BMW storage arrangement.
£ Valid Copy of BG of Rs.1,75 Lakh as per earlier CCA.
C.A. Certificate for C. L as of 31.03.2022 with land cost as
per ready reckoner.

Adter due deliberation, it was decided to issue Show Casue Motice
for refusal of application to HCE for non-submission of above-
mentioned required information. And SRO A’ Nagar shall verify
the submission and submit BG Compliance with JVS analysis
report from SRO Ahmednagar,

MPCB-
CONSENT-

0000132227,

M/s. Kunal
‘Sulakshan*
Associales
(Residential
Praject Group
Housing with
Shopline} 5.No.
10 H.No: 1A
Mamurdi Haveli

Approved
Revalidation
of Consent,
establish

Commissioning
of the project
or 5 YT§-
whictiever is
earlier

WPC

Commiltee noted that Project Proponent has applied for
Revalidation of Consent establish for Residential construction
projects having total plot area is 31535,00 Sq. mirs and remaining
Construction BUA 4293827 Sq. mirs_out of total Construction
BUA 78,406,27 Sq.mirs. as per EC dt.@bszow. 0
PP has obtained Revalidation of Consefit to Establish granted ded.
01.03.2018 which valid up to 11.06.2019 for Construction project
having tofal plot area 31535.00 Sq.murs, & total Construction BUA
$3872.58 Sq.imtrs.

PP has obtained Environmental Clearance td. 12.06.2012 for
construction project on total Plot area 3253500 Sq.mir, & total
construction BUA 78406.27 Sqmir. PP has obtained revalidation
of Environment Clearance on dtd. 27.05.2019 for EC validity upto
10.06.2022 and further applied for revalidation of EC.

PP has obtained Consent to Operate (Part) dtd. 03.07.2017 which
valid up to 31.01.2019 for Construction Project having tatal plot
area 31535.00 Sq.mtrs, & Completed Construction BUA 14533.69
Sq.Murs out of total Construction BUA of 78406.27 Sq.mitrs.

PP has obtaived 2nd Part Consent to Operate did. 27.03.2019 which
valid up to 31.01.2020 for Construction project having total plot

Establish/Operate/Renewal

18" CC Meeting

31.10.2022
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area 3153500 Sq.mirs, & Construction BUA 3779.08 Sq.mirs, Oust
of total construction BUA 78406.27 Sq.ntrs,

The case was discussed in 9th CC meeting dtd 30.06. 2022 and SCN;‘ :

for vefusal of consent was issued on '04.08.2022 as PP.-has hot
abtained revalidation fo consent to establish after 11.06.2019.
Committee noted the reply submitted by PP on 19.08.2022. After |
due deliberation, it was decided to grant Revalidation of Consent
establish for Residential construction projects having tatal plot area
is 3i535.00 Sq, mirs and remaihing Construction. BUA 42938.27
Sq mitrs out of fotal Constructiors BUA 78 406.27. Sq rhtrs’ by
imposing follewing conditions
() PP shall obtain revalidation of Enwmnmental Cledrance for
* thie proposed activity. PP shell not take any efféct eps:

towards the construction’ without obtaining Env1ronmenta]. ;

Clearance from competent auhority

(ii) PP shall comply with the cenditions stipulated: in consen! )
conditions and submit BG of Rs. 10 Lakhs téwards |

compliance of the same.

{i#i} - PP shall instali online monitoring system to the O/Eof STP
for monitoring pH, Flow, BOD, TSS.

(iv) The treated domestic eﬁluert shall ‘be .60 % recycle_d for
secondary purpose such as tailet flushing, air conditioning,
cooling tower make up, firefighting efc. and remaining shall
be utilized on land for gardening and consiected to the
sewerape system provided by local body.

(v) Project Proponent shali provide Qrganic - waste digester with:
compesting facility: or Bio-gas- dipester”vith' compostmg
faciiity.

(vi) Project Proponent shall make provision of chargmg port for '

Electric vehicles in at least 40% total available parking areg

(vii) PP shall comply with the provision . of. Consiruction &
Demotition Waste management Rules 2016,

(wviid) Projecl Proponent shall take adequate measiwes.to’ controt
noise and dust emissions during construction phase, -

(ix) Project Proponent shall subiit an’ affidavit- in " Board's~
presciibed format within. £5 days regarding the compham:e
of conditions C to E.

{x) PP shall submit penal fees as'C to E was'valid 4l ]1 06,2019
and PP has applied for revalidation on 02.03.2022

EslahiisthperaﬁrRénpwal e

18% CC Mesting
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T The consent shall be issued after submission:of lapse consent fies
: since 2019. )
3 MPCB- M/s PINNI CO- | Not - weC Committee noted that Project Proponent Tias.applied for renewal of
- CONSENT- | OPERATIVE Approved Consent to operate for construction of residential project having
- 0000128545 | HOUSING Rencwal of total piot area of 173800.00 Sq.Mtrs and complete Construction
}.x SOCIETY& Consent BUA 167271.97 Sq.Mtrs out of totat construciion BUA 40393744
o SHARAD CO- Sq.Mirs as per EC did. 30.1 1.2018,
Y ﬁ' OFPERATIVE PP has obtained Amendment in Consent fo Gstablish did.
: HOUSING 12.02.2019, which valid up to 30.06.2021for Construction Project
: SOCIETY having total plot area $73800.00 Sq.Mitrs, & Expansion BUA
DEVELOPER- 52754.26 Sq.Mirs, Previously issued BUA 389865.74 Sq.Mtrs, &
OXFORD total BUA 442620.00 Sq.Mitrs,
REALTY Sr. PP has obiained Environmental clearance dtd 30.11.2018 fos
No.9 to 14 1. construction project on plot area of 173800.00 Sq.Mtrs and total
No.9 o 14, Construction BUA 40393744 Sq.Murs.
Hissa No.1/1 PP has Consent 1o 1st Operate (Part-1} dtd. 17.07.2019, which valid
+1/2+1/3 +14 up to 31.07.2020 for Construction Project having total plot arez
+H5+1/6+ 1T+ 173800.00 Sq.Mtrs, & completed Construciion BUA 167271.97
/8+1/9+1/10+1/ Sq.Mitrs, out of total construction BUA442620.78 5q.Mtrs,
1+ 1/E5+H/17+] The case was discussed in 7th Consent Comimiliee Meeting held on
/18+1/20+1/21 27.06,2022 and SCN for refusal of renewal of consent 1o operate
+§/22+1/23+1/2 was issued on 04.08.2022 for following non compliances.
4+1/25+1/26+1/ (i) PP has not applied for revalidation of consent to establish
28, after 30.06,2021,
Keshavnagar, (i1} PP has nol submitted architect certiticale for completed
Mundhawa, construction BUA as on date.
Pune Haveli (i) PP has not submitied BG of &s. 25 lakh as per C 10 O
(part 1).
Commitiee noted that PP has not submitted reply to 3CN tilf date.
After due deliberation, it was decided to call compliance report
from SRO.

9 MPCB- CTO renewal of | Approved 28.02.2027 WBC Commiltee noted that Project Propanent has gpplied for Renewat of
CONSENT- | IT Building of Renewal of Consent to Operate(part-11) for [T park comumercial construction
0000t27755 | Mindspace Consent to project having total plot area 40958.29 Sqm and tolai construction

C Y " | Business Parks | Operate(Past- BUA of 20609.16 SqM out of total construction BUA of 100041.67
- Private Limited | 1) SqM as per EC drd 15.06.2018.
Survey no, 35, PP has obtained consent to operate (part-I1) did 06,1 0.2021 valid till
Hissa no. 28.02.2022 for IT building construction project having plot area of
+10+1+12/C

Eslab!ismcpemtelﬁenewal

48" CC Maeling

31.10.2022
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 ; . mm_;% 4th floor, Opp. Cine Planet
Website: http://mpch.gov.in ) Cinema, Near Sion Circle,

Email: cac-cell@mpchb.gov.in Sion (E}, Mumbai-400022

|

Infrastructure/RED/L.S.|

No:- Format1.0/CC/UAN No.0000132227/CR/2305001394 Date: 19/05/2023

To, o . \‘ '

M/s. Kunal Sulakshan Associates ) hFE
(Residential Project Group Housing with \\ ‘ﬂ e

Shopline), 5.No. 10 H. No:1A, Mamurdi,Tal Envirerent i
Haveli, Dist Pune’ Your Service is Our Duty

Subﬁ,.RevaIidation of Consent to Establish for residential construction
Project under Red Category ~

Ref: 1. Revalidation of Consent to Establish granted vide No. Format1.0/BO/RO-
HQ/CC-1803000061 dtd. 01.03.2018

2. Consent to Operate (Part) granted vide No. Format1.0/BO/RO-
~HQ/CC-1707000066 dtd. 03.07.2017

3. Consent to Operate (2nd Part ) granted vide No.
Format1.0/BO/)D(WPC)/UAN-54721/CE/CC-1903001598 dtd. 27.03.2019

4, Minutes of 18th Consent Committee Mee’clng held on 31.10.2022

\\ Your application NO. MPCB- CONSENT-OOOO%

For: grant of Consent to Renewal und
Pollution) Act, 1974 & under Section2
i 1981 and Authorization / Renewal ofAuq,

onsent is hereby granted subject to the fo!ldng terms and conditions and as detailed in
the schedule LILIE & IV annexed to this order:

1. The Consent to establish is granted for perlod up to Commissioning of the
project or 5 Yrs whichever is earlier

2. The capital investment of the project is Rs.58.5897 (Existing Cl Rs 59.19 Cr)
Cr. (As per undertaking submitted by pp).

Housing with Shopline), 5.No. 10 H, No:1A, Mamurdi,Tal Haveli, Dist Pune on

of 42938.27 SqMtrs out of proposed total construction BUA of 78,406.27
Sthrs as per EC granted dated 27.05.2019 mcludmg ut:ht:es and services

En\nronmentaE Clearance dtd 12.06.2012 32535.00 | 7840627

3. The Revalidation of Consent to Establish is valid for construction project
named as M/s. Kunal Sulakshan Associates {Residential Project Group

Total Plot Area of 31,535 sq.mt. SqMtrs for remaining total construction BUA

1
Consent to Establish (Revalidation) dtd
2 01.03.2018 3253?._00 . 78406.27
3 Environmental clearance dtd 27,05.2019 " 32535.00- 78406.27
4 |Consent to Operate (Part) dtd 03.07.2017 32535.00 14533.69
5 |Consent to Operate (Part-Il) dtd 27.03.2019 32535.00 3779.08
‘M7, Kunal Sulakshan Associates {Residential Project Group Housing with Sﬁupllne)fcm-'#(—v

CONSENT-0000132227/Indus-d.6549 (19-05-2023 02:04:44 pm}) /QMS.PO6_F02/00 Page 1 of 8
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4,

10.
11.

12.

13.

P 9 )R
CONSENT 0000132227!Indu5 -1d. 6548 (19-05 2023 02:04:44 pm) IQMS PO6_ FOZIDO '

Conditions under Weter (P&'CP), 1974 Act for d__i_scharge'of effluent:

Nil
153.8

NA
As per _
Sthedule -

NA

The treated effluent shall be 60%
recycled for secondary purposes
such as toiet flushing, air
conditioning, cooling tower make
- up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body :

ITrade effluen
. |Domestic -
effluent

Condltlons under Air (P& GP) Act, 1981 for air emissions:

Organic waste Converter
with composting facility /
1Biogas digester with
composting facility

Bio degradable

waste As Manure

afzramde

Non Bio degradable
waste

STP Sludge As Manure

Conditions under Hazardous ﬁﬁ_ )the Wastes (M & T M) Rules 2016 for
treatment and dasposal of hazardous waste

Eegation_

To Local Body| & i

atering

O

The Board reserves the rlght to review, amend, suspend revoke etc. th|s consent and
“the same shall be binding on the industry.

This consent sheuld not be construed as exemption from obtalnlng necessary
NOC/permission from any other Government authorities.

Project Proponent shall mstaH online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall comply the Constructlon and Demolltlon Waste Management
Rules, 2016 which is notified by Mlmstry of Environment, Forest and Climate Change
dtd. 29/03/2016.

The prolect proponent shall make prowsmn of chargmg of electric vehicles in atleast
40 % of total available parking area. :

Page 2 of 8
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14. The project proponent shall take adequate measures to control dust emission and
noise fevel during construction phase. : : _

15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2010/CR-861/TC-2 dtd. 12.06.2012 for construction project on total Plot area
32535.00 5q.mfr, & total construction BUA 78406.27 Sq.mtr.  ~ '

16. PP shall obtain revalidation of Environmental Clearance for proposed activity. PP shall
not take any effective steps towards the construction without obtaining valid
Environmental Clearance from competent Authority. -

17. PP shall submit an affidavit in Boards prescribed format within 15 days regarding.
compliance of C to E & Environmental Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

144524121 Sipned by: Dr. I B. Sange
23253 45¢| Sigoedby:Dr.J.B. Sang

432500a0]| Joint Director (WPC)
bbhEe160a5) Forand on behalf o
4579147el Mahardil
ac%87461] .
sb2bb4og| Idwater
27b08LES

Control Board

100000.00 [TXN2203000168- 103/2022
. 500000,00 |MPCB-DR-19058.--{12
~ PP has paid penal Fees of Rs F%E

Copy to: k-

Online Payment
JO5/2023[RTGS .

i

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions,
2. Chief Accounts Officer, MPCB,Sion,-Mumbai

T

M/s. Kunal Sulakshan Associates [Residential Project Group Housing with Shopline)/CR/UAN No.MPTB- - p 3
~ CONSENT-0000132227/Indus-1d.6549 {19-05-2023 02:04:44 pm) /QMS.PO6_F02/00 age 3of 8




SCHEDULE-1 _
Terms & conditions for compliance of Water Pollution Control;
Al As per your application, you have provided MBBR based Sewage Treatment Plants

(STPs) of combined capacity 320 CMD for treatment of domestic effluent of
153.8 CMD. .

1)

B1 The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from tlme to tlme whrchever IS strmgent

. H e’ 5-9I0

1

2 BOD ‘ 10

3 |- COD . ‘ ' 50

4 ©TSS © o 20

5 NH4 N . 5

3 N-totaf _ - 10

7 |Fecal Celiform| ' less than 100

Cl The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and

remaining shall be-utilized on land for gardening and con.nected to the sewerage
system provided by focal body, ==

2} The Board reserves its rights to review:plans, specifications or other data relating to
plant setup for the treatment of Watgs he purification thereof & the system
for the disposal of sewage or tr%ﬁ % in connection with the grant of any
consent conditions. The Applican ior consent of the Board to take steps

to establish the unit or establlsh aﬁ@ﬁiﬁi t and disposal system or and extension
or addition thereto. ’ _

3} The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by mahufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution) Act 1974 and as amended, and other provisions as
contained in the said act. -

: quantlty (CMD)

1. , Spraying in mine pits or boiler feed | . 0.00
2. |Domestic purpose . : 114.90
3 Processing whereby water gets polluted & poIIutants _ 0.00

" |are easily biocdegradable . )
4 Processing whereby water gets polluted & pollutants ; 0.00

" jare not easily biodegradable and are toxic )

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time tc time.

~C
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2)

3)

4)

SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern- '

c.1 lser-160| Acoustic Enclosure | 3.00 | 32 1 502 ﬁgaﬁy
KVA Ltr/Hr 9

The applicant shall operate and maintain above mentioned air poliution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter [ Nottoexceed | 150 mg/Nm3 |

The Applicant shali obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation. thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary ail or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

TC
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SCHEDULE-IH
Deta|ls of Bank Guarantees:

CtoE . " Rs 10 Compliance upto upto

Conditions the Project the Project

** The above Bank Guarantee(s) shalt be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

M7s. Kunal 5ulakshaﬁ Associates (Residential Project Group Housing with Shopline)/C
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M5, Kunal Sulakshan Associates (Residential Project Group Housing witl opline

SCHEDULE-IV

General Conditions: "

1  The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise {Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system. . : : '

4  Vehicles hired for bringing construction material to the site should be in good condition and

should conform to applicable air and noise emission standards and should be operated only
~during non-peak hours.

5 Conditions for D.G. Set .

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion toss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done t points at 0.5 meters from acoustic

——

ﬁ level due to DG set, outside industrial

¢) Industry shoutd make efforts to;f;g 51;? , ‘_ ‘
premises, within ambient noise regu re {fggg;y’proper sitting and control measures.
e

s L : .
d) Installation of DG Set must be stné%f%%@gcﬁ pliance with recommendations of DG Set
manufacturer.

) A proper routine and preventive mainte.nance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
tevels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protectioh) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB. .

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

9  The treated sewage shall be disinfected using suitable disinfection method.

CONSENT-0000132227/Indus-1d.6549 (19-05-2023 02:04:44 pm) /QMS5.PO6_F02/00

Page 7 of 8



MR L T

10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the

prescribed Form-V as per the provision of rule 14 of the En\nronmentai (Protection)
Second Amended rule 1992,

11 The applicant shall make an appllcation for renewal of the consent at least 60 days
before date of the’ expiry of the consent.

This certificate is digitally & electronically signed.

TC

M/s. Kunal Sulakshan Associates {Residential Project Group Housing with Shopline}JCR/UAN No.MPCB-
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MAHARASHTRA POLLUTION CONTROL BOAT

Phone : 24010437/24020781 Kalpatary. Point, 3rd & 4th floor.
. 124037124/24035273 - Sion- Matunga Scheme Road No. 8,
Fax ' 24044532/24024068 Opp. Cine Plapet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbal - 400022 -
Email jdwater @mpcb.gov.in
VisitAt : http:i/mpch.gov.in
Infrastructure /I.ST

Consent order No: Format1.0/BO/JD (WPC)/UAN-54721 ICE/CC- [Fp30015 C? 2
Date 27103 17019 - - -
To, ' _ . :
Ws. Kunal Sulakshan Associate
(Residential Project Group Housing with shopline)

~ C &K Building, S . No. 10, H. No, 14, Mamurdi, .. -
| - Tal:Haveli, Dist: Pune.,

Sub: 24 Part Consent to Operate for Residential C onstruction Projectg
o, Junder Red category. o - £
Ref : 1. Consent to Established(revalidation) obtained Vide No. at:
- (HQ)ICC- 1803000061 dt 01/03/2018 AT O
© - 2. Consent to Operate (part) vide No. format 1.0/BO/RQ-HQ
- d6.03.07.2017 . - ST W '
‘3. Environmental clearance obtained Vide SEAC- B_:'E;R.'SBIIT(E
o du1zo0ezers; . SR
4 Your Application vide UAN No. 54721 dt.17
5. Minutes of Consent Committee meeting.

w08 Z0ts .

:1d, 5 16/02/2018
' Eétz,cio;;-sgnt;fazppéraﬁe:f(i’{arteﬁ)'fOrr-'Residenﬁ
N/ 26 of the ‘Watex'j'{l’-rgventipn& Control of Roli

bnStruction Project under Section

)-Act, 1974 & under Section 21 of
981 and Authorization under Rule 5
M) Rules, 2016 is considered and the
ollowing terms and conditions and as

d to this order:

4

, Is granted for period upto 31.01.2020

' ent of the project is Rs. 11.08 Cr,
n_:'itt.ed_ by project Proponent) -

1tiods under Watexr (P&CP), 1974 Act for discharge of effluent;

w | Description - Permitted quantity | Standards to- 'Disposal
< RN, _|ofdischarge (CMD) be.achieved |

.| Trade effluent | NL__—~ NA . TRaA

12 | Domestic effluent | o880 Asper 60%. should be reused & |
SRR - | Schedule -1 | reeycled and remaining
Co | should be discharged in

:municipal-sew.er_ _

1981 for air emissions: |
. Capacity Number Of Standards to be
Staclk _ . achieved

| As Per Schedule —I]
T
___Pagelofg lin

UAN 54721




. 5. Cond:tmns under Sohd Waste Management Rules, 2016:

1812 Type OfWaste Quantxty&HoM ’I‘reatment | ",I)ispo,sal

BES _-'Wet,.gal?bage' : Sﬁ DKgﬂ)ay ‘Orgamcs waste s

RERE T P _._,'.:'.;,compasmngfacﬂzty =
[T |Pveshage 4080 BeDay |-

a STPsludge " _':57':33-Kgxia-ay' -"if.;;s*rB_" -

6. Candmons under Hazardous an.d Other Wastes (M & TM) Rules_. g
T treatment and dlsposai of hazar&ous waste; NIL. S
7. The Board reserves the right to review, amend, snspend, revo
- «and the same should be binding on the mdustry. RN

'and Cllmate (}hange dtd 29!0312&16. SR
10. Project Proponant shall subxmt an aﬁ‘idavxt ir

. 15 days regardmg the camphaxwe of eong"

"11 Project Proponent shaﬂm:tall onhne_'-‘ FiEe

. atthe eutlet of STP, - '

12, Pro;eet Proponent shall Operate

o composting facllxty or Biogas:

13, The apphcant should comply

Clearance Obtained from SEL

- Maharashira , dtd .}.2'0& '_ |2

BUA 78406 27 sam, -g

Recew‘e_d Consent fee nf -

Capyto _ _ S ; : . ; S S

1, Regional Ofﬁcer, MPGB E’a.me and Sub-Regmnal Df&cer, MPCB mepn
Chinchwad They are divected: to engure the comphance of the conSent cond.ltmns

2. ChLef Aecounts ()ﬁ'icer MPCB Mumi)al . .

Mig, KunalSulakshanAssomte . .. LI '_"UAENLS;#.'F;_‘&E Lo _ _' ) Pa§920i6 B .S
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- \NO D] Project proponent shallope;_‘&tﬁ'ﬁ'l_‘f’ for five yearsfro m, thie

Schedile-I

erms & conditions for compliance of Water Pollution Control:

1)  AlAs per your application, you have proposed to install of Sewage Treatment Plants.
(STP) with the design capacity of 320.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

[N TParameters _ Jotandards proscribed by Bossd | __
R Limiting Concentration in mg/l, except for PH
~ i [BobGamsEey — S e
02 [Suspended Solids 50
08 Jcop - e b 300
C) The .tréa‘i;@d;éiﬂuenﬁzshéﬂ be 60% recycled for secondary purp 5

air conditioning, firefighting, on land for gardening e
WO\ .. discharged in fo the municipal sewerage system, -

‘  as toilet flushing,
remaining shall be
d remaini hall b

te of obtaining occupation
he ' jsor other data relating to plant
rks | 1fon ‘thereof & the system for the
//disposal of ‘sewage or: trade effluent or in' coffngetion with the grant of any consent
conditions: The Applicant shoiild obtain, pifonephsent of the Board to take steps to
" establish the unit or establish any treatménh.ghd disposal system or and exténsion or
- additionthereto . N, Sug | -

t of: pollution control ‘system o its parts after
- manufacturer 8o as to ensure the compliance of
Wpn thereof. . |

©'2) The industry should ensure re
- ‘expiry of its expected life as dt
standards and safety of the

Jagrish the provisions of the Water (Prevention & Control of
Asigtended, by msta]lmg water metfers and other provisions

or water consumed | Water consumptjon
AR | quantity (CMD)
sopurpose — 41.0

'h pcantsha}i provxde Bpecific Water Pollufion comtrol system as per the
nd;tlonsf_ipfiEP Act, 1986 and rule made there under from tim o time.

E W*K“ms“hk’h““m“ e  UaNsim Page $0f6




_ As. per your apphcatmn, you have prnposed to install the A; : '(oliutwn con
- (APC)system and also proposed to erect fol_lowmg stack (s)-and 'to; _‘ob'
O the followmg fuel pattern,-_--;-: Sl _ _

APC Height Type Quantity UOM  s° S
System in Of Fuel

| Acoustic |

g 'The apphcant should opera_te and_-mamtain:ab'

. control system, -0 a8 to. aehm‘
"';'-=standards. '

[Partmulabe matter .3 _ iNotﬁo._fxceed

_ M. Kunal Sulikehis Associate
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Sehedule-IT1

etails of Bank Gﬁhrante't_zs

No_;

Consent
(C to

1 E/O/R)

“Amt of BG

1 Imposed

{ Submissio

 n Period

Purpose of BG

Compliance
Period

Validity
Date

Consent to
Establish

Rs. 101akh .

1’5‘:Déjé-;

| Compliance of

{-conditions.

TOWaids

EC and consent

Continuous

31.03.2020

UAN 54721

T

N
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4 The followmg generai cmxdatmns shall apply as per t,he ty“

pe of tha mdustry
_1) The apphgant shall provide facﬂlty for collection of sampl

les of sewage effluent ,'_ Ay
. emissions and hazardous waste to the Board staff at the termmal or aesmnaﬁed-p

- '_ shali_i_pay to the Board for the servmes rendered in _‘Ins beha]i'

th ' aﬁ:e shauld ‘oe m gaod 'dlntmn ané 3
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: aJ mese ﬁém the D.G: Set should be cuntrolled by. prmrxdmg
i by treatmg the mom aeousmcally . _ _

S _:‘ 0.5 meters from acéusmc encloauxelrno _
6) :'The mdustry shall take adequate e,

W ta 10 pm and mght time is rqjcko
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-+, hefore the-date: ofthe e
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MAHARASHTRA POLLUTION CONTROL BOARD

. Minntes of 215t Conscut Committee ﬁéeting 0f 2022-2023 held on 26.11.2022 at Dalamal House, Nariman Point, Mumbai

The loliowing members of the Consent Commiitee were present:

Shri Pravin Darade, IAS, Member Secretary,

Maharashtra Pollution Conirol Board, Mumbai - Chairman
_Shri. R. G. Pethe, Retired WPAE MPCR - Member

Shri Y. B. Sontakke, Joini Director (WPC),

Maharashtra Pollution Control Board, Mumbat --Member

Shri V. M. Motghare, Joint Director (APC)

Maharashira Pollugion Control Board, Mumbai —Member

" }§<hairman of the committee welcomed the members of the committee and allowed procesding of the meeting to start. The minutes of the 20th Consent Comimittee
heeting of 202223 held on 01.11.2022 circulated vide email were confirmed.

The meeting thereafier deliberated on the agenda items placed before the committee and following decisions were taken.

. Sr. | Application | Industry Decision on  { Consent Section | Remarks/ Discussion
et © it Mo, | Unigue Name & grant of Granted npto
- Number Address consent
| Agenda A: Consent to Establish
1 MPCB- Eatur City Approved Commissioning | WPC Committee noted Municipal Corperation applied for consent to establish
CONSENT- | Municipal Consent to of the project or for 10 Nos of STP at different locations under latur municipal
0600109706 | Corporation Establish {ive Years corporation, it is further noted that the case was discussed in 6th CC
Latur Main whichever is meeting and approved with condition that consent shati be issued after
Road Latur earlier oblaining fees bt due to non-submission of fees the case was re-
Latur ' submitied in 12th CC meeting and decided to issue SCN and accordingly

SCN was issued on 20.12.202 . However, corporation hag not submitted

reply to issued SCN and not paid fees.

The vase was discussed in 3rd CC meeting dtd-24.05.2022 and it was
- . decided to call personal hearing before JD (WPC). Accordingly personal

(— i : hearing was extended online on 18.10.2022, Corporation submitted that

they have paid additionat fees of Rs.21.0 Lakhs, it was decided that SRO

to verify the same and submit.

SRO submitted and confirm that they have paid fees of Rs.21.0 Lakhs.

. Page 1 of 46
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for gardening and connected to the sewerage system provided by
local body.

(iv})” Project Proponent shall operate Organic waste digester with
composting facility or Bio-gas digester with composting facility
effectively.

(v) Project Proponent shall make provision of charging pont for |

- Electric vehicles ir at least 40% total available parking area

The consent shall be issuad after submission of penal fees as C 10 O was

valid till 31.05.2021 & PP has applied on09.05.2022, balance sheet for

CI and EC compliance raport fora SRQ.

] MPCB- Premium Renewal of | Not Approved. | APC It was decided to issue SCN for Refusal of Renewal of Consent o
CONSENT- | Transmission | Consent to Operate due to following non-compliance —

0000138009 | Pvt. Lid. (Unit | Operate with (i} PP has not submitted detsils regarding recycle of treated effiuent
4), Plot No. B | change in as per Consent cordition, ’
-~ 36, Five Star | category (ii) Land provided for disposal of treaied effluent as well as sewage is
MIDC from Red to inadequate i.e. 0.84 acres against 23-CMD.
Shendra, Orange. (iii) PP has provided new DX sets having capacity 300 KVA & 50
Aurangabad. ' KVA without obtaining permission / Consent from the Board.

{(iv) PP has not submitied justification for increase in qiy. of generati
of hazardous waste.

10 MPCB- Amalgamatien:| Approved 31.01.2024 WPC Committee noted that Project Proponent has applied For consent t \
CONSENT- “fanid:Renewal. | consent to : operate (part-FII) with amalgemation of remewal of Consent Operate\
00060138210 .. operate (part- (Part-1 & I} with amalgamation for Residential construction projects

111} with having total plot area 3153500 Sq mtrs and completed total
5 | amalgamatio Construction BUA 35468,00 Sq. mirs out of total Construction BUA
1 n of renewat 78,406.27 Sq.mtrs as per EC dt. 27.05.2019,
|-Associaws: of Consent E
(Residential COperate Earlier PP has obtained Revalidation of Consent to Establish dtd.
ProSNo. 10 | (Part-1 & I1) 01.03.2018 which vakid ap 11.06.2019 for Construction project having
HNo:1A total plot aree 31535.00 Sq.mars, & total Construction BUA 63872.5¢8
Mamyrdi Sg.mirs, with Cl Rs. 143.11 Cr, PP has applicd for Revalidation of
Haveli Consent establish vide JJAN NO 132227 for Residential construction
project having total plot area is 31535.00 Sq¢. mtrs and remaining
Constructien BUA 420938.27 Sq. mirs out of total Construction BUA -
78,406.27 Sq.mixs. as per EC dt. 27.05.201% with Cl ¢f Rs 58.58 Cr.The |,
| case was discussed & apgroved in 18" CC meeting subject to subinission:
. | of penal fess.” - : : .
EstablishiGperate/Renewat

Minutes 6f 21st CC-Meeting heid on 26.11.2622
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PP has obtained Environmental Clearance did. 12.06.2012 for
construction project on total Plot area 32535.00 Sq.mtr, & total
construction BUA 78406.27 Sq.mtr.

PP has obtained revalidation of Environment Clearance on dtd.
27.05.2019 for EC validity upto [0.06.2022 PP has applied for
revalidation of EC

PP has obtained Consent to Operate {Part) dtd, 03.07.2017 which valid
up ta 31.01,2019 for Construction Project having total plot area 31535.00
Sq.mtrs, & Completed Construction BUA 14533.69 Sq.Mtrs, out of total
Construction BUA of 78406.27 Sq.mitrs. with CI Rs. 48.16 Cr,

PP has obtained 2nd Part Consent to Operate dtd. 27.03.2019 which valid
up 1o 31.01.2020 for Construction project having total plot area 31535.00
Sq.mitrs, & completed Construction BUA 3779.08 Sq.mirs out of total
construction BUA 78406.27 Sq.mtrs,

After due deliberation, it was decided 1o grant consent to operate (part-
M1} with amatgamation of renewal of Consent Operate (Part-1 & 11) with
amalgamation for Residential construction projects having total plot area
31535.00 Sq. mtrs and completed total Construction BUA 35468,00 Sq.
mtrs out of total Construction BUA 78,406.27 Sq.mtrs as per EC dt.
27.05.2019 by imposing foliowing conditions.

(i} PP shall comply with the conditions stipulated in consent
conditions & EC and renew the BGs as per existing consent towards
compliance of the same.

(i) PP shall instalt online monitoring system to the O/L of STP for
monitoring pH, Flow, BOD, TSS.

(iii) The treated domestic effluent shall be 60 % recycled for secondary
purpose such as toilet flushing, air conditioning, cooling tower
make up, firefighting etc. and remaining shall be wsilized on land
for gardening and connected to the sewerage system provided by
local body.

(iv) Project Proponent shall operate Organic waste digester with
composting facility or Bio-gas digester with composting facility
effectively.

Minutas of 2ist CC Meeting held on 26.11.2622
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(v} Project Proponent shall make provision of charging port for |
Electric vehicles in at least 4C% total available parking area,

(vi) The PP,shall pay penal fees as consent 1o operate (part-1) was valid
till 31.01.2019 & 2nd part was valid till 31.01.2020. and PP has
applied for renewal of consent on 06.10.2022 -

MPCB-
CONSENT-
0000139991

Rajuri Steel
and Alloys
India Pvt. Ltd.
Plot Ne. B-3
(PART), 6,7

& 3MIDC

Mul, Growth
Centre Mul

Not
approved
Renewal of
Consent

APC

Committee noted that industry has applied for renewal of consent
without change in production capacity i.e. for manufacturing, .
M.8.Bitlets-525 Ton/Day & Sponge Iron 100 Ton/Day.

Existing consent was valid up to 30.36.2022. i

After due deliberation, it was decidad to-issue Show Cause Notice for
refusal of consent due to following on compliances.
(i) PP has not submitted BG of Rs. 10.0 lakhs each as per earlier
consent condition.

(i)
(iii)
(iv)

AAQM reports observed exceeding for the SPM parameters,
Not provided tar road in przmises, '
Not provided Waste Heat E2covery boiler :

MPCB-
CONSENT-
0000141584

MAHATMA
GANDHI
MISSION
HOSPITAL
KALAMBOL
[

Not
approved
Combined
Consent &
BMW
Authorizatio
n, Consent
to Renewal

M
(i)

(iii)

(iv)
(v)

(vi)
(vii)

{viii)

P8O Committee noted that HCE has applied for renewal of CCA for 150
bedded RCE. Earlier CCA was valid for 120 bedded HCE. :

After due deliberation, It was decided to issue Show Cause Noﬁc’e for
refusal of consent for following non compliances. L

HCE has not submitted Copy of Valid BNH_registratiqnl “
certificate for 150 beds. . S
HCE has not submitted Category and Quantity of BMW
generation in Kg/month as per Schedule 1 of BMW
Management Rules, 2016. . S
HCE has net submitted detai's of provision made for separate
BMW storage area, alongwit Photographs of storage area.
HCE has not submitted Water Bills for last six Months.

HCE has not submitted Detafls of area available for Tree
plantation/ gardening, : ] ’

HCE has not submitted STP;=ZTP adequacy repori. .

HCE has not submitted Details of Laboratory Waste Pre-
treatment Equipment as per MW Management Rules, 2016,
HCE has not submitted valic Copy of Bank guarantee of INR
1,50,000/- as per previous CCA condition

Minutes of 21st CC Masting held on 26.11.2022

Establish/Operate/Renswal
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 : S.Li0 S 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ' e oo Cinema, Near Sion Circle,
Email: cac-cell@mpch.gov.in ﬁﬁ Sion (E), Mumbai-400022

infrastructure/RED/L.S.1 Date: 22/05/2023

No:- Formatl.0/CC/UAN Nc.0000138210/CR/2305001641

To, (' .. ° QA

M/s. Kunal Sulakshan Associates \‘4 I_IFE
(Residential Project Group Housing with ' ‘\ et
Shopline), S.No. 10 H.No:1A, Mamurdi, Tal ' \ ;.Em;smm

Haveli, Dist Pune Your Service is Our Duty

Sub: Consent to operate (part-lll) with amalgamation of renewal of Consent
Operate (Part-l & I1) Residential construction project under Red
Category ’ ‘

Ref: 1, Consent to Operate granted vide No.
Format1.0/BO/JD(WPC)/UAN-54721/CE/CC-1903001598 dtd. 27.03.2019

2. Minutes of 21st Consent Committee Meeting held on 26.11.2022

3. Revalidation of Consent to Estabiish grar}ted vide No. Format1.0/CC/UAN
No.0000132227/CR/2305001394 dtd 19.05.2022

weHtes (Management & Transboundey.
phent is hereby granted subject to the“fallowis
# schedule LILII & IV annexed to this order: -

The Consent to operate (part-1ll) with amalgamation of renewal of Consent
Operate (Part-l & 11) is granted for period up to 31.01.2024

The capital investment of the project is Rs.59.1983 Cr. {As per C.A Certificate
submitted by industry). '

3, The The Cénsent to operate (part-1ll} with amalgamation .of renewal of
Consent Operate (Part-l & I} is valid for construction project named as M/s.
Kunal Sulakshan Associates (Residential Project Group Housing with
Shopline), S.No..10 H.No:1A, Mamurdi, Tal Haveli, Dist Pune on Total Plot
Area of 31,535 SqMtrs for completed total construction BUA of 35468 SqMtrs
out of Total Construction BUA of 78,406.27 SqMtrs as per EC granted dated

27.05.2019 including utilities and services

SeNo . PermissionObtalned - (squpr)  PUR (SIMM
1 Environmental clearance dtd 27.05.2019 32535.00 78406.27
Consent to Establish {(Revalidation) dtd
2 01.03.7018 . 32535.00 78406.27
.3 Environmental clearance dtd 27.05.2019 32535.00 - 78406.27
4 |Consent fo Operate (Part) dtd 03.07.2017 32535.00 14533.69

Rid

/s. Kunal Sul

akshan Associates
D000 d d.6549

U/Inaus-

ential Project
1 Da: 100

P
pm) /QMS.PO6_F02/00
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4.

3.

6.

8.

9.

12,

13.

. 7 . ’

10.

11.

Amalgamatmn and Renewal of Ist CTO with 2nd CTO of M/s. Kunal Sulakshan Assocnates {F
roup ousmgmt hopline R/UAN No.MPCB-CONSENT-0000133210/Indus-1d.6 -

5 |Consent to Operate (Part-ll) dtd 27.03.2019 _ 32535.00] 3779.08
6 Consent to Establish (Revalidation) dtd 19.05.2022 32535.00{78406.27

Condltions under Water (P&CP), 1974 Act for discharge of effluent:

rae efﬂnt ) ] A _ N

Domestic - . 126 As per The treated effluent shall be 60%
effluent - Schedule -1 |recycled for secondary purposes

such as toilet flushing, - air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body :

Conditions under Air (P& CP) Act, 1981 for air emissions:

. ards to be achieved
51 - |DG set-130 kvA | As per Schedule -1l |
S-2 - |DG set-160 kVA 01 - |As per Schedule -lI
Conditions under Solid Waste Rules, 2016: '

Bio degradable waste - OWC & Co_mpsting |
2 |Non Bio degradable waste / Segregation To Local B )
3_[sTPsludge . Kg/Day  |Dewatering As Manure -

5 }tgif ,’

‘r%g;Wastes (M & T M) Rules 2016 for

oo

The Board reserves the rlght to review, amend, suspend, revoke etc, this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall install online monitoring.system for the parameter pH SS, BOD
“and flow at the outlet of STP.

Project Proponent shall operate the Organic-waste digester with compostmg facmty or
biodigestor with composting facmty effectively

The project proponent shall make provision of charging of electric vehlcles in atleast
40 % of total available parking area.

The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2010/CR-861/TC-2 dtd. 12.06.2012 for- construction project on total Plot area
32535.00 Sq.mtr, & total construction BUA 78406.27 Sg.mtr and revalidation of
Envn'onment Clearance granted vide No. SEIAA-2019/CR-108/SEIAA dtd. 27.05. 2019.

P
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14. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Ciearance/CRZ Clearance.

This consent is issued as per communication letter dated 03/11/202'2 which is
approved by competent authority of the board.

cadlclif
31alb3l?
Ob8b8be3
25268d5%9
041adfQ9

Sr.No Amount(Rs.) Transaction/DR.No. - Date -~ ‘ Transaction Type
"1 | 300000.00° [MPCB-DR-12238  |10/06/2022|NEFT

2 669863.00 |MPCB-DR-19159 19/05/2023IRTGS

3 | 1004794.00 |MPCB-DR-19158 19/05/2023|RTGS

PP has paid penal fees of Rs 669863 and Rs 1004794.

Copy to: -

1. Regional Ofﬁcer MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri Chinchwad
- They are directed to ensure the compliance of the consent conditions.

2. Ch:ef Accounts Officer, MPCB,Sion; Mambaf--

Amalgamation and Renewal of Ist CTO with 2nd CTO of M/s. Kunal Sulakshan Associates (Residential Pro;ect

L P
pm) /QMS.PO6_F02/00




SCHEDULE 1

Terms & condltlons for compliance of Water Pollution Control:

_ 1)_ Al As per your application, you have provided MBBR based Sewage Treatment Plants
' (STPs) of combined capacity 320 CMD for treatment of domestic effluent of
126 CMD. -

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from tlme to time, Whlchever is strmgent

NHA N : 5
N-total _ 10
Fecal Coliform less than 100

1
2
3
4 T55
5
6
7

C] The treated domestic effluent shall be 60% recycled for secondary purposes such 4
as t0|Iet flushing, arr cond|t|onmg cooling tower make up, firefighting etc. and‘ﬂ‘

2) The Board reserves its rights to revi
plant setup for the treatment of Walg
for the disposal of sewage or trgc
consent conditions. The Applscant i1
to establish the unit or establish anyiitreatn ;z’a!
or addition thereto. - el

3)  The industry shal ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
- of standards and safety of the operation thereof. :

4) The Applicant shall comply with the provisions of the Water (Preventlon &
Control of Pollution) Act,1974 and as amended, and other prowsrons as
contamed in the said act.

,,,,,,,,

rn connection with the grant of é ‘
or consent of the Board to take step‘

. Water consumption

/¢ N Chn _ quantity (CMD)
1. |Industrial Coolmg spraymg in mine pits or boiler feed 0.00

2. [Domestic purpose : 154.00
_ |Processing whereby water gets poiluted & pollutants
3 0.00
are easily biodegradable
4 Processing whereby water gets polluted & poIIutants 0 00
* |are not easily biodegradable and are toxic R

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1985 and rule made there under from time to time.

o

Amalgamatmn and Renewal of Ist CTO with 2nd CTO of M/s. Kunal Sulakshan Associa esidential P,rbject_
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1)

2)

3)

SCHEDULE-II

Terms & conditions for cémpllance of Alr Pollution_Contraol:

As per your application, you have prowded the Air pollution control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

: DG : HSD ) 10.08
S-1 [set-130{ Acoustic Enclosure 3.00 12 s02 K /i:)a
kVA ' Ltr/Hr g/bay
DG . HSD 15.36
S-2 |set:160} Acoustic Enclosure 3.00 32 - S0?2 K li)a
VA |LtrHr g/bay

The applicant shall operate and maintain above .mentioned air pollution control
system, so as to achieve the level of pollutants to the foliowing standards.

| Total Particular matter ] 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications .and operation thereof or alteration or

Not to exceed |

. replacemenalteration well before its life come to an end or erectzon of new poliution

control equipment.
The Board reserves its rights to vary attar any of the condltlon in the consent, if due to

. any technoioglca! lmprovement orethe:rwrse such variation (including the change of

Amalgamation and Renewal of Ist CTO with 2nd CTO of Mis Kunal Sulakshan Associates (Re51dent|al PrOjec
Group Housing with P =1dl.
pm} /QMS.PO6_F02/00
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SCHEDULE-III
Detauls of Bank Guarantees:
sr. Consent{ : "'_C c mphance' Va!id'ity'--
N_q CZO/CZR’ Penod ::_Date

’ Operatlon &
Maintenance of |’
‘ Pollution
. Rs 10 : Control
1 CtoR Lakhs |. 15 Days Systems and
compliance of
consent
conditions

* The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
vahdlty as above.

Continious 31.05.2024

BG Forfeiture History

. |Amalgamation and Renewal of Ist CTO with 2nd CTO of Mls Kunal Sulakshan Associates (Resndentlal Prcuect

Group Housing with p | 0. ndus-Id.
pm) IQMS POG _F02/00
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SCHEDULE- v

General Condltlons

The' applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or deSIgnated points and
shall pay to tHe Board for the services rendered in this behalf. '

The firm shall strictly comply with the Water (P&CP) Act, 1974, AII’ (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Poliution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system. -

Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours,

" Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustlc enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room shouid be designed for minimum 25 dB (A) insertion loss
or for meeting thie ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done atdifferent pomts at 0.5 meters from acoustic
enclosure/room and then averdg

¢) Industry should make efforts to:
premises, within ambient noise re

d) Installation of DG Set must be stri
manufacturer.

i 51% level due to DG set, outside industrial
%ﬁ)roper sitting.and control measures.

] _«éﬁr%pliance with recommendations of DG Set

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operatlon of
D.G. Set.

h) The applicant shall comply W|th the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
-amendments regarding noise limit for generator sets run with diesel.

. Solid Waste - The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the cofsent conditions the draft can be downloaded from the official web site
of the MPCB.

Appilicant shall submlt official e-mail address and any change will be duly informed to the
MPCB. .

The treated sewage shall be disinfected using suitable disinfection method.

Amalgamation and Renewal of Ist CTO with 2nd CTO of M/s. Kunal Sulakshan Associates {Residential Fro;ect /r’c-—-—-—
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Second Amended rule 1992.

before date of the expiry of the consent.

| 10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31lst march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)

: _- 11 The applicant shall make an application for renewal of the corsent at least 60 days

This certificate is digitally &electronically signed.

A
C
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Tree No.01 Sita Ashoka-ht. 12ft Tree ﬁo. 02 Sita Ashoka - Ht. 12f¢

Tree NO.03 Sita Ashoka - ht. 11§ Tree No.04 Sita Ashoka~ht« 12f¢

T
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Tree No.05 Sita Ashoka-ht.10ft Tree No.06 Sita Ashoka - Ht. 12f¢

Tree NO.0Z Sita Ashoka-ht.11ft Tree No.08 Sita Ashoka-ht - 12ft
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Tree No.09 Sita Ashoka~ht.10ft Tree No.10 Sita Ashoka - Ht. 15£¢

Tree NO.11 Sita Ashoka-ht.11ft Tree No.12 Sita Ashoka -ht -
T
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Tree No. 13 Sita Ashoka-ht.10ft Tree No.14 Sita Ashoka - Ht. 15t

Tree NO.15 Sita Ashoka-ht.11ft Tree No.16 Sita Ashoka-ht - 13§t

1C
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Tree No.17 Sita Ashoka-ht. 12ft

Tree NO.19 Sita Ashoka ~ht. 10§t

'I'ree No.18 Sita Ashoka=-Ht.15ft

Tree No. 20 Sita Ashoka-ht - 12ft
TS



Tree No.21 Sita Ashoka-ht.12ft Tree No.22 Sita Ashoka - Ht. 15ft

Tree NO.23 Sita Ashoka-ht.13ft Tree No.24 Sita Ashoka-ht- 12t
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Tree No.25 Sita Ashoka-ht.12ft Tree No.26 Sita Ashoka - Ht. 15£t

Tree NO.27 Sita Ashoka-ht.13ft Tree No.28 Sita Ashoka-ht- 12ft
<\" .



Tree No.29 Sita Ashoka-ht.15ft Tree No.30 Sita Ashoka - Ht. 14f¢

Tree NO. 31 Sita Ashoka-ht.13ft Tree No.32 Sita Ashoka-ht- 15ft




Tree No.33 Sita Ashoka~ht.15f¢ Tree No.34 Sita Ashoka - Ht. 14ft

Tree NO.35 Sita Ashoka~ht.13ft Tree No.36 Sita Ashoka - ht=- 15ft

S | TC




Tree No.37 Sita Ashoka-ht.15ft Tree No.38 Sita Ashoka - Ht. 14f¢

Tree NO.39 Sita Ashoka -ht.13ft Tree No.40 Sita Ashoka-ht- 15§t
T

/




Tree No.41 Sita Ashoka~ht.15ft Tree No.42 Sita Ashoka - Ht. 14ft

Tree NO.43 Sita Ashoka -ht. 14f¢ Tree No. 44 Sita Ashoka - ht 15 £¢

_ T



Tree No.45 Sita Ashoka-ht,15ft Tree No.46 Sita Ashoka - Ht. 12ft

Txee NO.47 Sita Ashoka-ht. 10ft Tree No.48 Sita Ashoka-ht - 13ft
| R T
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Tree No.50 Sita Ashoka - Ht. 16£¢

Tree No.49 Sita Ashoka - ht. 15£t
Tree NO.51 Sita Ashoka-ht.15ft Tree No.52 Sita Ashoka - ht - 15f¢
T



Tree No.S53 Sita Ashoka -ht,17ft Tree No.54 Sita Ashoka - Ht. 18ft

Tree NO.55 Sita Ashoka - ht. 16ft Tree No.56 Foxtail palm - Ht 12f¢
T



- Ht. 18f¢
1 palm - H¢ 12ft
T

1 palm

58 Foxta
60 Foxta

ee No.
e No.

re

17f¢ Tx
16#] T

- ht.
ht.
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1 palm
1 palm -

57 Foxta

$
£
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g
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r
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Tree No.




Ht. 15ft
Ht 14ft
T

m

1 palm
1 pal

62 Foxta
64 Foxta

«ht.17ft Tree No.
ht.16ft Tree No.

1 palm
1 palm -

61 Foxta
63 Foxta

Tree No.
Tree NO.
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TENT

Tree No.65 Foxtail palm -ht.14ft Tree No.66 Foxtail palm - Ht. 15f¢t

Tree NO.67 Foxtail palm -ht.14ft Tree No. 68 Foxtail palm <Ht 14£t
| | TC
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Tree No.69 Foxtail palm -ht.14ft Tree No.Z0 Foxtail palm ~ Ht. 15t

¥Tree NO.71 Foxtail palm -ht. 14ft Tree No.Z2 Foxtail palm - Ht 141t
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Tree NO. 75 Foxtail palm - ht. 12t
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Tree No.Z7 Foxtail palm -ht.14ft Tree No.78 Foxtail palm - Ht. 13t

Tree NO.79 Foxtail palm ~ht.12ft Tree No.80 Foxtail pailm - Ht 10£¢

TC
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Tree No.81 Foxtail palm -ht.14ft Tree No.82 Foxtail palm - Ht. 13£t

Tree NO.83 Foxtail palm - ht.12ft Tree No.84 Foxtail palm - Ht 10t

- TC




Tree No.85 Foxtail palm -ht. 14t Tree No.86 Foxtail palm - Ht. 13f¢

Tree NO. 87 Foxtail palm-ht.12f¢t Tree No.88 Foxtail pélm-- H¢ 10f¢
: gid




fistula - Ht. 13£¢

14ft Tree No.90 Cassia

- ht.

1 palm

Tree No.89 Foxta

91 Cassia

fistula - Ht 12f£¢t

10f¢ Tree No.92 Cass

b ht-

fistula

Tree NO.

-
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Tree No.93 Cassia fistula ~ht. 14t Tree No.94 Cassia fistula - Ht. 13t

Tree NO.95 Cassia fistula - ht. 15ft Tree No.96 Cassia fistula - Ht 15§t

T
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Tree No.97 Cassia fistula -~ ht. 15t Tree No.98 Cassia fistula - Ht. 15f¢

. Tree NO.99 Cassia fistula - ht. 16t Tree No. 100 Cassia fistula - Ht 16f¢

T
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Tree No. 101 Cassia fistula - ht. 15f¢t Tree No. 102 Exythrina Variegated - Ht. 131t

Tree NO. 103 Exythrina Variegated - ht. 13ft Tree No. 104 Erythﬁha Variegated -
Ht 131¢ ' ' -
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Tree No. 105 Erythrina Variegated -ht. 15¢ Tree No. 106 Erythrina Variegated - Ht. 13ft

Tree NO. 107 Erythrina Variegated - ht. 13f¢t Tree No. 108 Exythrina Variegated - Ht 13t

T &
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Tree No. 109 Exythrina Variegated ~ht. 17ft Tree No. 110 Erytl{ﬁna Variegated -
e, 16§t o

Tree NO. 111 Kadamba - ht. 13ft Tree No. 112 Kadamba - Ht 13§t

e
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Tree No.113 Kadamba -~ ht. 17£¢

Tree NO.115 Bauhinia - ht. 12f¢

TC
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Tree No. 117 Lagerstromia- ht. 9ft

Tree No.118 Lagerstromia - Ht. 8ft
_ TC
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Certified By

- | ¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development}
R a l n h ow BWH ¢ Govt. College Of Engn., Aurangabad 2007 (RTRWH)
¢ Centre For Science & Environment, New Delhi, 2610

cnnsulta “ts ¢ Indian Water Works Association Mumbai Cenire, 2011

(ECO-FRIENDLY) ¢ PCMC Plumbing Registration No. 552.

20/04/2016

i,
M/s. Kunal Sulakshan Associates through
- Hemendra Shaha & Rameésh Shaha
Site- S.’No. 10M1A,
Mamurdi,
Pune.

R Mamurdi irzhsr aﬁ? No. 1DI1A?FI‘Eﬂ'6|' smtaha i‘or afex
ERAET Fot aaT

TRe,

3 fava SeEea Felavad A9 IR f, Fa RGN
mmmmamwlmqﬁﬁmnmw
wmmmmmmm .....

250mm — 04 No

Unde"rgrougd Recﬁar




503@

Certified By

. . ¢ Govt. Coliege Of Engn., Aurargabad 2005 (RWH & Watershed Development}
R a l n b ow HWH + Govt. College Of Engn., Aurangabad 2007 (RTRWH)
¢ Cenire For Science & Environment, New Delhi, 2010

c onsu Ita“ts + Indian Water Works Association Mumbai Centre, 2011

(ECO—FRIENDLY] ¢ PCMC Plumbing Registration No. 552.

go) dI3R del asst : 160 mm — 02 nos.
¢g) S3WAST Wl . 100 ft
~tR) ¥ dfeX gRAET m'frr : 11,15,524 lit.
STHAT BT TTofy
73) & wARAET Co= |
W) ARAE SR WSS . o ¥x2-2No.
?6) fheeT JdaT ST . &x3-2No.

AR & aTe AR e HeTE Y. S TR




¢ Govt. College of Engn, Aurangabad 2005 (RWHE |

Ra i n bow RWH Watershed Development)
¢ Govt. College of Engn. Aurangabad 2007(RTRWH)
cO n su lt a n t s ¢ Center for Science & Environment, New Delhi, 2010

¢ Indian Water Works Association Mumbai Center, 2011

(Eco-Friendly) » PCMC Plumbing Registration No. 552,

TRANSLATED COPY

To, | Date: 20/04/2016
M/s. Kunal Sulakshan Associates through
Hemendra Shaha and Ramesh Shaha
. "Site: S.No. 10/1A, Mamurdi, Pune
Subject: Rain water harvesting system at survéy no. 10/1A Mamurdi

‘Dear sir,

We hereby informed that the rain water harvesting of the said building has been

- completed as per norms of government/ municipal corporation details of the same as under:

1. Type of terrace : RCC SLAB

2. Terrace area : 15,000 Sq.1t

3. Arca taken for harvesting : 15,000 Sq.ft

4. Total no. of pipes : 20 Nos.

5. Type of pipes : P.V.C f’hinolex 4K gf
6. Dimension of pipe : 160 mm.

7. Rain water in one year : 1000 mm.

8. Tilter size : 250mm- 04 No

9. Type of rain water harvesting : " Underground Recharge

—

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-413933

Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337
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Ra in bow RWH Watershed Development)
* Govt. College of Engn. Aurangabad 2007(RTRWH)
consulta “ts * Center for Science & Environment, New Dethi, 202

- 50§rt|ﬁed By:

Govt. College of Engn. Aurangabad 2005 (RWH & -

* Indian Water Works Assaciation Mumbai Center, 2011

(Eco-Friendly) ¢ PCMC Plumbing Registration No. 552.

10. Borewell size _ o 160 mm-02 Nos. .
11. Depth of borewell . 100ft
12. Water to be collected from - 11,15,524 lit

rain water harvesting system

13. Tank capacity - : ;

(’"\

‘
L

14. Borewell chamber size o 3x2 -2 No.

15. Filter chamber size S : 6 x 3 -2 No.

Ram water on terrace has been reﬁlled in borewell and the said water should be use aﬁer

collected in the tank after disinfecting.

Hereby certified that, the rain water system of the subject building are as per

and guideline of governments. Material use for the same, are of good qualities

B

water system’s pipes has been annexed to the top terrace so that only rain water will b
collected. The outlet pipes other water falling in private terrace and balcony are not

attached to the pipe of rain water systerh.

It shall be responsibility of develope'rs and residence that it shall be maintain
regularly and for using the water for drinking and cooking purpose and the same shall be

use after disinfectant.

Your Faithfully

,((_/

Alp~Tathwade, Taluka: Mulshi, Dist: Pune-411033
, Cell : 9850293210 7 : 020-65000337

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College)
Emai : rainbow.rainwaterharvesting@gamil.co
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Certified By

¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development})
¢ Govt. College Of Engn., Aurangabad 2007 (RTRWH)

# Centre For Science & Environment, New Delhi, 2010

&nsulta nig + Indian Water Works Association Mumbai Centre, 2011

[CO-FRIENDLY] 4 PCMC Plumbing Registration No. 552.

Reg. No. 230/RWH/17-18 14/11/2017

gfa,

. M/s. Kunal Sulakshan Associates through
_ Hemendra Shaha & Ramesh Shaha
Site~ S. No. 10/1A, Wing “C”
. Mamurdij, -
@ Pune.

. *
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Certified By :
¢ Govt. College Of Engn., Aurangabad 2005 (RWH & Watershed Development)

¢ Govt. College Of Engn., Aurangabad 2007 (RTRWH)
¢ Centre For Science & Environment, New Delhi, 2010
¢ Indian Water Works Association Mumbai Centre, 2011
¢ PCMC Plumbing Registration No. 552.

Gonsultants

(ECO-FRIENDLY)
?o) FI3R qT WSS : 160 mm
?e) @3RG @l : 100 ft
tR) YT gley FRATERT T : 2,08,178 lit.
STHT gomy qrofy
¢3) ch Eﬁﬂﬁiﬁ : - ‘
?¥) IR Fa Ao : 2x2-1No.
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RRWH @3 ertified By: (> 00

Govt. College of Engn. Aurangabad 2005 (R

Ra i n bow RWH - Watershed Development)
* Govt. College of Engn. Aurangabad 2007(RTRWH)
i i thi, 2010
n e Center for Science & Environment, New Delhi,
cons u Ita ts ¢ Indian Water Works Association Mumbai Center, 2011
(Eco-Friendly) ¢ PCMC Plumbing Registration No. 552.

TRANSLATED COPY

Reg. No. 230/RWH/17-18 Daté: 14/11/2017
To,

M/s. Kunal Sulakshan Associates through

Hemendra Shaha and Ramesh Shaha

Site: S.No. 10/1A, Mamurdi, Pune

Subject: Rain water harvesting system at survey no. 10/1A Mamurdi

1. Type of terrace : RCC SLAB

2. Terrace area : 2,800 Sq.ft

3. Area taken for harvesting S 2,800 Sq.ft

4. Total no. of pipes _ : 04 Nos.

5. Type of i)ipes : - P.V.C Phinolex 4Kgf
6. Dimension of pipe ‘ : 160 mm.

7. Rain water in one year o 1000 mm.

8. Filter size 1 : 250mm- 01 No

9. Type of rain water harvesting ‘ : Underground Recharge

/\/(_-

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Talukz;l: Mulshi, Dist: Pune-211033
Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337




@Oghﬁed By:

Govt. College of Engn. Aurangabad 2005 (RWH &

@ Ra i n bow RWH ' Watershed Development)

T ' * Govt. College of Engn. Aurangabad 2007(RTRWH) o

co nsu Ita n ts * Center for Science & Environment, New Delhi, 20i§ -
: o ' : . * Indian Water Works Association Mumbai Center, 2011
(EgonFr!end-y) ' * PCMC Plumbing Registration No, 552.
- 10.Borewell size : 160 mm
- 11.Depth of borewell . : 1001t
12. Water to be collécted from : 2,08,178 lit

rain water harvesting system
13. Tank capacity : -
14.Borewell chamber size : 2x2 -1 No.

15. Filter chamber size . 6x2—1No.

Rain _Water on terrace has been refilled in borewell and the said water should be use after |{ 4/

collected in the tank after disinfecting. -

Hereby certified that, the rain water system of the subject building are as per norms
'and_g'uideline_ of governments. Material use for the same, are of good qualities and rain

water system’s pipes has been annexed to the top terrace so that only rain water will be -

collected. The outlet pipes other water falling in private terrace and balcony are not

attached to the pipe of rain water systemn.

It shall be responsibility of developers and residence that it shall be maintain regularly and

for using the water for drinking and éooking purpose and the same shall be use after

- disinfectant. - | .

,(O Your Faithfully .

Corp Office: Survey Nc-. 3.5/1'3,'_Nr. Rajiv Gandhi 2ge, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
~ Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337
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Certified By

¢ Govt, College Of Engn., Aurangabad 2005 (RWH & Watershed Development)
¢ Govt, College Of Engn., Aurangabad 2007 {RTRWH)

¢ Cepire For Science & Environment, New Delhi, 2010

¢ Indian Water Works Association Mumbai Centre, 2011
¢ PCMC Plambing Registration No. 532.

(ECO-FRIENDLY)

e ST R £ AT AN s P I sa DI NS SR K AT AR VBT FN T e

GADE .
ITRICT PUNE

A0 1551
¥ DATE

Reg. No. 004/RWH/22-23 0610412022 |

qﬁ-f
M/s. Kunal Sulakshan Asscciates through
Hemendra Shaha & Ramesh Shaha
Site- S. No. 10/1A, Wing “G & H’
Mamurdi,
i Pune.
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Certified By
¢ Govt, College Of Engn., Aurangabad 2005 (RWH & Watershed Development)

+ Govt. College Of Engn., Aurangabad 2007 (RTRWH)
+ Centre For Science & Environment, New Delhd, 2010

¢ Indian Water Works Association Mumbai Centre, 2011
¢ PCMC Plumbing Registration No. 552,

(ECO-FRIENDLY)

o) TN AT TSN : 160 mm
AA@AAT Gt : 100 ft
gR) T ATeT FRATEH A : 431,970 lit
ST oy it
" fj 0¥) STAEAT HaT qTEA : 2'x 2" -2 No.
tw) fiheer d=y arE : 6'x2 —2 No.

ATl A ol e gsier - Sl v w9 e, &
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Govt. College of Engn, Aurangabad 2005 (RWH 7

; Ra in bow RWH Watershed Development)

. + Govt. College of Engn. Aurangabad 2007(RTRWH)

N » Center for Science & Environment, New Deihi, 2010
con s u Ita n ts ¢ Indian Water Works Association Mumbai Center, 2011
(Eco-Friendly) e PCMC Plumbing Registration No, 552.

TRANSLATED COPY
Reg. No. 004/RWH/22-23 . Date: 06/04/2023
To,

M/s. Kunal Sulakshan Associates through
Hemendra Shaha and Ramesh Shaha
(\\ Site: S.No. 10/1A, Mamurdi, Pune

Subject: Rain water harvesting system at survey no. 10/1A Mamurdi

Dear sir,

We hereby informed that the rain water harvesting of the said building has been

completed as pér norms of government/ municipal corporation details of the same as under:

. Type of terrace : RCC SLAB

1
2. Terrace area s 8,300 Sq.ft
o 3. Area taken for harvesting : 8,300 Sq.ft
| 4. Total no. of pipes : 08 Nos.
5. Type of pipes : P.V.C Phinolex 4Kgf
6. Dimension of pipe : 160 mm.
7. Rain water in one year : 700 mrrll.
8. Tilter size | ;; : - 250mm- 01 No
9. Type of rain water hary_elgting ] :‘ Underground Recharge

T

Corp Office: Survey No. 35/13, Nr. Rajiv Gandhi College, A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesting@gamil.com, Cell : 9850293210 & : 020-65000337
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7 R— 1 3:ertiﬁed By:
@ o ¢ Govt. College of Engn. Aurangabad 2005 (RWH &
Ra i n bow RWH Watershed Development)

* Govt, College of Engn. Aurangabad 2007(RTRWH)

co nsu It an ts * Center for Science & Environment, New Delhi, 2650~
- . ¢ Indian Water Works Assaciation Mumbai Center, 2011 .
(Eco-Friendly) ® PCMC Plumbing Registration No. 552,
10. Borewell size : 160 mm
11. Depth of borewell : 1001t
12. Water to be collected from : 4,31,970 lit

rain water harvesting system |
13. Tank capacity : -
14 Borewell chamber size : 2x2-2No.

15. Filter chamber size o 6 x2 -2 No.

Rain water on terrace has been refilled in borewell and the said water should be ii"se"a,ﬁ,

collected in the tank after disinfecting.

- Hereby certified that, the rain water system of the subject building are as per norms

and guideline of governments. Material use for the same, are of good qualities and rain -

water system’s pipes has been annexed to the top terrace so that only rain water will be
collected. The outlet pipes other water falling in private terrace and balcony are not

attached to the pipe of rain water system.

| It shall be responsibility of developers and residence that it shall be maintain regularly and
for usi’ng the water for drinking and cooking purpose and the same shall be use af_’tér

| disinfectant.

Your Faithfully

&

Corp Office: Survey No. 35/13, Nr. Rajiv Gandki 'ege', A/p : Tathwade, Taluka: Mulshi, Dist: Pune-411033
Emai : rainbow.rainwaterharvesﬁng@ amil.com, Cell : 9850293210 & : 020~650003_37'_
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MAHARASHTRA POL LUTIOI\ COB ?R@i BOARD

Tal: 2401043772 11"},,:,(};?)?;‘
W0 ZA2A0GH L 24023

oG

Tt ecolimotae L CMum ";;.J:-mg;zf._;:;_._wffﬂ_

No. MPCBICAC-CeliTB/B- L5592 /A Date: 24 {72 12018,

To,
Tha President,
._,/r""Confe:ieratmn of Real Estate Devaiegzers Association of india (CRE%)A%}
5th Floor, PHD House, 4/2, Siri Institutional Area,
August Kranti Marg,
New Dethi- 110016. -

Sub: - Enstailat;on of Online Continuous Mammrmg system at STP outlet of
lnfragtrut:iﬂre projects.

Lo The Maharashtra Pollution Control Board is in receipt of representations with
reference to Consent to Establish & conditions imposed by the Board for Building
Construction Projects especially about installation of onling monitoring system.

The Board is a statutory Body and granting consent fo establish to Indusines and
Building Projects under section 25 of the water (P&CP) 1674 and under sechion 21 of the
Ay (P&CP) Act 1981 to comply certain important conditions such as spedific treatment
yrocesses to achieve standards prescribed by the Board to control water as well as A
Follution and aiso for disposal of Wastes.

The Board is in receipt of minutas of the SEIAA meeting of held on 08.08.2018 whers
in the issue regarding instaliation of onlme continuous monitoring system at 8TP owtlet of
mfrastruct‘ure projects was discussed at length and decided that the Board shouid not insist

nstalfation of online monitoring system for the STP for rasidential projects as i {5 not
ecanom:caliy viable for residential societies.

The Board is also of the same opinion and the consent are being issued to the
{7 infrastructure project by imposing condition to comply with the consented norms. However,

The Board welcomes the voluntary panicipation towards provision of online continuaus
monitoring system for effective monitonng.

(. Ravej‘ndtmn
Membe Secfetary

‘K

Copt submitted for favor of information to

1. The Hon'ble Chairman, MPCB, Mumbai.
2. The Hormble Principal Secrétary, Dept. of Environmen!, GoM.
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| MAHARASHTRA POLLUTION CONTROL BOARD
o REGIONAL LABORATORY, PUNE

—— p———

Regional Laboratory, Pune, Maharashtra

Phone no. : 020-25811698 MAHARASHIRA .
) . e Pollution Control Board, Jog Center, 3rd
Visit us at ; http://mpcb.gov.in ST/ 2 Floor,Mumbai Pune Road,
mail : sopunelab@mpeb.gov.in X ‘Wakdewadi,Pune- 411 003
"Your Service is our Duty”

NABL Certificate No.: Validity

Laboratory MoEF Recognition : Validity

Date: 28/03/2023 06:36 PM

Test Report No.: MPCB/RL-Pune/JV, 5/22-23/03/308

(0
Analysis Report-Water (JVS)
fi v Field Sample ID : BR:O042570
g X &‘ Amalgamation an : enewal of [st C_TQ with 2nd CTO of M/s. Kunal Sulakshan
; ) N Associates (Residential Pro
S‘AO ,d\ Name & Address of the Industry 7
> 021 Building-and construction:project more than 20,000 sq. m built up area
Sampling Location : ST '
Lab code : MPCB/RL-Pune/JV8/22:23/2715
Sampling Method(s) = < - ?\;‘:ﬂ:}g;’:?ds L | Water
Sampling drawn by (Officer FO-Pimpri Chinchwad .o
name): {Mrs. Jyoti Shivaji Sutar) Sample Volume Received :
FO-Pimpri Chinchwad
("“ Sample submitted by (Name) : (Mzs. Jyoti Shivaji Sutar) Seal No. : 257
e ' {SRO-Pimpri Chinchwad)
Date of Sample . : Date of Sample receipt to 06/03/2023 05:45
Collection.(dd/mm/yyyy) : 03/03/2023 01:15 PM Lahoratory {(dd/mm/yyyy): |PM -
Analysis start Date . :
(dd/mmlyyyy). 05/03/2023 06:06 PM
Test Report
Sr.No Parameter Results | Unit Method Adopted MU( If required)
1 pH 79
2 Suspended Solids ( S8 ) 120 | mgtt
3 Ammonical Nitrogen 1.04 | mgl
Biochemical Oxygen Demand
4 (BOD) 84 mg/1




. 5165

Sr.No Parameter Results | Unit Method Adopted MU( If required)

5 Chemical Oxygen Demand (COD) 36.0 mg/l

6 Nitrate Nitrogen 0.32 | mgl

End of The Report

=Not Detected, N.A.~ Not Analyzed, * Not covered under NABL scop.

Abbreviations: - BDL=Below Detectable limit, N.D.

|| Comment (if any):

i s Comment for Amended Report:

lf f_‘:@emark: - Note: This test report refers only to the sample submitted for the testing.
§‘" Results Compiled by: Dr P D Khadkikar ‘

1 Results Approved by: Dr F D Khadkikar

Results Reviewed by: Dr P D Khadkikar

Dr P D Khadkikar
Scientific Officer,

I/c Regional Laboratory,
Pune,

# This is an Electronically generated report does not require signature

Note : .
1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.

- 2. # indicates paramters are not in scope of NABL(ISO:17025:2017)
3. Samples will be preserved for a period 10 days from the delivery of Test Certificate.

4. Customer complaint register is available at laboratory. ‘
5. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

6. MU values will be reported on request.

Copyright © 2020 LIMS. All rights reserved. ——
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GOVERNMENT OF lNDlA'
wafaRur,ad ud siaarg aiad WEred
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE
wafa it sratay
INTEGRATED REGIONAL OFFICE
Ground Floor, East Wing, New Secretariat Building

Civil Lines, Nagpur - 440001

E-mail: apccfecentral-ngp-mef@gov.in

HRd PR

F. No.EC- 1794/RON/2022-NGP/ |03 8 4 Dated: 03.01.2023

To

M/s. Kunal Sulakshan Associates
Kamala House, opp, Kamla Nehru park,
Off Bhandarkar Road,

Pune-411003

Subject: Proposed for reappraisal of EC for Residential project by M/s. Kunal Sulakshan
Associates, Pune Maharashtra— Issues of Certified Compliance Report-reg.

Sir,

This has reference to your request for the issue of CCR for the above project. In this
regard, the above said project was inspected by this office. After the site visit and review of
additional documents submitted by PP the compliance status of environmental safeguards in
the project is prepared. Copy of the Inspection report is enclosed. PP should ensure
compliance in respect of the observations made in the report. Copy of the Inspection report
is enclosed.

This issues with the approval of Competent Authority.

Yours faithfully

(Surender Gugloth)
Scientist ‘D’
Encl: As above

Copy to:

1. Member Sccretary- SEIAA Environment & Climate Change Department, Room No.,
217, 2™ floor Mantralaya, Mumbai-400032.
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Ly GOVERNMENT OF INDIA

Ministry of Environment, Forest and Climate Change
Integrated Regional Office, Nagpur
MONITORING REPORT
| - : PART -1
F. No. EC-1794/RON/2022-NGP
1. Name of the p'rojects Proposed residential project group I--Iousingwith Shopline at

Sr. No. 10, Hissa 1A, village Mamurdi, Taluka Haveli,
District Pune by M/s. Kunal Sulakshan Associates

2‘. Clearance letter No.& Date 1. EC vide letter no. SEAC—ZOIO/CR—S&/’I‘CZ dated

©12.06.2012.
_ 2. Revalidation of EC dated 27.05.2019.
3. Location: District and District Pune, Maharashtra
state/UT

4. Address for Correspondence  Kamala House, opp, Kamla Nehru park
_ .. Road, Pune-411005

5. Date of site visit for this 14.11.2022
'report

6. Date of previous visit(s) if -
any -

Brief on the projects along with Present status: The project was inspected on 14 11.2022. During the
visit, Shri. Amol Vetal were present.

Environmental Clearance: EC wes granted by SEIAA on 12.06.2012 for construction of rcmdemlaf’ﬂ
project group Housing with Shop line project having plot area of 31535.00 sqm with total built up

. area of 78406,27 sqm. Further EC was revalidated on 27.03.2019.

PP informed that the construction activity was initiated, after grant of EC dated 12.06.2012 and .

- subsequent Revalidation of EC was obtained dated 27.05.2019.

The proposed building consists of 10 Residential Buildings, 1 cbmmercial building and Club
House. Out of .10 residential buildings, 9 nos residential buildings and 1 commercial
building(partially) & club house was completed.

Propesal: It is an Exmtmg project. EC expired hence applied for reappraisal. chce, requested for
CCR.

<
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Consent from MPCB: PP has obtained CTE vide number- Format 1.0/BO-HQ/CC-1803000061
which is co-terminous with EC Le 11.06.2019. We had applied for CTE application which is in
process. '

Water requirement and wastewater management: PP has obtained NOC from PCMC for water
supply and copy has been produced. The water requirement for the operation phase is about 232.75
KLD. The treated water from existing STP will be used for flushing & landscaping.

Green Belt: Noted that PP has carried out few plantations along the boundary wall. According to
PP, proposed trees are 382 nos; out of which, 118 trees of local variety are already planted.

Environmental Menitoring: As per the records, PP carry out Ambient air quality, Noise level
monitoring through accredited consultant regularly and as per the latest reports, the level are within
" the limit. -

Environmental Management Cell: A cell with qualified staff has been established to look after the

"% environmental Management. -

. Egllé@ing non-—eompliancc observed during the visit:
 General Condition no. (lii
P:P did not ui}}oad compliance status on the website. PP did not display ambient levels, stack

emission data near the main gate.
General Condition no. (liv)

PP did not submit environmental statement since the grant of EC.
Following partly compliance observed during the visit:
General Condition no. (i)

As PP are applying for reappraisal of EC. As per the norm 359 plants are required & PP are
providing 382 nos of plants. Out of 382, PP have planted 118 plants. As per the condition PP
should plant 698 trees in the landscape RG and 500 bushes and shrubs in the lawn area. PP
shall submit detail EMP plan.

General Condition no. (xiv)

PP are following CPCB guidelines for Green Belt Development. PP shall submit Green belt
plan.

General Condition no. (xlix)

Advertisement was made, however the clause of seven days was not followed.

General Condition no. (1)

" PP has not submitted the half yearly compliance report regularly to IRO since the grant of
EC. | '

VT
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Based on the records, observation made during the day of site inspection and information
provided by the PP a detailed compliance of EC conditions are given in this report.

‘(‘r\.:

{Surender Gugloth)
Sci‘ D

Shidm | buidog Hhudig  Setomlamm — Gugl

Fig: Google imagery of the project Fig: Construction work at the site
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Part I — Comphliance in Detail

(S
. Y-

General Condition

S.No Condition Compliance status

i e The project proponent should Partly complied.
draw up a sustainable model with As PP are applying for reappraisal of
appropriate EMP. EC. As per the norm 359 plants are

¢ Project Proponent agreed to plant required & PP are providing 382 nos of
698 trees in the landscape RG plants. Out of 382, PP have planted 118
and 500 bushes and shrubs in the plants. As per the condition PP shouid
lawn area. Local/Concern  plant 698 UQCS in the landscape RG and
authorities should ensure this 300 bushes and shrubs in the lawn area.
while approving the plans.

s The project proponent should
submit consents for water and
drainage from competent
authorities indicating  time
frames. Local/Concern authorities
should ensure this  while
approving the plans.

. _Thé environmental clearance is issued PP agreed upeon.
"'”'s'ubject to and use verification. Local
authority/ planning authority should
ensure this with respect to Rules,
Regulations, Notifications,
Government Resolutions, Circulars,
ete. issued if any. Judgments/orders
‘ issued by Hon’ble High Court,
O Hon'ble NGT. Hon’ble Supreme
Court regarding DCR provisions,
environmental issues applicable in
this matter should be verified. PP
should submit exactly the same plans
appraised by concern SEAC and
SEIAA. If any discrepancy found in
the plans submitted or details
provided in the above para may be
reported to environment department.
This environmental clearance issued
with respect to the environmental
consideration and it does not that
State Level Impact Assessment
Authority (SEIAA) approved the ' TC

4
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propose land use.

The height, construction built up area
of proposed construction shall be in
accordance with the existing FSUFAR
norms of the urban local body & it
should ensure the same along with

survey number before approving.

layout plan & before according
commencement certificate to
proposed work. Plan approving
authority should also ensure the
zoning permissibility for the proposed
project as per the approved

development plan of the area.

Consent for Establishment™ shall be
obtained from Maharashtra Pollution
Control Board under Air and Water
Act and a copy shall be submitted to
the Environment department before
start of any construction work at the
site. '

~ All required sanitary and hygienic

measures should be in place before
starting construction activities and to
be maintained throughout the
construction phase.

Project proponent shall ensure
completion of STP, MSW disposal
facility, greenbelt development prior
10 occupation of the buildings. No
physical occupation or allotment will
be given unless all above said

environmental infrastructure  is

installed and made functional
including water requirement in Para
2. Prior certification from appropriate
authority shall be obtained.

Provision shall be made for the

LAy

Copy of both CTE & application 1 rg,ng}“:{ A%
+ Y

The building height and built up area is
maintained as per local body approval &
CC of building.

as Annexure 1A, 1B & 1C.

Complied.
Sanitary and hygienic measures were
provided during construction phase.

Complied

PP have provided STP, MSW disposat
facility, greenbeli development prior to
occupation of buildings.

Complied,
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housing of construction labour within
site with all the necessary
infrastructure and facilities such as
fuel for cooking, mobile ftoilets,
mobile STP, safe drinking water,
medical health care, créche and First
Aid Room etc.

Adequate drinking water and sanitary
facilities should be provided for
construction workers at the site.
Provision should be made for mobile
toilets. The safe disposal of waste
water and solid wastes generated
during the construction phase should
be ensured.

The solid waste generated should be

properly collected and segregated. .

Dry/inert solid waste should be

. disposed off to the approved sites for
. land tilling after recovering recyclable

material.

- Wet garbage should be treated by
~ Organic Waste Converter and treated

waste (manure) should be utilized in
the existing premises for gardening,
And no wet garbage will be disposed
outside the premises. Local authority
should ensure this.

Arrangement shall be made that waste

water and storm water do not get
mixed.

All the topsoil excavated during
construction activities should be
stored for horticulture/
landscape development within the
project site.

use. in

Additional soil for leveling of the

PP have provided sanitation facilities for

labours along with medical health care
and First Aid during emergency.

Complied.

Adequate drinking water and sanitary
facilities was provided on site. Also,
provision was made for safe disposal of
waste water and solid waste generated
during construction.

PP are disposing Dry/inert solid waste to
the approved sites after recovering
recyclable material.

PP have treated the wet garbage on site
using organic waste convertor and
continue in future, treated waste used as
manure for gardening.

Proper arrangement was made to avoid

mixing of waste water and storm water.

PP are using excavated fopsoil for
horticulture/ landscape.

Complied

LrTE
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proposed site shall be generated
sites {to the extent
possible) so that natural drainage
system of the area is protected and
improved.

Green Belt Developmeni shall be
carried out considering CPCB
guidelines including selection of plant
species and in consultation with the

local DFO/ Agriculture Dept.

Disposal of muck during construction
phase should not create any adverse
effect on the neighboring

communities and be disposed taking

the necessary precautions for general
safety and health aspects of people,
only in approved sites with the
approval of competent authority.

Soil & Ground water samples will be
tested to ascertain that there is no
threat to ground water quality by
leaching of heavy metals and other
toxic contaminants.

Construction spoils, including
bituminous material and  other
hazardous materials must not be

allowed to contaminate water courses
and the dumpsites for such material
must be secured so that they should
not leach into the ground water.

Any hazardous waste generated
during construction phase should be
disposed off as per applicable rules &
norms with necessary approvals of the
Maharashtra Poliution Contro! Board.

The diesel generator sets 16 be used
during construction phase should be

f’artiy complied . )
PP are following CPCB guidelines for
Green Belt Development. PP shall

submit Green belt plan.

Complied,
Reported that the muck is disposed in the
site, R

Complied.

PP has taken proper measures doring

constriction  activity  to  avoid S
contamination of water courses. No
bituminous material is used in
construction.

Agreed by the PP.

PP has used low sulphur diesed tvpe DG
during construction phase. :

,((/

\
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low sulphur diesel type and should
confirm to Environments (Protection)
Rules prescribed for air and noise
emission standards.

The diesel required for operating DG
sets shall be stored in underground
tanks. and if required, clearance from
concern authority shall be taken.

Vehicles  hired for  bringing
comstruction material to the site
should be in good condition and
should have a pollution check
certificate and should conform to
applicable air and noise emission
standards and should be operated only
during non-peak hours.

Ambient noise levels should conform
to residential standards both during
day and night. Incremental pollution
loads on the ambient air and noise
quality should be closely monitored
during construction phase. Adequate
measures should he made to reduce
ambient air ad noise level during

construction phase, so as to conform

to the stipulated
CPCB/MPCB.

standards by

Fly ash should be used as building
material in the construction as per the
provisions of Fly ash Notification of
September 1999 and amended as on
27" August, 2003. (The above
condition is applicable only if the
project site is located within the 100
km of Thermal Power Stations).

Ready mixed concrete must be used
in building construction.

PP are using DG set only in case of
power failure and hence not much diesel
is being stored at site.

Complied. ‘

According to PP, vehicles hired for
transportation of Raw material are
strictly complying with the emission
norms. The wvehicles are adequately
covered to avoid spillage/leakages.

Complied.

The noise levels as well as air pollution
was monitored regularly from MoEF
recognized laboratory. Copy of reports is
enclosed at Annexure 2.

Complied.
PP informed that RMC made using fly
ash is being used for the construction.

Complied.
PP informed that they have used Ready
mixed concrete in construction.

TC




Xy

XXvi

Xxvii

Xxvii

xxix

526

The approval of competent authority
shall be obtained for structural safety
of the buildings due to any possible
earthquake, adequacy of firefighting
equipment’s efc. as per National
Building Code including measures
from lighting.

Storm water control and its re-use as
per CGWB and BIS standards for
various applications.

Water demand during construction
should be reduced by use of premixed

~ concrete, curing agents and other best

practices referred.

'The ground water level and its quality

~should be monitored regularly in
consultation with Ground Water

Authority.

The installation of the Sewage

Treatment Plant (STP) should be

certified by an independent expert and
a report in this regard should be
submitted to the Ministry before the
project is  commissioned  for
operation. Discharge of this unused
treated effluent, if any should be
discharge in sewer line. Treated
effluent emanating from STP shall be
recycled /refused to the maximum
extent possible. Treatment of 100%
gray water by decentralized treatment
should be done. Necessary measures
should be made to mitigate the odor
problem from STP.

Local body should ensure ihat no
occupation certification is 1ssued prior
to operation of STP/MSW site et

Al

9

PP informed that they are adopting
National Building Code.

RWH Pits have been provided in
existing buildings.

Complied.

Water demand during construction is
reduced by use of pre-mixed concrete, O
curing agents, gunny bags wrapped on e ==
column and other best practices. / / .' AR

PP informed that ground water is
used for construction purpose. & DA e
operation phase the water is sourckg®: )
from PCMC.

Complied: | ' S 14
PP has installed 320 KLD STP on site )
and treated water is being reused with in
the project for landscaping, flushing,
construction activity and curing purpose.

Condition is noted and complied. STP &
OWC is in operation. ' :

{C..

C
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with due permission of MPCB.

Permission to draw ground Water
shall be obtained from the competent
Authority | prior to
construction/operation of the project.

Separation of gray and black water
should be done by the use of dual
plumbing line for separation of gray
and black water.

Fixtures for showers, toilet flushing
and drinking should be of low flow
either by use of aerators or pressure
reducing devices or sensor based
control.

Use of glass may be reduced up to
40% -to - reduce the electricity
consumption and load on air
conditioning. If necessary, use high
quality double glass with special
reflective coating in windows.

Roof should meet prescriptive
requirement  as  per  Energy
Conservation Building Code by using
appropriate.  thermal insulation
material to fulfill requirement.

Energy conservation measures like
installation of CFLs/TFLs for the
lighting the areas outside the building
should be integral part of the project
design and should be in place before
project commissioning. Use CFLs and
TFLs should by properly collected
and disposed off/sent for recycling as
per the prevailing guidelines/rules of
the regulatory authority to avoid
mercury contamination. Use of solar
panels maybe done to the exient

10

NA as PP is not using ground Water.

Agreed by PP, dual ‘plumbing provided
in ‘existing buildings and will be
provided in proposed buildings.

Complied.
Water efficient sanitary fixtures have
been provided for all completed
buildings

Complied.
PP have provided mandatory window
area for day light and ventilation.

Agreed by PP.

Agreed by PP.

PP have provided CFL in common area
of existing buildings & installed PV
Panel in part of the existing buildings.

TC




~ possible like installing solar street

lights, common solar water heaters
system. Project proponent should
install, after checking feasibility, solar

~ plus hybrid non-conventional energy

_ source as source of energy.

. Xxxvil

xxxviii

Diesel power  generating  sets
proposed as source of backup power

for elevators and common area
- illumination during operation phase

should be of enclosed type and
conform to rules made under the
Environment (Protection) Act. 1986,

‘The height of stack of DG sets should

be equal to the height needed for the
combined capacity of all proposed
DG sets. Use low sulphur diesel. The
location of the DG sets may be

“decided with in consultation with

Maharashtra Pollution Control Board.
Noise should be controlled by ensure

-that it does not exceed the prescribed

standards. ‘During nighttime the noise

levels measured at the boundary of
the building shall be restricted to the

permissible levels to comply with the

- prevalent regulations.

Toxxxix

Traffic congestion near the entry and
exit points from the roads adjoining
the proposed project Site must be

~avoided. Parking should be fully

internalized and no public space

- should be utilized.

: | '.xi_ .

~ Opaque wall should meet prescriptive

 requirement as  per  energy

Conservation Building Code, which is
proposed to be mandatory for all air-
conditioned spaces while it is

aspirational for non-air-conditioned
spaces by use. of appropriate thermal

DG sets of capacity 160 KVA is.
provided with silencer and acoustic
enclosures. o '

Agreed by PP

Agreed by PP

Agreed by PP

T
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insulation  material to  fulfill

requirement.

The building should have adequate
distance between them to allow
movement of fresh air and passage of
natural light, air and ventilation.

Regular supervision of the above and
other measures for monitoring should
be in place all through the
construction phase, so as o avoid
disturbance 1o the surroundings.

Under the provisions of Environment
(Protection) Act. 1986 legal action
shall be initiated against the project
proponent if it was found that
construction of the project has been
started without obtaining
environmental clearance.

Six monthly monitoring  reports
should be submitted to the Regional
Office MoEF, Bhopal, with copy to
this department and MPCB.

A complete set of all the documents

submitied to Department should be

forwarded to the MPCB.

In the case of any change(S) in the
scope of the project. The project
would require a fresh appraisal by this
Department.

A separate environment management
cell with qualified staff shail be set up
for implementation of the stipulated
environmental safeguards.

Separate funds shall be allocated for

&3

Agreed by the PP. PP informed that
buildings are constructed as per
approved master Jayout and maintained
adequate distance between them to allow
movement of fresh air and passage of
natural light, air and-ventilation.

Complied.

PP informed that Project In-charge and
supervisors are trained in Environmental
Management measures and are regular
supervise the environmental measures.

According to PP, construction activity

was initiated only - after obtaining
Environmental Clearance.

Repetition.

Agreed by PP

Agreed by PP,

Environment Management cell is

prepared for implementation of the
Environmental safeguards.

Complied. TC



" environment
shall not
" pwrposes and year-wise expenditure
- should reported to the MPCB & this

implementation of environmental
protection measures/EMP along with
item-wise breaks-up. These costs
_ shall be included is part of the project
cost. The funds earmarked for the

protection  measures
be diverted for other

. department.

xi‘ix'_'.'

L

. The
. _advertise at

project management shall
least in Two local

newspapers widely, circulated in the

- region around the project, one of
“which shall be in the Marathi

language of the local concerned

- within seven days of issue of this
- letter informing that the project has
- been

accorded environmental
clearance and copies of clearance
letter are available with the
Maharashtra Pollution Control Board
and may also be seen at Website at

. http://ec.maharastra.gov.in

Project management should submit

 half yearly compliance reports in
tespect of the
-environment clearance terms and
. conditions in hard & soft copies to the

stipulated  prior

MPCB & this department on 1% June

- & 1* December of each calendar year.

A copy of the clearance letter shall be
sent by proponent to the concerned
Municipal Corporation and the local
NGO, if any, from whom
suggestions/representations. If any,

were received while processing the

proposal. The clearance letter shall

- also be put on the websiie of the

Company by the proponent.

Environmental cell has been formed for

implementation of the stipulated

environmental safeguards.

Partly complied.

Advertisement was made, however the

clause of seveh days was not followed.

1

Partly complied

PP has not submitted the half ygaz:i'»y‘ '.

compliance report regularly to IRO since
the grant of EC. -

Agreed by PP
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The Proponent shall upload the status
of compliance of the stipulated EC
conditions, including results of
monitoring data on their website and
shall updated the same periodically. it
shall simultaneously send to the
regional office of MOFF, the
respective Zonal officer of CPCB and
SPCB, THE Criteria pollutant level
namely, SPM, RSPM, 802, NOX
(ambient levels as well as stack
emission) or critical sector, parameter,
indicated for the project shall be
monitored and displayed at a
convenient location near the main
gate of the company in the public
domain. -

The project proponent shall also
submit six monthly reports on the
status of compliance of the stipulated
EC conditions including results of
monitored data (both in hard copies as
well as by e-mail) to the respective
Regional Officc of MoEF, the

respective Zonal Office of CPCB and

the SPCB.

The environmental statement for each
financial year ending 31st March in
Form-V as is mandated to be
submitied by the project proponent to
the concerned State Pollution Control
Board a prescribed under the
Environment  {Protection) Rules.
1986, as amended subsequently shall
also be put on the website of the
company along with the status of
compliance of EC conditions and
shall also be sent to the respective
Regional Offices of MoEF by e-mail.

The environmental clearance is being

issued without prejudice to the action
initiated under EP Act or any court

14

k=

Net complied.

PP did not upload compliance status on
the website. PP did not display ambient
levels, stack emission data near the main
gate.

Partly comphied.

PP did not submit regularly six mdnthly
reports on the status of compliance to the
IRO.

Not complied.

PP did not submit environmental
statement since the grant of EC

Agreed by PP. A
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case pending in the court of law and it
does not mean that project proponent
has not violated any environmental
laws in the past and whatever
decision under EP Act or of the
Hon’ble court will be binding on the
project  proponent. - Hence  this
clearance does not give immunity to
the project proponent in the case filed
against him, if any or action initiated
under EP Act.

In case of submission of false
document -and non-compliance of
stipulated  conditions,  Authority/
Environment Department will revoke
or suspend the Environmental
Clearance without any intimation and
initiate appropriate legal action under
Environmental Protection Act, 1986.

The Environment department reserves
the right to add any stringent
condition or to revoke the clearance if
conditions  stipulated are  not
implemented to the satisfaction of the
department or for that matter, for any
other administrative reason.

Validity of Environment Clearance:
The environmental = clearance
accorded shall be valid for a period of
7 years as per MoEF& CC
notification dated 29th April 2015.

In case of any deviation or alteration
in the project proposed from those
submitted to this department for
clearance, a fresh reference should be
made 1o the department to assess the
adequacy of the condition(s) imposed
and to  incorporate - additional
environngﬁf_ﬁtal profection  measures

5

Agreed by PP

Agreed by PP

Agreed by PP

Agreed by PP

T
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required. if any.

The above stipulations would be Agreed by PP

enforced among others under the
Water (Prevention and Control of
Pollution) Act. 1974, the Air
(Prevention and Control of Pollution)
Act.  1981. The Fnvironment
(Protection) Act. 1986 and rules there

. .+nder. Hazardous Wastes

(Management and Handling) Rules.
1989 and its amendments, the public
liability ‘Insurance Act, 1991 and its
amendments.

Any appeal against this Agreed by PP

environmental clearance shall lie with
the National Green Tribunai, Van
Vigyan Bhawan, Sec-5, R.K. Puram,
New Delhi-110 622. If any preferred
within 30 days as prescribed under
Section 160f the National Green
Tribunal Act, 2010.

16 -

2700 '2.0“’] .
(Surender Gugloth)
Scientist ‘D’

@
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Date: 13t Aug 2022

To,
Kunal Sulakshan Associates
Kunal House , Opp. Kamla Nehru park, Off Bhandarkar Road, pune - 411004

Sub:- Facilitating Solid Waste Management ar. vour Commercial/Residential ‘Residential Project
Group Housing with Shopline’ situated at S. No. 10 Hissa 1A Mamurdi Taluka- Haveli, District-
Pune,,

Dear Sir,

O With reference to above subject we intend to facilitate the management of solid waste at your
—_ proposed project.

SWaCH Seva Sahakari Sanstha Maryadit, Pune (SWaCH) is India’s first wholly-owned cooperative of
oA self-employed waste pickers or waste colectors and other urban poor. It is an autonomous
g;:;fg enterprise that ensures provision of front-end waste management services to the citizens of Pune

\G";o\\ e 4 through self-employed informal waste-pickers.
- ‘\ % Xy
L io& /} {r We will facilitate the collection of segregated dry waste (recyclables & non-
b A {34/ recyclables: 546Kg/Day, E Waste—1567.5Kg/Year) from your registered project ‘Residential

$ ‘,f/r Project Group Housing with Shopline’ situated at Sr. No. 10 Hissa 1A Mamurdi Taluka- Haveli,
o~

,..,/! District-Pune, through waste-picker members of SWaCH after completion of project.

Further, you have alse confirmed that you have acquired the necessary equipment and
infrastructure (QWC: 751.5Kg/Day) for menagement of wet waste at source. If necessary, we can
assist in facilitating in-situ wet waste prccessing using existing infrastructure and equipment
through waste-pickers within the premises of your registered project through such affiliates and
subject to such terms and conditions as may be applicable. We ensure collection of E-waste from the

e site at a cost mutually decided All commercizl terms must be negotiated with waste-pickers prior to
commencement of work. '

Assuring you the best of our services.

Thanking You,

For SWaCH Pune Seva Sahakari Sanstha Lod

Authorized Signatory
13TH Aug 2022 TC’

SWaCH Pune Seva Sahakum Sanstha Maryadit:is-an autonomous cooperative en?’ei'prfﬁg":of waste: pick
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Between

M/s. Kunal Sulakshzn -Associates., a registered Partnership Firm having its -egistered office at at Kunal House,

%, Opp. Kamla Nehru Park, Off. Bl'andarkar Road, Pune 411 004, (herzin ==r referred to as the “Developer”)
# ORarty Nod
.\“l - i y
o R ’ : M
GE?" L gg aGH Pune Sevz Sahakarl Sanstha Maryadit, an autonomous fuly cvrried cooperative of waste pickers in
,skwgaif‘iri? g e whlcll has its cfice at Old Kothrud Kachra depot Paud Road, kctirud, Pune - 411038 (herein after

NOD. 1551 .i;,;é rred to as the *Pa-ty No. 2°), Party No.2
{RY DATE /
n1:2024 “WHEREAS. the DeVﬁloperlPartv No.1 is developing/has developed 3 project uncer name and style of
Residential Projec: Group Hous:ng with Shopline’ at Sr. No. 10 Hissa 1A Mzmurdi Taluxa- Haveli, District-Pune,

Maharashtra by M/s. Kt nal Sulakshan Associates. (herein after referred ta as fre “salid Site”).

AND WHEREAS, tre Developer requires professional services of a suitzble agency t¢ collect, recycle, and/or
( dispose of all the non-pio-degredable wastes, (‘the said Wastes") resulting rom the said Site on timely basis;

AND WHEREAS, Fary No. 2 Fas assured the Developer that it can ensura the provision of such services
through waste-pic<er members of the cooperative in accordance with bed, state and central regulations;

AND WHEREAS reiy’no on the assurances and representatmns made bv Party No. 2, the Developer has
requested t1e Party N2, 2 to facil tate the collection, treating, disposing ete. cf the dry and non-recyclable waste
through its membsrs “or a pericd of 12 months from the date of execufcr hereof, which is accepted by the
Party Nc, 2 subject to :he terms &nd conditions mentioned heremafter

T NowTHIS AGREEMENT WITNESSETH -EREAFTER

1. The Party Mo. 2 hereby agrees to ensure the collection through waste-pickers of non-bio-degradable
waste (546 kg/day), E waste 1567.50 kg/year, resulting from the szid Site, for a period of 12 (twelve)
moriths from he date of execution hereof, for such user-fees wiich shall be mutually agreed upon at
tim2 of ccmmencement zf service with waste-pickers. We ensure collaction of Z-waste from the site at”
a cast mutualy decided.

. 2. This agreement may be renewed for a subsequent term of 2 nonths or more by mutual consent.in
o wriing based or: such consideration as may be agreed at the tim= cf renewal. The parties may. amend
. this agreement i1 writirg

3. In._conslderator of receiving services of waste-collection end waste-management, the Developer
agraes to pay such user fees to waste-pickers as maybe finalzec with them at time of commencement -
of services directly or through such facililation mechanisms 2z may be mutually agreed. The
Develope- chall ensure the timely payment of user fees to waste-pizkers and /or shall ensure that the
person/ entity in charge of administration of the site shall make such timely payments in case of
transfer of adninistration / ownership to a CHS, Apartment Concominium etc. The Developer may be
sutstituted as party to this Agreement by such personfen:ity ar mutual consent in writing upon
transfer o° r ghts / administration of the Site.

4. Nofices: Any:nolice recuired or permitted to be given under thHis Agrzement shall be in writing, shall be
deemed culy given if dzlivered in person or if sent by registersd 2est, return receipt requested, on-the
adcress stazed hereinabeve.

5. tis agreed k¢ and between the Parties that either parly shal be 21titled to terminate this agreement
2y 3iving! 3C czys written notice to the other party. However, the services received from waste-pickers,
sefore the (znce!!atlon of this contract, shall be settled in mon=tary =2rms with them forthwith.

6. Al :Ilsputes skall be refered to sole arbitration of the chief execuivz officer or director of the Party No.
2. arbitraton sroceedings shall be governed by the Arbitraticn and Conclliation Act, 1996. Arbltrataon
shell take pace n Pune, Viaharashira, India in English.

7. This agreemé: is subject to Indian Laws and any dispute arking .t of the same shall be referred: to

:he courts of zppropriate urisdiction within th@tﬂimlts of Pute #vizharashtra, [ndia) only.

* M/s, Kunal' Sulakshan Associates
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